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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)

6. No. 24, dated the 15th April, 1950.
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PARLIAMF^jjXARY DEBATES
(P a r t  I  Q u e s t io n s  and  A n s w e r s )  

'^^nesday, 28th February, 1950

^>*8 Houte met at a Quarter to Eleven of the Clock

[M r . Speaker in the Chair]

OJIAL ANSWERS TO QUESTIONS

N o n -d b l iv e r y  o f  C on sign m en ts o f  G o o d s  ly in g  in  t h e  Bombay Poet
T rust

^649. Shri Sidhva: (a) Will the MiniBter of TraiuQiKMrt be pleased to state
whether any (joiif^ îgiuiiciits of goods are lying in the J3ombav fo r t  Trust 
belonging to the Government of Sind and the Government of l^yderabod?

(b) If so, what are the contents of these consignments and the total value?
(c) What is the reason for non-delivery of these goods?
(d) Have Government recovered the full customs duty and the PoH Trilirl 

charges?
(e) If so, how much and what is the condition of the goods lying there at 

present ?
The Minister of Transport and Railways (Shri Ck>palaawami): (a) Yee.

(b; Oovernment of Sind

Commodity L VcUue

282 pieoea of timber logs. About R». 80,000

Oov6mfMnt of Hyderabad

One OMe Rail Car spares. ^

One oaae Machinery. Jj- Value not kno^.
Pour Holler Wheels. )

Six Ezoavaiing Tractor 
Maohinee eannarked for 
the Tungabhadra Project.

Two Exoavating Snrapws 
earmarked for the Tun- 
gabhedra Plrojeot.

flK

(c) Some logs of the Sind Government could not be .'5iuai*ed hy that Goyem- 
ment owing to (i) noli-availability of shippiTig spae^ (ii  ̂ of export licence

(615 )



and (iii) negotiations with the Bombay Port Tnist for remlsai__of t\ Joinur-
rage charges irjcuri*ecl oii the consignnieint.

T}ie reasons for non-clearance of consignmentis of the Goveniiiient of Hyder­
abad are r»ot known.

(dj and (e). The Bombay Port Trust have sanctioned, as a special cubc, the 
remission of two-thirds of the demun’age charges incurred on the consignment 
of’ Sind Government up to the date of shipment or the 31st March 1950 which­
ever is eurlier. No i*ecoveries have so far been mode, as under the rules the 
Port> Trust charges on Export cargo are recovered after shipment. In regard to 
the goods of the Government of Hyderabad a deposit against all the Port Trust 
charges has been lodged and there is sufficient cover.

Shri Sidhva: The answer to parts (dj and (e) of the question says that the 
Bombay Port Trust sancfoned the remission of two-thirds of the demurrage 
charges incurred by the Sind Government. May I know what is the total 
amount of demurrage remission thus given?

Shri Oopalaswami: That has got to be. calculated. The charges cover the 
period till the date of shipment or the 81st March 1960 whichever i& earlier.

Bhri Sidhva: Is it a fact that the demurrage charges amounted to Rs. 20,0(K)? 
Has two-thirds remission been actually given? Is the Sind Government press­
ing for it? "

8h/i Qof>a2aswanii: No recoveries have been made from the Sind Coveni-
mcnt yet. As I have pointed out, these, charges will be recovered after the 
shipment î  made.

Shri Sidhva: May I know why exemption has been made?

Shri Gk)palairwaini: No exemption has been made.

Shri Sidhva: Two-thirds reJiiission has been given. For what reason may I 
know V

Shri Gk)palaawaini: The Port Trust author ties, considering the circums- 
tart(*e.s of the case, thought that some sort of reduction was justified,

Carriaob  of F oeeign  M ails

•̂ 650. Shri Sidhva: (a) Will the Minister of Communications be
pleased to refe to the answer given to my starred question No. 668 on 16(h 
December 1949 and state which companies carry overseas air mail to foreign 
countries and at what rate?

(b) How many companies applied for carrying mails and whether any ap­
plications are invited by Government?

(c) Which companies cnrry mail by sea and train to foi*eign countries and
what is the rate paid to them?

(d) What is the period of contract in both the above cases?
(e) Are the rates of oarrving mails by air, sea and rail paid by weight or

other method?

TKft Minister o! Oo^ini^»’<^tio«s (Shil Khunhed T̂ anr (e).
!A statement is on the of the House. fSee Appendix IIU
aym§xtiTB No, 17].
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S m i S id hva: May I know the names of the companies which carn  ̂ overseas 
mailfi ?

Shii KliursifaLed Lai: There are a nimiber of them.
Shri Bidhva: Of that number, how many are. Indian and how many foreign?
Shri Khorskied Lai: WeM, we have got tlie Air India, Air India International, 

Bharat Airways, Indian National Airways, A'rways (India), British Overseas 
Airway3 Co^*poration, Trans-World Airlines, Pan American Airlines, Air France, 
Philippines Airlines, China National Aviation Corporation and the Air Ceylon.

Shri Sidhva: Which of these companies carries the largest quantity of mails?
Bhri Khurshed Lai: It depends on the route on which they travel.
Bhii Sidhva: I wanted to know the cargo rate for carrying mails and which 

company carried the ’ arofest quantity of mails? A statement has been laid on 
the. Table. I want to know who earns the largest amount,

Mr. Speaker: Is it given in the table?
Bhri Khurshed Lai: We have not given the amounts in the table. We have 

given the ratrs.
Shri Bidhva: Is the. rate uniform far all the companies?
Shri Khurshed Lai: Yes.
Bhri Sidhva: What is the total amount for carrying mails paid to all tiie 

companies?
Biri Khurshed Lai: I do not think the question is about the total amount.
Shri E. K. Ohaudhuri: Is the per od of contract going to expire this year?
Hie Minister ol Owmnunicatlons (Shri Kidwal): There is no contract.

Wherever mail is available and Air service also available, the mail is sent by 
Air.
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SuoAE F aotoeiks  in  B o m b a y

^55t. Shri Bidhva: (o) W i’l the Minister of Agriculture be pleased to 
state whether i1 is a fact that new su^ar factories are being set up in the 
State of Bombay?

(b) I' so, what is the total number and what is the amount likely to be 
invested ?

(o) What is exT)ected to be the total capacity of production?
The Minister of Food and Agriculture fShri Jairamdas Doalacram :̂ (0,) Yes.
(b) One. The I’kplv investment will he Hg. 12,22.000.
i(c) The cane cniRhing capac’ty of the factory is 460 tnnfl.

Shri Sidhva: reference to the an'^wer tx) part (b) f fhe <(uesfion, may
I  know whether hav^ been given for the import of machinei^ for a fac­
tory in the province of Bombay?

Bhri Jal**amdas Don^atram: Licence been trivpn for one in Bombay and 
another in Baroda. We do not know w’he^her the machinerv has been imported.



Bhri Sldhva: What ifi the total production of the existing sugar faotorieB in 
tfce province of Bombay?

Sluri Jairaindaa Doalfttram: 1 oui afraid 1 will require notice for gettiug the' 
information regarding the total production capacity.

Shrl Sldhva: Is it a fact that the Provincial Agricultural Association has 
ftlso made an application for the issue of a licence for machinery for a new 
sugar factory in Bombay, and if so, whether that application has been accepted?

8bri JalranKiM Doulatrani: I am not aware of that applicatzion. But we do 
encourage the setting up of factories in Bombay because it is a place where the 
yield of cane per acre is higher.

Shri Jhunjhttnwala: May I know the total production of sugar in the exist­
ing factories and whether it meets the requirements of the country?

Shri JairamdM Donlatram: It is estimated that the total capacity is about
14 lakh tons.

Shri Jhttnlhvnwala: What is the total consumption of sugar in the countr-y?
Shrl Jairamdaa Poolalmnn: It is very difficult to be accurate in this matter. 

But the estimate is between 12 and 13 lakh tons.
Shri Jhunjhunwala: Do the Government propose to rationalise the sugar 

industry on all-India basis or provincial basis? What I  mean is whether the 
Government consider starting of factories in areas where best results could be 
obtained or do they intend spreading the iaetones over oil the provinces?

Shri Jairamdaa Doulatram: This matter is under the considei*ation of Gov> 
ernment.

Shri Jhtinjhunwala: When will the Government come to a decision on this 
question?

Shri Jairamdaa Doulatram: I suppose in the course of the next month or 
two, 90 far as rationalisation is concerned.

Shri Sldhva: May I submit, Sir, that, in regard to the Statements laid on 
the Table I raised a point the other day and the Deputy-Speaker who was then 
in the Chair said that the Statements should be given to the Members a day in 
•dvance. You, Sir, said later that you will look into the matter. May I know 
whether a decision has been reached?

Mr. SpeaJcer: I may state that I have not ye.t taken a decision. I  think the 
matter will not be so easy as the hon. Member supposes. There are many im- 
plicationK in the pJX>posal and I must discuss them with the Ministries concern­
ed. TiM I do po, I  shall not be able to change the present arrangement. But I  
shall make an investigation.

Shri Tyagt: If the House wants to effect a change in the rules will you per­
mit it?

M .̂ Speaker: If the House wants it, I  am entirely in the hands of the House. 
I am sure the House, as a whole, will take into consideration all that I am pro> 
posing to ooDBider.

Shri SMhtra: When will t^e House be given an opportunity to consider the- 
rules?

Mr. Speaker: I t  d o e s  n o t  a r is e .
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C a t t l e  of  t h e  Co astal  A r eas

*654. Sliri S. 0. Samamta: Will the Minister of Agrlcnltiire be 
pelased to state:

(a) whether it is a fact that the cattle of the Coastal areas of India are 
weak and short-statured; and

(b) if the niiRwer to part (a) above be in the aflarmative, (i) what are the 
causes, (ii) which of those causes can be remedied, and (iii) what are the steps 
the Government have already taken and what are those that Government intend 
to take in this matter V

The Minister of Tood and Agricultnre (Shri Jalramdaa Doulatram): (a) Yes.
(b) (i) The causes are mainly heavy rainfall and humidity and the consequent 

poor qual ty of natural grasses and grazing and the poor quality of cultivated 
fodder (mostly paddy stiraw).

(2) Want of green fodder—natural and cuHivated— there being a brief spelJ of 
lieavy rainfall and a long dry period between the two monsoon seasons.

(ft) Poor qua’ity of soil, deficient in mineral matter due to heavy rainfall, 
which in turn, affects the general health of the animals.

(4) Promiscuous breed'ng due to the indifference shown by the cattle-owners, 
iihe cow being initially uneconomical.

(5) Parasitic Infection.
(ii) aTid (iii). The only proved method of improving cattle of such tracts

IS to grade them up through bulls of well-established breeds so as to increase the 
milk-yieldins? capacity of the local cow. This system has been extensively 
adopted along the Coast of Malabar. Sat/pfactory results can, however, be 
obtained on^y if the effort at grading up is accompanied by increase in grass find 
cultivated fodder— particularly in quality.

An investigation carried out by the Indian Council of Agricultural Kesearch 
has revealed that parasitic infection and malnutrition are the main factors con­
tributing to general dot/erioration of cattle. Such results have been brought to 
1>he notice of the various States in India, , who have been asked to take the neces­
sary stepj- to remove the causes of deterioration. Further work to study the 
effect of humid climate on cattle is in progress in Bengal and useful results are 
expected.

Shri Frank Anthony: Is it a fact that half the cattle in India are useless both 
for milch and draft purposes?

flhri Jairamdas Doulatram: I would not accept that percentage as correct.
.Shri Trank Anthony: What approximately is the percentage?
Mr. Speaker: Let the original questioner put his supplementaries first. Mr.

San I ant a

Shri S. 0. Samanta: How far has the scheme proaressed for the study of the 
iiifl\ience of trace elements on the health and productive capacity of livestock in 
India by the I. C. A. R?

Shri Jainundas Donlatrtm: I require notice of that question.
Shri S. 0. Samanta: May I know whether the cattle population of India is on

the increase or decrease?
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Shri Jatramdas Ikmlatrftm: It is on tbo increase.
Shri S. 0 . Samanta: May I Imow how far the Indian Cattle Show Com­

mittee, the Cattle Prefiervation Committee and the Qoahala Pevelopment 
Board have experimented on the development of cattle in fchose areas?

Sliri Jairamdas Doulatram: I am afraid I will require notice of that ques­
tion also.

Shrl Trank Anthony: The hon. Minister said that he would not accopt 50 
per cent, as being the percentage of the useless cattle in India. May I know 
what w the percentage actually?

Shri Jairamdas Doulatram: No percentage has been properly worked out.
I can only say a good number.

Shri Frank Anthony: What does the hon. Minister propose to do with the 
useless cattle in India?

Shri Jairamdafl Doulatram: The hon. Member knows the recommendations 
of the Cattle Prosorvation Committee and the action taken on them.

Dr. It. S. Singh: What is the number of catfcle brooding centres hv tliOSC' 
areas and the number of bulls provided to them? *

Shri Jairamdaa Doulatram: I would not be able t;0 give the number in each 
State. There is a good number in aH the States taken together for improving 
ijihe cattle breed.

Shri l3ryunili: May I know whether there is suiBcienb grazing land in Tra- 
vancors and Cochin, so that sufficient food may be...........

Mr Speaker: It is a question for the. States concerned.
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A ssa m  R a il  L in k

"'665. Shri S. 0 . Samanta: (a) will the Minister of Eailwaya be
pleased to state the number o ' passenger and goods trains rumiing on the new­
ly-opened direct Assam Rail link with the Indian Union?

(b) Are the goods trains now running on that line sufficient to carry good» 
for Government^ commercial and industrial purposes?

Tiia Minister of State for T^nsport and Ballwaya (Shri Santhanam): (a)
Two passenger and, for the present, an average of four goods trains each way, 
A further improvement in goods trains is expected.

(b) Yes. for most of the essential goods traffic for Government, Commerciar 
and Industrial purposes.

Shri S. 0 . Samanta: Do Government propose to buiM a bridge either at 
Sakrigali Ghat or Mokame.h Ghat instead of plying ferry steamers at the* 
places?

Shri Santhanam: I do not think it is possible to build a bridge there at pre­
sent: we have not got the funds for it.

Shri S. 0, Samanta: What are the difficulties?
Mr. Speaker: He said it is a matter of lack of funds.
Shri 1. V. Haiarika: May I know whether lorry trnckg are employed for 

carrying goods to Assam?



Shri S ftn th an am : On certain portions they niuat be ernplojetl. i \/ould 
however require notice of the question.

Shri B. R« Bhagat. Wbat is th e  totixl to n  Ioad» o f  g o o d s  CRri-ied j v e r  vhis 
l in o  at present?

Shri Saathanam: T huvo not got the figures for toji loads but the dnmand
placed before the Prio-nty Committee wns 170 wagons daily from A^sani, 44 
wa (̂*ii8 daily from North Beiigjil, including D. H. section and ten wagons 
daily from Katihai* Division for traffic across the Ganga. In the reverse dijvc- 
tio'i the demands were 178 wagons per day to Assam and 94 wagons djiily fo 
Nortli Bengal.

Sltri J. N. Hasarika: May I know whetlier Government consider the pre­
sent number of trains and lorries employed sufficient to meet the current needs?

Mr. Speaker: The hon. Member is asking for an opinion. ^
Shri Brajetshwar 'Prasad: May T k n o w  whether the questipn o f  cour^t.’'U(*ting 

a bridge over the places suggested by my hon. friend has evei* been considered 
by the Elailway Ministry, and if so, wbat is the total amount required f o r  the 
purpose?

Shri Saathanam ; I wou’ d like notice of that question. i t  is conuecte"d 
with the Ganga Bridge scheme also. I would therefore require r.otice to give a 
precise answer.

Shri B. K. Ohaudhuri: Mav T know if the number of passengers from l^uidu 
to Calcutta has increased or decreased afte!* the opening of this new link?

Shri Santhaaam: T do not know if the hon. Member wants information as
to whether the number has increased to more than what it was when the 
Bengal rouie was open, i nave not got the precii^e figures and therefore I 
would require notice.

Shri S. O. Samanta: In view of the recent disturbances in East Pakistan do 
Government propose tio increase the munber of passenger trains there.? ’

Shri Santhaaam: We shall increase both passenger and goods trains to the 
utmost capacity of the track.

Shii B. K. OhatuUliiri: May I know if the trains on this new link run to the 
scheduled time?

Shri Santhanam: 1 do not think it arises from the question but if the iion. 
Member wants the information he may put down a question and I will answer 
it.

Shri H oW ln  Imam: What is the time taken betwe.en Katihar and Amin* 
gaon, the beginning and terminus of this link of 142 miles?

Shri Saathanam: The time tables are published.
Shri S. O. Samanta: May 7 aŝ  he hon. Minister whether in view of tiie 

emergency he is going to supply mare passenger trains on this section?
Shii Santhanam: I have already said that we shall put in as many trains, 

both passenger and goods, as the track can allow.
Shrimati Benuka Bav: How long will it t>ake Government to put in these 

extra trains tc meet khe emergency?
Shri EUmthanSir.: ’ ’ 'e are already running two passenger and four goods 

trains and we are trying to increase the number.
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Shri Sldkva: The queation wflft when is the number lil to  be increased.
■r. Speaker: The question has been sufficiently answered.

G u d i n g  Sc h o o ls

♦557. Shri Kamath: Will the Ministei* of Oommunicatlons be pleased 
to state:

(a) how many Gliding Schools Government propose to start in India;
(b) the number of gliders that have been imported or ordered from foreign 

countries; and
(o) whether Government are considering any scheme for the manufacture 

o f gliders in India?

The Deputy Miixiater of Oomniimicatioiia (Shri Khurahed Lai): (a) Govern­
ment do not propose to  start any Gliding Schools in India but propose to intro­
duce gliding sections in Flying Clubs. The Indian Gliding Association, Bom ­
bay, which is the only organisation of its kind in India, is subsidised by the 
ffovernniont and is expected to start functioning in Poona in March 1960.

(l») (i) Fom* gliders and two sail planes were imported by the Indian Glid- 
iilg Aspociation from United States of America in 1940 but these were found 
imsuitnble fo»r instructional purposes.

' (ii) The Indian Gliding Association import-ed recently from United King­
dom three Primaries, two Secondaries and one Sail plane. Two “ two-senter 
Qoil planes”  are proposed to hv imported from United Kingdom by the Â ’v’o- 
cration. ‘ '

(c) Movernmont of Indin })ropost* io introduce ve.vy soon, at the Civil Avia- 
tit>n Training Centre, Allaliabad, ii scheme for the construction of a few glidern 
in India an a measure of research and experiment with a view to evolving suit­
able prototypes, using materials available in India. The basic idea is to pave 
the wny for la.rge scale manufacture of gliders at- a future date when demand 
jû t̂ifies it.

Shli Kamath: With reference to that part of the answer where the Dep jty 
Minister siiid that Government propose to open gliding sections in Hying 
Guos, what is the scheme at present before Government imder which Flying 

Clubs will open gliding sections?

Shri Khorehed Lai: The idea is first of all to have the Gliding Association 
train instructors for the purpose and as soon as that is done the scheme will be 
Undertaken.

Shri Kamath: With reference to the import of gMderft fronj the United 
Siatec; or U.K., who placed the order for these two planes which weie found 
urisuitable for instructional purposes?

Shri Khiudied Lai: It is a. matter of ancient history; it was jn 1940.
Shri Kamath: What lias happened to the two gliders which were manu- 

^ tu red  in the Baroda factory last year or the year before last by an expert 
technician called Antoni us Kaab? * '

Shri Khurahed Lai: I \\x)uld require notice of that.
Shri Kamath: Have they been destroyed?
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He ]\.«a stated that he requires naiiLj'j and it includes the ques- 
iyioa of destruotioD aJso.

Pindit Xunzra: Did the Deputy Ministeir say in reply to part (a) of the 
question that the Bombay Gliding Association was going to undertake training 
at PoonaV

Sbri KhunOied Lai: Y es.

Pandit Kunxru: How long has this Association been in existence?
Shri Khurshed Lai: It has been in existence for long, but it is only recently 

that it has succeeded in importing suitable planes for instructional purposes.
Pandit Kunxru: What guarantee is there, in view of its inactivity for years

and years, that it will now suddfenly become active?
Shri KhuriOied Lai: My hon. friend will remember that during these, years 

there was a big war on and we could not import anything.
Pandit Kiinsru: Did it come into exist-enc^ before the war?
Shri Khurahed Lai: Yee.
Pandit Kunzru: What work did it do till the war started?
Shri Khurahed Lai: I require notice of that.
Pandit Kunzru: Have Government given this Association any assistance?
Shri Khurshed Lai: Yes, we are giving them an annual grant of Ks. 20,()00, 

a (‘apital grant of lis. 60,000 during 1948-49 and Ks. 70,000 during 1949-50, 
plus a boniis of Es. 250 for each glider pilot trained up to “ C”  certificate, sub­
ject to u maximum of R.s. 10,000 during 1949-50.

Pandit Kunzru: How many pilots have been trained up to now?
Shri Khurshed Lai: They are stfU’ting their operations in the monlli of 

M arch.
Pandit Kunzru: How have they aeeoiuited for the money already j;iven l\y 

Ooveriunent?

Shri Khurshed Lai: The money given to them by Government lias be<'ii 
utilised for the purchase of gliders wliieh have* been impo '̂ted.
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CrviL A e r o d r o m e  f o r  M a n g a lo r e

*658. Shri Kamath: Will the Minister of Oommunicatlons be j»leased
to state:

(a) whether it is a fact that Mangalore has been surveyed for the construc­
tion of a civil aerodrome;

(b) whether any site has been selected for the purpose; and
|c) if so, when the construction work is expected to begin?
The Deputy Minister ci OommunieaUons (Shd Khurshed Lai): (a) Yes, 8ir.
(b) In spite of several surveys, no suitable site could be found within 

reasonable distance from the town; further efforts will be made to find a Ffuii- 
Able sit-e.



(c) In the uirounistances it is not posHible to say when construction wouH 
begin.

S h r i  J o a c h i m  A lv i t ;  In view of the fact that Mangulore is xin important 
Jollar-parning area in the matter of copra, tiles, coffee and ca^^hewnut ’will the 
Qovernmeiit laky up the work of construction of tJie aerodrome at an early 
date?

S h r i  K h u r s h e d  L a i :  But the difficulty is that we cannot create a site.
Shri Kamath; When was the party last sent to survey the site?
S h r i  K h u r B h e d  L a i :  I think th© last report we had was about two months 

hack.
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T e l a iy a  D a m  a t  B a r a k a r

♦ 6 5 9 . S h r i  Jnani R a m ;  Will the Minister of W o r k s ,  Mines and P o w e r  be
pleased to state:

(a) whether tho Telaiya Dam at Earakar will be completed this year and 
t f  not, the reasons for the delay;

(b) the area of cultivated lands which wUl be submerged under w'ater;
(c) th^ area reclaimed or available otherwise for rehabilitation of the people 

of the area to bo submerged under water; and ’
(d> what measures are being taken to expedite the reclamation of lands for 

rehabilitation?
T h e  M i n i s t e r  o f  W o r k s ,  M i n e s  a n d  P o w e r  ( S h r i  O a d g i l ) :  (a) No. The (iam is 

scheduled to bo completed by August 1951 and work is proceeding »iccording 
to schedule.

(b) 0,600 acres approximately.
(c) 6,600 acres will be available for the displaced persons before the dam is 

completed.
(d) Waste lands have been located and engineers and agricultural jcientistft 

are working with earthmoving machinery to reclaim them.
S h r i  J n a n i  I t a m :  May I know how many tractors and bull dozers are at 

work for preparation of the land for rehabilitation?
f f l ir i  G a d g i l :  I require notice.
S h r i  J n a n i  E a r n :  Is it a fact that the tractors allotted to the district by the 

Bihar Government have been borrowed by the Corporation for reclamation 
work?

Shri OadgU: I require notice to answer tltat question also.

Shri B. B. Bh»g«t: What is the amount spent on this work so far?

Shri a«d«U: I require r.otice for that also.

Baba Bamnarayan Singh: May I know when the actual construction of th« 
daio will begin?

S h r i  O a d g i l :  I think it has begun already.



R a il w a y  A o c t d h n t s  o n  O. T. R a h .w a y

• 6 6 1 .  S h r i  S a t i s h  C h a n d r a :  (n) Will the Minister of R a i l w a y s  be pleased to 
state the number of aco’dents to pasneiiger and goods trains on the O.T. Railway 
due to derailments, collisions and other causes since 1st April, 19^9?

(b) How do these figures compare with the number of aocidenta due to
corresponding causes on other major railway systems in the country?

T h e  M i n i s t e r  o f  S t a t e  f o r  T ranspcM rt a n d  R a i l w a y s  ( S h r i  S a n t h a n a m ) :  (a)
Two serious accidents, namely, a derailment of a passenger train and a colli­
sion between a passenger and an Express train.

(b) Out of a total of nine coMisions which ocouiTed on the- Indian rrovern- 
ment Hallways since 1st April, 1949, one occurred on the 0 . T. Bnilwftv. three 
on the E. I., two on the B. N. and one each on the Assam, E. P. and the 
G. I. P. Railways.

Out of a total of 17 derailments, one occurred on the O. T. Railway, six on 
the E. I., four each on the B. N. and the G. I. P. and one each on the H.B. and' 
C.I. and the E. P. Railways.

S h r i  P ira n k  A n t h o n y ;  How many of these cases, in which there was prima 
facie evidence of negligence, were handed over to the police for prosecution?

S h r i  S a n t h a n a m :  T have not got the figures here and I would require notice 
of that.

S h r i  S i d h v a :  In respect- of the accident that recently occurred at Sirhind 
railway station, about which the hon. Minister etated that on enquiry has been 
instituted, will the House have the benefit of the result of the enquiry

S h r i  S a n t h a n a m :  As soon as we get the J-eport and it is rendy shall j.lace 
it in the library of the House.

S h r i  S i d h v a :  It was stated that it will be a public enquiry. ]\[ay I know 
whether it has now been converted into a private enquiry?

S h r i  S a n t h a n a m :  It has been a public enquiry so far as the Chief Inspector 
is concerned. I think it is under the Communications Ministry.

S h r i  S .  P .  M i s r a :  Will the result of the enquiry be properly publicised so  ̂
tfittt it might have a deterrent effect?

S h r i  S a a t i i a n a m :  The results are published when they are fit for publica­
tion. ‘

S h r i  S y a m n a n d a n  S a h a y a :  In assessing the figures of accidents on the
0 . T. Railway has the hon. Minister taken into account the accidents on the 

ferry service between Paleza Ghat and Digha Ghat on the 0 . T. Railway?

S h r i  S a n f l i a n a m :  The question relates to the number of accidents to ' ‘pas­
senger and goods trains’ *. I  do not think the term “ passenger and goods 
trains’ * includes ferry services.

M r .  S p e a k e r :  That is not his point. He wants to know whether those acci­
dents also were taken into consideration.

S h r i  S a n t h a n a m ;  I have not got the facts. I would require notice.
S h r i  J o a c h i m  A l v a ;  This incident occurred on the 1st April, 1949. Doef? the' 

hon. Member realise the gravity of t»he situation? A reply was not fumish^^ 
to the questioner...................  "
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Kr. Speaker: Order, order. The hon. Member is not asking for informa­
tion— he is paasing oriticism. He may put n question only for information.

S h r i  JoaGhlm Alya: But he has not got all the information on this point.
M r .  S p e a l m :  Order, order.
S h r i  A. P .  J a i n :  What is the criterion for deciding the fitness as to whether 

the results of an enquiry should be publicised or not?
S h r i  S a n t h a n a m :  If it is a serious .‘\ccident, we do publish the result-s. The 

qnestior. is whether it is a serious accident or not. The criterion for a sorious 
accident is that it involves loss of life or grievous hurt or damage to property 
of Mj)proximately Rs. 20,000 or over.

S h r i  S i d h v a :  Who takes the decision whether it is a serious accident— the 
linilway Board comprising of so many expert engineers?

S h r i  S a n f t h a n a m : I have tvlready stated the criterion. If there is any loss 
of lif * or frr’^̂ voiiQ >m̂ t or f^amace to property of approximately Rs. 20,()00 or 

i t  i t  t t u io m a t io a l l y  t a k e n  as a  serious accident and the necessary enc|uiry
Ik nmdc

S h r i  A .  P .  J a i n :  Mny 1 know whether according to the definition of serious­
ness laid down by the hon. Minister, any enquiry is held in non-serious cases?

JShri S a n t h a n a m :  The departmental enquiries are made.
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Su r v e y  o f  I r e io a t io n  Sch e m e s

♦ 5 6 8 . S h r i  V .  E a m a i a h :  (a) Will the Minister of W o r k s ,  M i n e s  a n d  P o w e j
bf) pleased to state the total amount of money spent in preliminary survey of 
the various irrigation schemes, undertaken by the Centre?

(b) How many of the schemes have been abandoned after preliminary sur­
vey? "

T h e  M i n i s t e r  ol W o r k s ,  M i n e s  a n d  P o w e r  ( S h r i  Q a d g U ) :  (a) Us. 70,79,472.
(b) Oii’y i)ivt*Ktigj;tions on the Hnsdeo project in the AFndliya P.r;)desh, 

in\der investif?ation by tiu* Oeniral Waterpower Irrii^ation and Nnvi^jation Com­
mission, have been abandoned for the present nt the inst îneo of the Mndhya 
Pradesh Government.

D iscontinttanoe  o f  ‘ R a j  ’ T e l e g r a m s

* 5 6 5 .  L a l a  R a ]  K a n w a r :  Will the Minister of O o m m n n i c a t i o n s  be pleased
state whether in view of the integration of almost all the fovn:»er Indian 

States w‘th the neisfhbonring provinces now known as States it is proposed
discontinue the telegrams known as ‘R aj’ telegram and to include in future 

any such teleg^^ams in the category of ‘ state’ telegrams?
T h e  D e p u t y  M i n i s t e r  o f  O o m m u n i c a t l o n a  ( S h r i  K h u r t i i e d  L a i ) :  The system 

of ‘ l ^ j ’ telegrams States which have merged into provinces or are cen­
trally administered bi*8 ceased and has been replaced by ‘ State’ telegroins. 

The ex-Rulers are, however, permitted to send 'R aj' telegrajans as a special 
privilege. As for those States which have formed into Unions or retain their 
identity, such as Mysore and Kashmir, the matter is under consideration.



Shri Sidhva: The hon. Minister stated that the word ‘Raj* has been re- 
plaoed by ‘ State’. May I know whether that has been done after the hon. 
Ifember sent in this question or before that?

The Mixiister of Oommunicatioiiui (Shrl Kldwal): As soon os the States wtre 
merged the word ‘R aj’ dropped.

8hri Sidhva: The point is whether this word ‘Raj* was dropped when tlie 
hon Member sent the question.

Shrl Kidwai: No, no. As soon as the States werei merged, the word 'Kaj^ 
was dropped.

Shri Tyagi: At what rates are these ‘Raj' telegrams charged?
Shri Xhnrahed Lai: At the same rates as the ‘ State’ telegrams.
Shrl A. P. JMn: May I know if any priority is given to ‘R aj’ telegrams?
Shri Khundied Zial: They are given a certain priority.

Dr. Deahmukh: As ‘ Raj' is a better word than ‘ State’, may I know whether 
ih© hon. Minister would consider replacing ‘ State’ telegrams by *Raj’ tele­
grams?

Shri Khunriiad Lai: I may state for the information of the House that these 
‘ R aj’ telegrams in the case of Unions also will be abolished from Ist April.

T b ao to b s and Subsidy  f o r  T ravan oobb-G och ik  S t a te  U k io n

^666. Shri B. Valajudhan: Will the Minister of Agrloilltttre be pleased to 
state:

(a) the number of tractors given to the Travoncore-Cochin Government and 
the subsidy given by the Centre for the purchase of tractors; and

(b) the number of acres of land reclaimed for agriculture in the Travancore- 
Cochm State Union?

The ICiniater of Food and Agriculture (Shri JairamdM Boulatram): (a) One
tractor was supplied to the Travancore-Cochin Government in 1947 against an 
order plsiced by them with the Government of India. No subsidy or loan has 
been given by the Government of India to the Travancore-Cochin Government for 
the purchase of tractors.

(b) The information has been called for from the State Union and will be 
placed on the Table when received.

Shri B. Vdlajnidhaia: Has any subsidy for land reclamation been granted to 
the Government of Travancore-Cochin?

Shri Jairamdas Doulatram: We have given a special subsidy of about Rr. 9 
lakhs for the land reclamation scheme of Travancore-Cochin.

Shri LaMhmanan; Has Government conducted any survey to see whether the 
eultivation by tractors will be successful in that area or not?

Shri JairamdAf Doulaitrain: We have asked for information on the results.
ShriTjragi: Has the hon. Minister received information from anywhere in the 

country that cultivation by tractors has increased production?
BM Jairamdaa Doulatram: Yes, from G. P., recently.
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Shn Tyagi: Is it more than that by an ordinary plough?
Shri Jairamdas Doulatram: That dependg upon ftht buttnk-povRr wUak

pulls the ordinary plough

R io e  prom  B u bm a

♦667. Shri B. Velayudhan: Will the Minister of rood be pleased to state:
(a) the quantity of rice purchased from Burma in the year 1949; and
(b) the quantity of rice Burma was prepared to give to India?
Tlie Minister of Tood and Ajpricultnre (Shri Jalramdas Doulatram): (a)

873,000 tons.

(b) The question does not arise as export of rice from Burma was governed by 
ftllocations made by the International Emergency Food Conrmiittee which did 
not permit of any bilateral contracts.

Shri E. Velayudhan: May I l<now whether the delegation which wae recently 
sent there by the Government has submitted any report to the Government on 
the purchase of rice?

Shri Jalramdas Doulatram: We have not yet received the report of that dele­
gation.

Shri Sldhva: May I know whether the quantity landed was exactly the same 
ns the quantity purchased or there was a shortage, and if so, how mucli?

Shri Jalramdas Doulatram: With regard to rice from Burma there is usually 
some shortage.

Shri Sldhva: What is the percentage?
Shri Jalramdas Doulatram: I am afraid I do not remember it. I will give 

the information to the hon. Member later on.
Shri Tirumala Rao: May I know whether the leader of the recent delegation 

to.the Bice Conference held in Burma reported to the Government of Burma 
that the G^vemmert of India are prepared to finance the purcjiaee of a good 
quantity of rice to be procured in Burma?

Shri Jalramdas Doulatram: There wore certain informal discuBs'onB. I do 
not think it will be in public interest to disclose them.

Shri Sldhva: May I know whether any allowance is demanded from the Burma 
Government for the shortage in rice?

Shri Jalramdas Doulatram: Yes, that matter has been placed bofore the 
Government of Burma, but the tr«̂ de arnmp^ements there are very unsatisfactory 
so that we have not been able to get a satisfactory response ‘

O fpio b b s  D a m o d ir  V a l l e y  roEPORATiON

•NW Dr. R. w. Sinffh: (a) W ’H the M’nist^r of Works, Mines and Power be
pleased to state the numbers of officers of the Damodar Valley Corpornt^on who 
are of mnks of Executive Enpi-e^re, Assistant Engineers, and Technical 
Assistants?

(b> Hnw many of them are of foreltm nationality?
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3be JCinister o! WorkSf Mines and Power (Stall OadgU): (a) Executive Engin­
eers and i^roject Officers 20, Assistant Engineers and Assistaiit Executive Engin- 

■ders 40, Technical Assistants 32.
(b) None.
(c) A i  present tliere are only two foreign engineers in the Corporation who 

are both above the rank of Executive Engineers. It is not possible to say liow 
many foreign engineers will be employed by the Corporation in future.

Shri B. Das: May I enquire if the Damodar Valley Corporation takes the per­
mission of the Ministry before they employ foreign advisers and foreign servants ?

Stari Ghklgil: They are not under any obligation to consult the Minisia^ in- 
asmucli as the Corporation is an autonomous body uiuler the Act.

Dr. Deshmukli: Is there any likelihood of a reduct'on in the straff in view of 
lesser funds being available?

Stari Oadgil: That is a question which it is not possible for me to reply for the 
reasons I have stated, namely that the Corporation is an autcmomous body and 
the Government is only concerned with direction with respect to the policy.

Dr. B. S. Singta: Are Indian engineers of equivalent qualifications given pre­
ference over foreigners? '

Stari aadgil: I am sure that the Damodar Valley Corporation authonties must 
l>e paying due regard to t^at aspect of the question.

Dr. B. S. Singta: Is it a fact that the Damodar. Valley Coi*poration is going 
to appoint more foreign engineers altliough there are many experienced engineers 
available in India?

Mr. Speaker: Order, order. Is the hon. Member in possession of such facts? 
Dr. B. S. Sinjta: Yes, Sir.
Mr. S<Deaker: It is a matter of irferenoe, more or less. He may represent the 

question to the hon. Minister. I cannot allow the question in the present form.
Stari B. Daa: Has the hon. Minister issued any d'rections to the Damodar 

Valley Corporation that, in the matter of recruitment and other general policy, 
they should follow the policy which the Government of India adopt?

Shri Oadgil: If matters go beyond a certain stage, that will be done.
Stari Kamatta: Are Government conŝ ’dering a proposal whereby the Damodar 

Valley Corporation will be less autonomous than it is today?
Stari OadgU: None today, so far as I  know.
Stari Tirumala Bao: May I know if there is a proposal to allot one day during 

the present session to discuss the progress of work done by the Damodar Valley 
Oorporat’on?

^  aadgU: I have promised not one day, but some time, for the the dis­
cussion ''f its Annual Report nnd th“ Annual Estimates were placed on the Table 
of A e House a few days ago by me.

8hri Shiva Bao: Is it a fact that the Pamodar Valley Corporation has signed 
a contraet "ith a foreign Corpor<»t'on. which gives it comnlete ripht to make 
appointments without reference either to the Damodar Valley Corporalaon or to 
my hon. fri«>rd?

ftkri OadEtl: The question is vague. If my hon. frend can t l̂l me which 
partt^’nr flm  has to do any particular job, then 1 will be able to find out.
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Shu ShlTft Bao: Kuljian Corporation.
8hil CtadgU: I require notice for these particulars to be uiiswered.
Dr. R, 8. May I know whether the Chairman of the Damodar Valley

Coi*poration recently visited the United (States of America for recruiting Ajnerican 
engineers?

Shri Oftdgil: That may have been one of the objects. As far as Government 
are aware, it is the intention of the Damodar Valley Corporation to recruit on® 
Chief Engineer from America.

Dr. E. 8. Slng^; Are not Indian engineers with equivalent qualificationfci 
available for these posts? .

8hri Gadgil: They are available, but it is a  matter within the discretion and 
authority of the Damodar Valley Corporation as to whom they should like to 
recruit.

8hri 8hiva Bao: Is it a fact that consequent upon the very large personnel 
employed by the Damodar Valley Corporation, the overhead charges of this 
Corporation are more than double those of the Hirakud and Bhakra Dam projects?

8hri OadcU: It is true that the overhead charges are relatively higher.

Pandit Kunxru: In view of the answers given by the hon. Minister, may I ask 
him whether it is the duty of the Government to go on giving money to the 
Damodar Valley Corporation in all circumstances, irrespective of it« policy either 
in the matter of making appointments or effecting retrenchments? *

Shri CkulsU: I share the anxiety of the hon. Member, and I should like to 
inform the House that the matter is under consideration and will be taken into, 
further consideration.

Hr. Speaker: I think wo better go to the next Question.

F ood P boduotion  in  H il l y  T eaots

^670. Shri B. S. Azya: V^ill the Minister of Agriculture be pleased to state 
whether Government have made any scientific research for increased food 
production in the hilly tracts of India?

Ibe Minister d  rood and Agriculture (Shri Jairamdas Doulatram): Yes. A 
not« on the subject is laid on the Table of the House. [See Appendix III,  
annexure No. 18].

Shri Borooah: Has the indiscriminate cutting down of trees in the foresttj led 
to a gradual erosion of soil in the hilly areas of Assam?

Shri Jairamdaa Doulatram: I am not aware; if any particular instance is 
there, I would like to know and I shall take action.

Shri B. K. Ohaudhuri: May I know if Government have introduced tenace 
cultivation in the hilly areas?

Shri Jairamdaa Doulatram: 8 ome State Governmente have done that.

Shri SUt Cmaran Lai: Do Governmont propose to plant fruit trees in hill.y 
areas?

Shri JaiiundM DooUti*Bi: i  not aware of auch a programme.
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P otato  R esearch  Stations

. *671* Shri B* S. Arya: Will the Minister of Agriculture be pieftsed to 
Btnte:

(a) the* number of potato research stations established by the Government;
and

(b) how inanv of these are situated in the hilly tracts of India?
The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Four. 

OH0 being the main station to which the other three sub-stations are attached.
(b) All the throe sub-statioi:s.
Shri Kesava Rao: Wliere are these stations located?
Shri Jairamdas Doulatram; The main station is at Patna and the sub-stations 

ure at Kufri near Simla, Simla and Bhowali.
Shri Kesava Rao: Is there any proposal to strirt a station at Ootacamund?
Shri JairamdaE Doulatram: None that T am aware of.
Dr. Parmar: What is the result of the experiments carried out in regard to 

potato seeds imported from U.K. in Himachal Pradesh?
Shri Jairamdas Doulatram: I would like to have notice.
Shri Sidhva: May I know if pot>iito seeds an* import-ful from foreign coun­

tries, e.g, Italy and U.K.,*or aro they all of local origin?

Shri Jairamdas Doulatram: We do import f>otatoes from Italy, U.K. and 
some other countries.

Shri Sidhva: My question is; are these potatoes imported for seed puri^oses 
or for consumption?

Shri Jairamdas Doulatram: Largely for consumption, and a small quantity 
for seeds also.

Pandit Maitra: What are the specific aspects in regard to which research 
is carried out?

Shri Jairamdas Doulatram: Tr> improve; the var’ety of the potatoea.
Shri Tyagi: Has it been improved to any extent?
Mr. Speaker: Order, order. Dr. Parmar.
Dr. Parmar: Has any liaison been established between the research stations 

and the growers of potatoes?
Shri Jairamdas DouUtram: I expect the State Government concerned must 

be doing that.

T r a n s p o r t  o f  A t t a , F lo i t r  an d  Sitgab altx:)TTI5d t o  Assam

*572. Shri Boiooah: Wil! (the Minister of Food be plea k̂3d tf» state:
(a) the quantity of atta and flour allotted to the State of Assam for the 

yenr 1040-50 and whether this quantity has reached Assam;
(b) the quantity of sugar allotted to Assam since the re>imposition of control 

and the quantity that has reached there so far;
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(c) whether it is a fact that due to the stoppage of direct booking by rail and 
fcteamer through Eastern Pakistan, there have been great difficulties in trans­
porting these foodstuffs to Assam and whether as a result of this there has beer» 
scarcity of wheat products and sugar in Assann;

(d) whether it is a fact that due to delay in transit, a large quantity of atta 
and fiour that reached Assana was found to be unfit for oonsumption; and

(e) what steps Government propose to take to obviate these difficulties?
The MlnMer of Food and A|;riculture (Shri Jalramdas DaulatrAm): (a) 16,195 

tons of whe«t and 1,800 tons of flour were allotted to Assam in 1949. The entire 
quantity of flour and 14,238 tons of wheat were despatched to Assam by the 
end of December, 1949, and the balance by 1st February, 1950.

(b) 6,600 tons sugar has been allotted to Assam since the re-imposition of 
control. Out of this 2,000 tons which were allotted before January 1950, 
according to information available, have been received in Assam. Against 
January 1950, allotijient of 2,800 tons, about 1,100 tons are reported to have 
been despatched by factories and 790 tons moved into Assam. Movement of 
February allotnxent has been rendered difficult owing to limitations of transport 
on Assam Bail Link. Five wagons a day have recently been allotted.

(c) No scarcity has been reported so far as wheat and flour are concerned. 
As regards sugar, the reply is in the affirmative.

(d) Information has been called for from the State Government.
(e) The Assam Rail Link Committee which controls traffic to Assam over 

the newly constructed rail link has allocated the maximum number of wagons 
possible to carry these commodities.

Shrî Sorooftli: Is it a fact that the Government of Assam had to issue com­
muniques to the effect that wheat and flour went bad during transit?

ShTi Jair&mdas Doulatr&m: I am not aware.

Shri Borooah! What is the time usually taken for these consignments of 
wheat products to reach the ooniunier in Asgam from the Mandi here?

l^ulatram: As the hon. Member is aware, there have been 
ftp^c’al ditnculties with regard to transport of goods across Pakistan territory, 
and that it is only recently that we have been able to expedite the transport of 
gwds direct to Assam. I will give the latest information to the hon. Member. 
Jhe su^mr quota for January 1950 was communicated to the State Government 
on 1st December 1949 i.e. one month ahead. Supplies from the factories com­
menced late, as the agents of the State Government, Messrs. SHaw, Wallace 

^'Q^menced issuing instructions to the factory until the 29th 
A a '  were completed only on 16th January 1950,

S  avail̂ ^̂  ̂ despatches were delayed due to
wu immediate transport on the Assam Rail Link. The matter
BoarlronThf Committee of the Central Transport
thrcha?rm «n nf A ^«.de^cde<l that the matter bHouW be taken up by 
> ‘ lie traffic to Assam
The ChaSnan* hT  L  ‘ expedite movement of suRar to Assam.
SUDplS Z S h Assam Government to suggest >vhat other
avaL bL  movempnf f a lesser priority because, due to limited capacity 
available, movement of a particular commodity can only be exnedited at the

now'appears that th« f^ommittee has
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Shrl Sidhva: May I know the basis of allocation of sugar to various States—  
is it made on the basis of population or on some other basis?

Mr, Speaker: I  think this question has been put many times. Moreover, 
it does not also arise out of this question.

Shri Sidhva: What I wanted to know was whether supply of sugar to Assam 
is made on the basis of population?

Shri Jairamdas Doulatram: As I have said, allocation is made on the basis 
of usual demand which we have known from the despatches from month to 
month before the sugar crisis occurred.

Pandit Maitra: May I enquire of the hon. the Food Minister if the Food 
Ministry calls for periodical reports from the Assam Government about the 
actual off-take of wheat and wheat products in that province?

Shri Jairamdas Doulatram: We receive periodical reports from all the Stat« 
Governments, including Assam, ,of the off-take of food grains from riifcion shops.

Shri J. N. Hasarika: On account of the fact that sugar is transported by 
air from Calcutta to Assam, are Government a\^ r̂e of the fact that sugar prices 
in Assam are very high?

Shri Jairamdaa Doulatram: Government are not aware of this, for the sugar 
which is being given in the ration shops.

Pandit Maitra: is it a fact that the off-take of wheat is far less in Assam 
than in anyother province and a lot of wheat is lying there idle?

Shri Jairamdas Doulatram: I iiiri not aware of it. I shall enquire into the 
matter.

B a k h m a b p u r  B ih a b  L igh t  R a il w a y

*573. Prol. S. N. Miflhra: Will the Minister of Ballwaya be pleased to state:
(a) whether Government propose to take over the Bakhtiarpur Bihar Light 

Bailway running through Nalanda to Rajgir;
(b) whether any request has been made by the Patna District Board for the 

grant of a loan to enable it to take over that Railway; and
(c) if so, what Government propose to do in that regard?
The Minister of Ttanaport and Railways (Shri Oopalaswami): (a) No, as the

right of purchase vests in the District Board of Patna.
(b) No.
(c) Does not arise.

Prof. S. N. Miflhra: Have Government any scheme for taking ever private 
lines?

Shri Oopalaswami: There is no regular 8cheme: but whemcver private lines 
offer sale, we consider it.

Prof. S. H. lOshra: Have any private lines been taken over very recently?
Shri Gopalaswami: The private line is still in charge of the Company.
Shri B. K. P. Sinha: Who are the men who control this railway at present?
Shri GOpalaswami: This particular railway is run by Bakhtiarpur Bihfir Light 

Railway.
Shri Sidhva: Who are the managing agents?
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Shri Gopalftdwami: I cannot remember. Siome ex-Minister of Bihar had 
some (‘.onnectioii with this company, I think. It is working under an agree­
ment entered into between the company and the District Board of ]^atna.

Shri B. R. Bhagat: In view of the fact that three great his?torical places of 
pilgrimage are on this line and they draw a very large amount of pilgrim traffic, 
will Government consider the proposal of taking over the line?

Mr. Speaker: I cannot allow that question.
Prof. S. N. Miflhra: May I  know what are the difficulties in the way cf

Government taking over this particuli^r line?
Shri Oopalaswaml: The offer has not yet come to us. The company is 

working the line. The Government Inspector of Bailwaya has inspected the 
hne and pointed out «  number of defects and the company has been asked to 
rectify them. Their own General Manager has been reporting that everything 
has been rectified. We are again pressing them to rectify the defects.

Shri Syamnandan Sahaya: Is it not the general policy of Government to
take over all railway transport under Government control?

Shri Gopalaswami: Matters like charges, safety regulations, et<*. are under 
Government control, even though the line is nm by a company. We certainly 
favour the taking over of as many of these lines as possible. But that requires 
investigation of their present status and how we might be able to intervene at 
all. '

Shri Syamnandan Sahaya: Govertjment control of course is there, not only 
on this railway, l)ut on other railways under direct Government management. 
Js it not the policy of Government to take over by purchase all the railway 
transport systems working in this country at present and managed by private 
agencies?

Shri Gopalaswami: Sir, at present under the agreement that is in force in 
regard to this particular railway, the right of piu-chase vests in the District Board 
of Patna. That has to be cleared out of the way before we can consider the 
question of our taking it over and so on.

Dr. R. S. Singh: Is it not a fact that a representation signed by 25,000 
persons of the Patna district wa« submitted to the Goveriiment for taking 
over this line?

Shri GN)pala0Wan[li: A representatdon has been received. It is on that 
represeut^ition that we have been taking all these steps— of having it inspected, 
etc.

T b l k p r in t e e  a n d  T b l b g e a p h io  L in b s  b e t w e e n  Cu t ta c k  a n d  Ca lc u t ta

*674. Shri B. K. Pani: Will the Minister of Oooununications be pleased 
to state: .

(a) whether it is a tact that theft and cutting off of wires etc. in the Tele­
printer and telegraphic lines between Cuttack ana Calcutta have been going on; 
and

(b) if so, the action so far taken by the Government of India in the 
matter?

Th0 IHputy Minister of aommunications (Shri Khurshed Lai): (a) Yes.
(V)) Government of India have sought the collaboration of State Goveni- 

ments, with whom local P. and T. Officers keep in touch. Preventive and 
punitive measures to combat the menace are taken.
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Shri B. K. Pflni: May 1 know, Sir, how many times cutting of wires took 
pla(^ between Cuttack and Howrah in the year i049 and again in the month 
of January 1950?

Shri flushed Lai: 1 have got the figures with me of the number of thefts. 
In 1949 in West Bengal Circle it was 86. In Oriwsa it was 83. In Janu6u:y
1950 in West Bengal it was 9 and in Orissa 7.

Bhri Sidhva: Do these figures relate only to thefts, or also include the 
cutting of wires?

Shri Elhurdied Lai: Cutting takes place as a preliminary to thefts.
Shri Kisborimohan l^ipathl: May I know, Sir, whether the crime has been 

progressively decreasing after the action taken by Government?

Shri Khurihed Lai: Tlû  number of theft-s in 1949 was much less than in
1948.

N ew  R a il w a y  L in k

*676. Saikh Mohiuddin: Will the Minister of Railways be pleased to state 
whether there is any scheme for opening a short Railway route to connect 
Maldah (West Bengal) ^̂ ith JaJpaiguri through Balurghat?

The KinlBter ot Ttaziaport and BaUways (Shri Ck>pala0waini): There is no 
scheme to connect Malda directly with Jalpaiguri via Balurghat; nor is such
a scheme feasible on account ot the peculiar configuration of the boundary 
between India and Pakistan in this area. Proposals are, however, under con­
sideration for connecting Eklakhi situated on Katihar-Malda line with Balur- 
ghat and Eldakhi directly with Raiganj. The latter project will shorten the 
present distance by rail between Malda and Jalpaiguri by about 23 miles.

T h e f t  OF J e w e l l e r y  b b lo n g in o  to P e im b  Mt k ist b r  of B urm a

6RAi. ANSWEkS

*676. Shri SUmiath: Will the Minister of Bailwaya be pleased to state:
(a) whether it is a fact that Thakin Nu, the Prime Minister of Burma, lost

through theft some jewellery while travelling by train from Calcutta to Gaya;
(b) whether the attention of Government has been drawn to a Press report

in this connection which appeared in the Hindustan Times of 14th February, 
1950;

(c) whether the allegation reported to have been made by Thakin Nu about 
the latches of the door of his compartment has been inquired into, if so, with 
what result;

(d) whether the stolen property has been recovered; and
(e) if not, what stage has the police investigation reached?
TIhb Xinister of State lor Tranap^ and Bailwaya (Shri Saathaaam); (a) No.

There wus, however, a report received from a member of a party travelling 
in the same train that there was a theft of some jewellery belonging to on6 
of the members of the party. The party is said to have included the wife of 
the Prime Minister of Burma.

(b) Yes. Government’s attention has also been drawn to another report 
appearing in the Statesman Mofussil Edition dated 16th February 1950 denying 
the reported theft of the Prime Minister of Burma’s jewellery.



(c) A nietnber of the party did complain that the latch of a window shutter 
wuH defective. Government are informed that this was the latch which holds 
the window in an open position. The locking catches and bolts were all in 
order.

(d) Police investigation is still continuing and it is not known whether 
the stolen property has been recovered.

(e) Police investigation is still in progress and the exact stage reached is 
not known.
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WRITTEN ANSWERS TO QUESTIONS

I m po rt  o f Coconut

*562. Seth Oovind Das: Will the Minister of Agriculture be pleased to state:
(a) how much coconut is imported into India; 6,nd
(b) what steps are being taken to secure this article of diet at a cheaper 

rate?
The Minister el Food and î priculture (Shrl Jalramdaa Douiatram): (a) The

average imports of coconuts into India in the three years ending 1W7-48 
amounted to 10-86 millian nuts.

(b) The Indo-Ceylonese Trade Agreement provides for the supply from 
Ceylon of 20,000 tons of coconut oil and copra in terms of oil during 1950.

Efforts are being made to increase the supply and lower the cost of pro­
duction by (a) supply of guaranteed seedlings, and (b) distribution o f seeds 
to raise green manure in coconut gardens.

S tra to -Cb u is b b s  fo b  A i r  S b b v io b

^653. Dr. Deshmuldi: (a) Will the Minister of dommnnications be pleased to 
state whether Government are aware of the introduction of strato-cruisers for air 
services in England?

(b) Is it proposed to import any of these kinds of aeroplanes for service 
in India?

The Dq>uty IQnister of Oommunications (Shrl Khurflhed IM }: (a) Yes, Sdr, 
for trana-oceanic services.

(b) It is not contemplated to import, at present, any strato-cruisers for in­
ternal air services in India. The Lockheed Constellation, used by the Air India 
International on its Bombay-London and Bombay-Nairobi routes, is a type 
of strato-cruiser.

E b fl a o b m en t  of R a h -w a y  T r a c k  "

*566. Dr. Deshmukh; (a) Will the Minister of Rallwajrs be pleased t̂o state 
the length of railway track where new rails have been laid since 1st iSieptember 
1946?

{h) What is the quantity of rails in weight that have been removed because 
of this replacement?

(c) What is proposed to be done with the old rails?



(d) What portion of them has been utilized, and if so, how?

(̂ ?) How is the rema'nder proj^osed to be utilized?

(f) What is the cost of re})lacenient in respect of (i) price of new rails,
(ii) transport, and (iii) labour?

The lOnister of Tranjqx>rt and Railways (Shrl Oopalaswaml): (a) 1,846 miles

(b) 2,21,500 tons.

(o) The serviceable released rails are utilised for secondiiry relaying ca8ual 
renewals of unserviceable rails, yard reniodellings, first phases of new con­
structions and service lines for irrigation and other projects. Bails which are 
no longer fit for track are used for buildings and other structural works, elec­
tric poles, etc. Rails which are not reqiiired for further use on Bailways are 
disposed of through the Iron and Steel Controller, for re-rolling and other pur­
poses.

(d) About half the quantity of the released rails has so far been used for 
various works mentioned in (c).

(e) Of the remaining rails about 90 per cent, will be used on track, nine 
per cent, for structural work and the balance one per cent, will be disposed of 
through the Iron and Steel Controller.

(f) The cost of replacement is as follows:
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Price of new rails Rs. 758 lakhs.

Transport Chargo« R b. 30^ lakhH.

Labour Ch«rgd8 Hh. 35^ lakhs.

K il l in g  o f W il d  A n im a ls  fo e  P r b s b e v a t io n  op Cro ps

*5®0. Bliri &. L. Malviya: Will the Minister ol' Agriculture be pleased to 
state:

(a) whether orders have been issued by the Oovenurient of India to the 
Governments of the States to kill wild animals for the preservation of crops 
and if so, whether wild animals include monkeys, deer and peacocks;

(b) whether Government are aware that monkeys, deer and peacocks have 
been killed in large number in Har yana in the East Punjab and that there is 
discontent among the orthodox section of the people there; and

(c) if so, whether Government propose to withdraw their orders in this 
matter?

The Minister of Food and A|priculture (Shri Jairamdas Doulatram): (a) No
such orders have been issued. But the State Governments have been ad­
vised to take eflPective steps to protect crops from damage by wild animals 
which live and feed on food grains.

(b) Government have asked for information from the East Punjab Govern­
ment and will place it on Uie Table of the House as soon lis received.

(c) Government do not intend to withdraw their :.idvice to the State Govern­
ments.



A oRICULTOB AL AnIM A LS

*662. Shri Zangre: Will the Minister of Agriculture be pleased U) state \vhat 
steps GoverninonO propose to take to improve the cattle wealth of T)‘d ia?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): The
following st<?pB are .proposed to be taken through the State Governments:

(i) Increased facilities for grazing, fodder production und other measures for 
improving the feed of cattle.

(ii) Improving the breed of milch and draught cattle.
(iii) Breeding of pedigree stock.
(iv) Prevention of slaughter of useful cattle.
(v) Minimising (j.;)ttle mortalit>y due to contagious diseases.

PiBTRliNCHMENT OF C . P . W . D , PERSONNEL

*̂ 564. Shri D. S. Seth: Will the Minister of Works, Mines and Power be
pleased to state:

(a) whether Government have taken a decis’on to retrench the personnel 
of Central P.W .D.

(b) the percentage of the personnel retrenched so far and the peniGtttage 
])roposed to be retrenched in the near future; and

(c) the total number of clerks and labourers retrenched so far for the sake
of economy and also of those whose retrenchment is under consideratioti V

The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes.
^b) About 9 per cent and 7 per cent respectively.
(c) 252 clerks and about 1,000 labourers on the wwk-charged staff have been 

retrenched and 221 clerks and about .500 labourers are pmposed to be retrer.di­
ed. 1'he retrenchment is, however, largely a consequence of the fall in the work 
lofid due to reduction of building, and repairs and maintenance, activity; and not 
of economy for its own sake.
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D e l h i  C e n t r a l  ELUOTRtc P o w er  A u t h o r it y

64. Shri Si<!̂ va: (a) Will the Minister of Works, Mines and Power be pleased 
to state whether Goveniment propose to set up a Provincial Electricity Board 
to take over the Delhi Central Electric Power Authority?

(b) If so, what will be its composition and what will be the cost?
(c) Is such a Board to be established by an act of the Government of India?

The Minister of Works, Mines and Power (Shri Gadgil): (a) und (b). Yes. 
The proposed Provincial 'fclectricity Board in Delhi, will consist of not less than 
three and not more than seven members. The composition is still under con­
sideration and the cost will depend largely on how' it is constituted.

(c) The B(^ard w ôuld be constituted by the Central (»ov('rnnient under 
Section 5(1) of the Electricity (Supply) Act, 1948.



. A ir  C om m un icatio n s in  A ssam

65. Shri Sidhva: (a) Will the Minister of Oommuixicatlon8 pleased to state
whether Goveinruent propose to develop air comnuiriications in Assam?

(b) How rnaiiy war time uir strips are available in the Assam valley?

(c) How far is the nearest air strip from Bhiilong?
(d) What will be the cost for converting these strips into regular landing

places?
The Deputy Minister of Oommunications (Shri Shurahed Lai): (a) Tes» Sir.
(b) Nine war-time air-strips are available in the Assam area including Tri­

pura and Manipur StaTies. They are at Gauhiiti, Mohanbari, Agartala, Jorhat,
Tezpur, Kumbhigram, Manipur Road, Rupsi and Sheila.

(c) The air-Htrip nearest to Shillong is at Gauhati which is 60 miles by road
from Shillong.

(^) Excepting Shelia and Gauhati, tĥ ; other air-strips are ’ pucca. A new
runway is under construction at Gauhati at an estimated cost of Ra. lakbs.
Ihe cost of making a concrete runway at Sheila will be about Rs. 20 lakht.
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PARLIAM EN TARY DEBATES 
(Part TI—P roceedings other than Questions and A nswers) .

Tuesday, 2Sth Fehruary, 1950.

The House met at a Quarter to Eleven of the Clock.

[M r . Speaker in the Chair]

QUESTIONS AND ANSWEKS 
{See Part I)

11-45 A.M.

MOTIONS FOR ADJOURNMENT

E xternment of P rof . Shibban L al Saksena, M . P . from D elhi and infringe­
ment OF P rivilege  of M embers of P arliament.

Mr. Speaker: I have received two notices or adjournment motions touching
the same subject namely:

“ the externment from Delhi District of an hon. Member of the Indian Parliament, 
Prof Shibban Lal Saksena, for throo months, under Section 4 of the East Punjab Public 
Safely .Act. 1949, as applied to the State of Delhi, by the District Magistrate of Delhi, 
while the Parliament is in session, thereby infringing the basic privilege of Members of 
Parliament.”

And the other notice reads as under:

“adjourn the business for the purpose of discussing a definite matter of urgen public 
importance, namely, the removal of Shri Shibban Lal Saksena, a Member of Parliament 
from Delhi under the Provisions of East Punjab Safety Act, 1947, and his inter­
diction from returning to Delhi District without the permission of the District Magistrate 
of Delhi, in pursuance of order dated 28th February, 1950, under the said Act.”

One of the' motions raises the question of privileges of the Members of 
this House, and in that respect, I think, before I either call upon the hon. 
Member to say how the question of privileges arises, or call upon the hoo. 
Home Minister to explain the facts, I may point out that, a similar question 
arose here, in this House, on 28th January, 1948. A question of privilege in 
the case of a Member who is arrested, coinfined or detained was raised by the 
hon. Member, Mr. Komath, and th3n I made the following observations:

“ . . . . . . .  All I can say just at present is that every Member of this Hoom
is subject to ordinary law, and if he has done anything which deserves his arrest or 
necessitates it” .

of course, detention included,

“ I do not think that, m view of the fact of his being a Member of this Ansembly 
can make him free from all laws of the country and give him full licence**.

So merely because there is the detention or arrest under the ordinary law 
of the land, of a Member of this House, it cannot be said that a question of 
privilege is necessarily involved. So far as the executive Government is acting
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[Mr. speaker]
under the authority vested in it by the law, no question of a privilege can 
arise, because he is as gvx)d as any other citizen, and the executive Government 
will be presumed to be acting within the authority vested in them by this 
very House in pursuance of a law enacted by it. These are the only general 
things, that I can say. "

Shri B. E. Chaudhnri (Assam): Has the new Constitution made any change?
Mr. Speaker: I am stating the position, and I have not yat finished, and

the hon. Member need not be in a hurry to anticipate.
This is a matter which touches the important qvjes.tion of privileges, and 1 
not want to hurry up. I shall give due opportunity to the hon. Members 

to explain their position. I shall also request the Home Minister to state the 
facts of the case fully, and then I will decide. I am giving hon. Members the 
whole position ko that they may not proceed on lines of thought on a wron^ 
basis. I am giving my prima facie reaction. If this order is passed under the 
Caw of the country— any law which ie enacted by this House,—that by itself 
v ill not amount to a breach of privilege. That is my view. Of course, we shall 
tsxamine now what the facts of the case are and then I shall call upon the 
J^embers, if necessary, and not necessarily, to show how there is a breach of 
privilege. It is agreed that mere arrest is not a definite matter of urgent public im­
portance to justify the admission of this adjournment motion.

The Minlflter of Home Afiaiis and the States (Sardar Fatol): I will explain
the facts to the House. As the House is aware, Shri Shibban Lai Saksena was 
fastinK for the last Umi days at Rajghat. When he started his fast he wrote 
a letter to the Prime Minister that he was going on a fast for a grievance 
which he advocated about some sugar factory labourers in Uttar Pradesh. The 
Prime Minister advised him not to fast at Rajghat. The House will agree that 
that is not a place to be exploited for political or trade union purposes. It is 
too sacred a place for such things. But a tint \\'as put up there and he with 
some others, probably his companion, started a fast, and every day a sort 
of bulletin was being issued and some doctor was examining him. He wrote 
-a letter to me also. I get many letters from people wiio are fanting and gener­
ally my practice is I encourage them. I never interfere because I alwaya 
write to them that spiritually, and if not spiritually, at least physically, it ŵ ill 
do thom a lot of good. But so far as Prof. Shibban Lai was concerned, he was 
n Member of Piu*liament arid I did not want to embarrass hir»i, and so I did 
not reply at all. Two days ago he sent me a reminder. I was myself feeling 
embarrassment; but the Chief Commissioner, having known about it and watch­
ing the activities ol people who are surmunding the place and getting other 
information of labourers trying to eome there, he thought that there is going to 
be trouble here. So that ground and two other grounds also iri.^uenced his 
•decision that Mr. Shibban Lai S«ksena shoidd be removed from this place. 
One ground was that it was the eleventh dâ - of his fast, and in his own interest 
he should be removed and placed where his relations could look after him. Mr. 
Saksena is sure to die if he is determined to die in the cause. Such a deter­
mined person, if there is any risk to his life, it is better to remove to a place 
where his relations could look after him. So the Chief Commissioiier thought 
>.hat jhe should be removed to Gorakhpur where his relations are, and they 
timxUalso be feeling anxious. The other reason was that to help him in his 
fast wise it is necessary to remove him to U.P. for his grieva!ice is not against 

Delhi Government liere. but it is about the U.P. (tovernment in connection 
with some grievance of sugar factory labourers w’hich shoi'ld be dealt with oy 
the U.P. Government.

On these eonsideranons, last night he came to the conclusion that Mr. 
tibibbat) l^\ Saksena should be shifted from here. Then he had consultationa

• 7 2  PAKUAM BNTARY DEBATES [2 8 tH  F e B. 2950



•with the Home Secretary. The Home Secretary advised him to tako proper 
precautions and get him medically examined before he is shifted from here,

see if he is in a condition to be removed. So he sent for the Civil Surgeon 
iii the evening and he examined both of them, and they were found to be quite 
fit to be removed to Gorakhpur or to any place they belonged. So both these 
persons were removed, one to Gorakhpur and the other to some other place in 
U.P. I forget which. Unfortunately the order for removal for three months 
from Delhi was passed by the District authorities. As soon as it was brought 
to the notice of the Home Secretary, the order was cancelled and he has been 
removed only to his place. If he wants to come back, he can come back but 
he can never go to Kajghat for this purpose because the House will agree that 
to use this place for such purposes is to insult the sacred memory of the great 
personality, who would certainly have advised him not to fast, because fast 
is not meant for political exploitation.

Pandit Maitra (West Bengal): Is there no ban on his re-entry?
Sardar Patel: No. He can come to Delhi whenever he wants to coffiie. 

There is no order issued except that the Chief Commissioner thought that it 
is better to place him at his relations place where his relations could look after 
him. That is the position now and if hon. Members would like to ask me any 
ijuestions, I am prepared to answer them.

Khwaja Inait Ullah (Bihar): May I ask the hon. Minister if he can come 
'lere even with the fast?

Sardar Patel: Yes. He can come here even in fas.t. Even after baking 
four meals, he can come at any time and there is no objection to that.
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Shri B. K. Chaudhuri: The order which was served on him.

Mr. Speaker: Well, the hon. Member, I believe, has heard what the hon.
Minister has stated. He has clearly stated tha.t, as soon as the externment 
order came to the hands or to the knowledge of the Home Secretary, that 
order was cancelled. That is what he has alreatiy stated. I believe hon. 
Members have heard it and he has also stated that the hon. Member is free to 
come t/O Delhi, or to this House whenever he likes. With the other restric t̂ion 
placed, we^are not concerned at present.

Sardar Patel: I wish to say that only that portion of the order of the Deputy 
Commissioner has been cancelled so that Mr. Shibban Lai Saksena is free to 
return to Delhi but not to reside at Rajghat area.

Shri B. K. Chaudhuri: If that is the order, Sir, my grievance is why he 
was taken in a police van to the railway station and put in a railway compart­
ment?

Sardar Patel: That order has been cancelled. That is what I said. He
was being removed under the order for externment to his own place at Gorakh­
pur. As soon as the Home Secretary knew about this oJrder, he got the order 
cancelled. *

Shri B. K. Chaudhmri: Then on that portion of the order, the previous order 
was carried out because the order of cancellation was not brought to the notice 
of the police. He was actually taken in a police van from Rajghat to the 
Railway station and setit by train.

Sardar Patel: Yes. That is so.
Shri B. K. Chaudhuri: That is not in consonance with order which was 

subsequently issued.
Sardar Patel: That is why it was cancelled. The order was not proper.



Mr. Speaker: Something was done in pursuance of the first order, and after 
that something was done, the order was cancelled to som̂ e extent. That 
seems to be the point of grievance. Now really speaking, we are concerned here 
for the present with the admissibility of the motion. I  do not propose to 
allow any discussion on the merits of the case.

Pandit Balkriflhna Sharma (Uttar Pradesh): That is?

Hr, Bpeaker: That is, on the propriety of the fast or the propriety of the
order. That is not at present .the point at issue. We are concerned with the
admissibility of the motion at this stage and only, if the motion is admissible
t .̂en further discussion can come in.

Now with reference to that, as I have stated previously very clearly unless 
it is a question of matter other than privilege and that is made out, I do not 
think I shall be able to consider the admissibility of it.

The Mtniater ol Law (Dr. Ambedkar): On the statement made by the hon. 
Home Minister, the matter does not survive.

Mr. Speaker: I may bring to the notice of hon. Members that under rule 
50 the right to move an adjournment motion in the House for purposes of dis­

cussing a definite matter of urgent public importance is subject to 
the following restrictions:

*‘ ...(iv) The motion shall not raise a question of privilege.”
Shri Kamath (Madhya Pradesh): Then how can a question of privilege be 

discussed?
Mr. Speaker: As for the procedure we shall see later on. We are at present 

concerned with the adjournment motion. Therefore, it is that I tried to clarify 
the ground in the beginning.

Shri Kamath: May T ask whether a point of privilege canno.t be raised m 
the same way hs a point of order? It has been raised so often in the House.

Mr. Speaker: As 1 have told hon. Members, if they want to raise any point, 
they^should invite the attention of the C’hair to the point previously. Now this 
is done in the form of an adjournment motion. I may appear to be too techni­
cal about it, perhaps; hut then 1 am boimd hy the rules. Here one of the 
adjourmnent motions is tabled or. tin- ground of privilege. Therefore it is that 
1 wanted the facts to be clarified so that we can come to certain conclusions 
whether privilege arises at all. .After those facts 1 wanted to know from the 
hon. Member, as to how the qut̂  stion of privilege arises. If the question of 
privilege does not arise, then, of course, we shall have to consider whether we 
shall discuss this matter on an adjournment motion. If a question of privilege 
arises th.Mi the motion, on the vi‘ry plea of the privilege will not survive as an 
adiournment motion. If the hon. Member wants tins to be treated as the 
question of privilej^e, he is harred by rules. This is a House of Commons 
prrtctice, whioli wo luwo been f.Jlowiiif; in tin' rules of the House.

But WC- shall niise that point if the hon. Member so wishes later on after 
he hft.« had a discnssion with luo. without taking the time of the House. The pre­
dent matter before the House is not really a question of privilege but a question 
about the admissibility of the ndjaurncnent motion.

Shtl Kunatli: Will you kindly make this a subject for a half-hour debate 
tomorrow evening, Sir?

Mr. SpMkei: There again the rules will come in. We have made cfiftain 
rules and I cannot allow any discussion at any time. Any such discussion that- 
the hon. Member may wish. cai. only arise when a question is asked and 
aitfwered. It must arise out of the questions. The hon. Member may refer-

ibuu rules.
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Shri Eamatli: What then is the remedy?

Mr, Speaker: I cannot sit here to decide and give advice on the rules.
Shii Eamath: You are the guardian of the privileges of the House.
Mr. Speaker: Therefore, he must come and see me in chamber first and not 

raise the point in the House, without previous intimation to me.
Shri T^agL (Uttar Pradesh): On a point of order, I want to understand what 

ai-tualiy is the procedure for discussing these adjournment motions. In the 
past on many occasions I have seen that whenever notice of an adjournment mo­
tion was given to you, you. Sir, decided the adjournment motion on its merits. It 
is for you to decide whether it is in order or otherwise. There is nothing for 
us to say and in many cases you have not even given the House the privilege 
knowing as to who is the mover of the adjournment motion and sometimes ad­
journment motions are read without the House knowing the name of the mover 
and then Treasury benches give a reply and then it is not discussed at all. As 
far as I understand, Sir, the hon. Member concerned must be first given the 
chance of having his say befoJ*e the House as to on what grounds he is putting 
the adjournment motion and then alone the Trensury benches should reply. I 
think. Sir, it is not for the Chair to decide as to whether the Government is 
justified or not. This is a matter for the House to decide. The Chair can 
only enter into the question whether the motion is in order or out of order. 
Whether the Qovernment is right or not right, this is the privilege of the House 
alone to decide.

Mr. Speaker: Let me dispose of that point, and I do not propose to carry
this for a long time. The hon. Member will remember that, though the Chair 
hr.'s an amount of discretion in many matters, the Chair has also to go by rules, 
nnd so far as adjournment motions are concerned, there are specific rules in the 
n;att4.̂ r, which have been ir existence for a long time. In the new rnles that 
have been promulgated, the old rules as regards adjournment mo>tion have been 
kept almost intjict. There has been no substantial change in those rules. Now, 
the Chair will not go into the merits of the particular thing complained about
in the form of an juljournment mo.tion; but it is not only the right but the duty
of the Chair to see as to Jiow far that adjournment motion is admissible. Ifc 
must lirst relate to a definite matter, to a matter of public importance and that 
matter has to be urgent. Unless all these three things are there, the considera­
tion cannot proceed further. Then there are the other restrictions which I 

•read out. Rule 50 provides that:
“ (i) nor more than one such motion shall be made at the same sitting;
(ii) not more than one matter shall be discussed on the same motion;
(iii) the motion shall bo restricted to a specific matter of recent occurrence;
(iv) the motion shall not raise a question of privilege.”

Shri Kamath: Sir, it is a new addition and it has not been circulated.
Mr. Speaker: The hon. member will see that in the adaptation of the Gov­

ernment of India Act last year—and I believe in the provisions of the Consti­
tution— it has been provided that the privileges of the Members of the Dominion 
Legislature— I am referring to the Government of India Act—shall be such as 
may, from time to time, be defined by an Act of the Dominion Legislature and 
until so defined, shall be such as were immediately before the establishment of 
the Dominion enjoyed by members of the House of Commons or Parliament 
of the United Kingdom. That adaptation was made, I may say, at my instance. 
Originally this was restricted to the rights as enjoyed by members of the Indian 
Legislature which were very much restricted. Now this is the provision that 
'ji'e have. This restriction as to question of privilege is taken from the pro­
cedure of the House of Commons. When the rights and privileges are equated,
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f.h«n necegsarily it follows, that tlie restrictions also must be borrowed here.
That is how it comae in there. Then I shall proee«4 with the restrictions:

*‘ (v) the motion shall not revive diBCossion on a matter which has been discuaaed in the 
Mine seiflion;

(Ti) the motion shall not anticipate a matter which has been previously appointed for- 
consideration etc. etc. etc.”

I was referring to Mr. Tyagi's point. It is the duty of the Chair to see that
all these restrictions are duly observed.

Then about the practice J have been usually following,— which I believe, 
the Chaii ought to follow—the practice is, that if, prinia facie, the case appears 
to be admissible, then the facts as they are, are to be ascertained because after 
all any decision that the Chair gives or any conclusion which the House will 
cnrne to, will not be based on what a particular hon. Member is pleased to say 
or any particular newspaper report sj ŷs but on the facts as stated by the
Minister; and it is a parliamentary convention that so far as facts are concerned
tho Minister's word should not be challenged on the facts. There are other 
remedies, if the Minister is saying something which is not a fact; but both the 
parliamentary convention as well as the dignity of the House require that all 
controversies as to facts shall be settled in the House by a statement of the 
Miuis.ter as regards those facts. Otherwise, there will always be a tangle bet­
ween one statement made by the Minister and some Members saying that 
that is not true. But 1 am not going into that question. Therefore, whenever 
there is an adjournment motion, I first make it a point to have the facts aseer- 
taineil and after the facts are there, if they do not discloee any prima facie case, 
it is unnecessary to consult the Member again over that. Because, the adjotirn* 
ment motion can come in under Rule 51 which says:

“ The Six‘ttker, if he Rives consent under rule 48 and holds that the matter proposeci. 
to l.e discusHed is in order, shall, after the questions and l>efore the list of business is 
entered upon ct<J.”

The hon. Members will remember that some time back I received notice of 
an ndjournmenb motion which wag obviously, on the face of it, inadmissible and 
I t-Jien stated, without rending the adjournment motion that I did not propose 
to give niv consent to mo.tion. It was so obviously out of order, that it did not 
rehite to any subject matter for which this Government was responsible, and 
I stated that, in future, I would not even mention such motions in this House. 
My cwisent has to be obtained before. Hon. Members will also remeinber 
that.

Then, J do not want to attribute any motives; but the very purpose of nô  ̂
nllJwii\̂ T the adjournment motion vtnlLbê  defeat -̂d if publicity is given to matters 
in a wrong manner or by wrong statements being allowed to be made on the 
llobr of the House. I think I st«it^d thab in the last session. 1 was consider­
ing as to whether my consent should be obtained by the Member, inside this 
Hou!^», or in my Chaniber, that is, I should give or refuse to give consent in 
the ( ‘haniber. In the Provincial Legislatures the practice has been— at least 
%vh«n 1 was in Bombay,—that the member had to take my permission in my 
Chanil)ei and if I had refused permission, the motion would never come to the 
W^ise awo the House would not even know as to whether an adjournment 
•motion was tabled or not. The practice here was different when I came here 
in IIMC, and that was, to give or withhold consent in the House itself and I 
thought that that practice was more wholesome fi-om this point of view  that, 
it aii'toinaticiUly series as a check on me in the possible arbitrary exercise of 
my discretion and the House also may know what kinds of motions are con- 
seuted to and from what kinds of motions consent is \ îthheld. That is why 
I have continued the practice in this House, of reading to the House every
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adjournment motion that comes in and then deciding and giving the decision 
as to whether I give consent or not. For that purpose it is not necessary for 
me to hear the hon. Member nor is it necessary to mention the name of the 
lion. Member. There is no point in mentioning the name. On the contran-. 
if anything, the non-mentioning of the name is perhaps a healthy thing be­
cause the name does not influence the Members in coming to a decision om
way or the other.

That deals with the questions raised by the hon. Mr. Tyagi.
My attention is invited by Secretary to the proviso to Rule 51 which is an

eiihbling proviso reading as fdlows:
“ Provided that where the Speaker has refused his consent under rule 48 or is of opinion 

that the matter proposed to be discussed is not in order, he may, if he thinks it necessary, 
read the notice of motion and state the reasons for refusing consent or holding the motion 
as not being in order.”

That is the position and I believe the matter is cleared.

Sliri Kamath: In view of the fact that a copy of the new rules of procedure 
or rather the old rules as modified by ypu has nqt been supplied to Members, 
may I ask whether those rules lay down the procedure to discuss a question 
of breach of privilege?

Mr. Speaker: No procedure for raising particularly questions of privileges 
has been provided in the rules. But, just as Members mgny times raise mar.y 
points, as I have said many times, they may mention the point to me and then  ̂
of course, they are in a position to raise it, after the question hour usually. But, 
the point is, I might permit them to mention the points or raise the points, 
not without first men.tioning them to me. Unless this is done, there is always 
the danger of any and every point, whether worthwhile taking up the time of 
the House or not, being raie^. I may say if there is any important point likely 
to be raised, I would certainly allow the Member to do so. As a recent instance 
I might mention that, I had allowed. Shri Govind Malaviya to raise a point 
though I was clear that there was no breach of the privilege at all. I allowed 
him to raise the point and the point was raised. But, I do no^ propose to allow 
the raising of points at the last minute. So there will be no difficulty. If 
Members want to raise any points of privileges, they can inform me and that 
would also gt\e me some time to consider the matter in its proper perspective 
and with the proper facts; and any discussion on any point so raised will not be 
irrelevant or a rembling. That is the idea.

Dr. Fattabhi (Madras): May I invite your attention, Sir, and the attention 
of the House to a most extraordinary and serious state of things that has 
developed this morning? Yesterday• the order of the District Magistate must 
have been in contemplation. At three o ’clock that was served and the person 
vvas removed. At eight o ’clock this notice was circulated to us, apparently 
by a Government department...........

Sardar Patel: Which notice?
Hon. Members: Private thing.

Dr. Pattabhi: It is a private thing which has been circulated to us em-
bodyiiig the Government order. At a quarter past ten, notice of adjournment 
motion has been given. At 11.45 we are considering the motion and we are 
to!d that the operative portion of the clause has been cancelled. The circular 
( p̂ly contains the state of things with the Government order. Now, Sir, the 
person has been removed and 'the order under which he has been removed hap. 
been cancelled.
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Mr. Speaker: With due respect to the hou. Member, I might say whatever 
point of grieTance he may have, and assuming for the sake of argument that 
his grievan^ is well founded, still for the present purpose of deciding upon 
the admissibility of the adjournment motion, what he is stating would be 
irrelevant. We are not concerned with that. That would be a comment upon 
the way in which Government have acted. That would be entirely a different 
matter.

Sardtr Patel: What is the Government circular?

Mr. Speaker: What is the circular he is referring to?
Sardar Patel: There is no Government circular.

Dr. Pattabhl: Clause 3 of the order says: “ You shall immediately remove
yourself from Delhi District and shall not return to Delhi District without 
permission from the District Magistrate of Delhi.’ * Is that in force now?

Mr. Speaker: That is not in force now.

Dr. Pattabhl: That has been c<ineelled. At what hour and minute has it 
been cancelled, I want to know. This (juestion makes my statement relevant 
to the adjournment motion.

Mr. Speaker: Is that ciause 3?
Dr. Pattabhl: Yes. '
Sardar Patel: There are only two clauses nob three. The following is the 

Chief Commissioner’s onlo* forbidding Prof. Shibban Lai Saksena (a) from 
residing in the Kaj^^hat area 4ind (b) from staying in Delhi. It is learnt that 
this portion the Dopnty Coinniissioner bus now cancelled so far that Shibban 
Lai Saksena is free to return to Deli î, but not to rt'side in the Raji^hat area.

Dr. Pattabhl: 'Fhe order that has l>een served iipon the party, and the 
orde;* by virtue of which the party has hern bodily removed from the precincts 
of Delhi by train—ho must bu by now over 120 miles away from tliis place— 
how is that rectified unless that man is brouj^ht back? Therefore
I say the <piestion of adjournment motion arises because a man’s bodily 
privilege has been transgressed. If the Hotne Ministry undertake to bring 
him back and leave him in some place in Delhi, then the reversal of the order 
will have had justification.

Sardai Patel: This order was served. If he wants to come back, he will he 
hroughi back. If he does not...............

Shn Kamath: Was the operative part of the order cancelled before or after 
his renioval? That is the point.

Sardar Patel: The motion was given at 10 o ’clock. I received it at 11 
o ’clock in fact hero. This is what I have found that the onler whether he 
wants to come back to Delhi or not, has alrcadv been cancelled. When the 
order has been served, at what o'clock. I cannot say at present.

Shri Kamath: That is the crux of the mutter.
Mr. Speakw: It will be now a case of post-mortem about this order.
Dr. PatUUU: Yes; we are conducting a«i autopsy.

Mr. SpMklnr: So far as the adjouniment motion is concerned, the material 
httiore the House is sufficient to hold tliat there is no occasion for ttis ad- 
jotnrainient motion now.
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Shri l^agL: I wanted it to be recorded on what grounds the discussion 
is ruled out either in favour or against. I do not want to go into the merits. 
I think the House has the privilege to discuss an adjournment motion. It 
is ti matter of no confidence in the Government. The Government must be 
willing to lace the no confidence. Under these circumstances, to allow the no 
confidence motion or not to allow is for you to decide. I want the reasons to 
be recorded.

Mr. Speaker: I hâ ê sufficiently explained the reasons. I have pointed 
out the rules. If the adjournment motion seeks to raise a question of 
privilege, it is barred under rule 50 or 51, whatever it may be. One of the 
motion*.; does not say so. Then, factually there is no occasion for it. The 
order does not survive. There is no order banning the presence of Prof. 
Shiblian Lai Saksena in this House. Hon. Members will see that the facts 
on wkich they tabled this motion do not survive.

Pandit Thakur Das Bliargava (Punjab): The removal is there; the :emoval 
survives.

Shri Kamath: If the Government bring him back to Delhi, it may be all 
right. '

Mr. Speaker: As the order does not survive, I cannot allow the adjourn­
ment motion.
T
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Shri Syamnandan Sahaya (Bihar): Are we to take it that he was removed 
without any order?

Mr. Speaker: The matters are clear. I cannot explain more than what I 
hove done.

Pandit Balkrishna Sharma: I wanted to make a submission. As has been 
made very clear by the hon. Deputy Prime Minister, the objectionable part 
of the order when it was found to be improper has been cancelled and Prof. 
Shibban Lai Saksena is free to come to Delhi if he so chooses. Well and 
good. What this adjournment motion, that one which does not seek to raise 
a question of privilege of the House, wishes to bring before the House is that 
a cortiin action has been performed by the Delhi Administration for which 
ultimat(*ly the Central Governnjent is responsible and that action still con­
tinues where it is and therefore the House is perfectly justified in taking 
cognisance of this adjournment motion and on that ground the adjournment 
motion r‘annot be ruled out. That is my submission.

Sliri E. K. Ohaudhuri: You have just now said that one of the adjourn­
ment motions does not relate to the point of privilege. The other motion 
relates to these facts that a man who was on the eleventh day of fasting haB 
been removed in open police van to a certain destination. The House should 
certainly be anxious and every one of the Members would like to know where 
that gentleman has been sent, where he is now, how he could be brought back, 
and in whose custody he is. The Police took charge of him from where he was 
fasting. Where has he been removed?' I am not making a complaint. But I 
very respectfully request the Deputy Prime Minister to make enquiries on this 
point and inform the House tomorrow where he has been removed, where he is 
at the present moment and what is his present condition of health. A man has 
been removed hundreds of miles away on the eleventh day of his fast when he 
cannot be in a fit condition to travel by train. The House naturally wants to 
know about his state of health.

Sardar Patel: The gentleman concerned was examined by the Civil 
Surgeon in the evening and was found to be in a physically very healthy con- 
ditiuQ t-o be removed. Now I am asked where is he? How can I say that till
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I make enquiries? He was taken in the regular train in a first class compart­
ment. I do not know where he is. I shall enquire and tell you. But I can 
assure you that he is quite healtiiy as anybody else. I can assure the House 
that thifi journey would not affect him. I have seen cases where a man who- 
has fasted for 20 days x^ithout taking even a drop of water has been able to- 
walk ten miles. You need not be worried.

Mr. SpMker: I do not think any useful purpose will be served by any 
further observations. Unfortunately, there has been, I am afraid, an ad­
mixture of a little heat and some sentiment over this matter. But my function, 
as Speaker, will be to decide the admissibility on the basis of the facts, previous 
decisions and rules. As I said in the beginning I am not concerned at present 
with the merits of the Order.

The third point made by Pandit Balkrishna Sharma is that a certain order 
has been passed already and that the House would like to discuss the pro  ̂
priety of tliat order and get an explanation from the Government about hhe 
passing of that order. I could have understood the necessity of an adjourn­
ment motion for doing that, if the order were in existence.

Pandit Balkrialma Sharma: No, Sir. It was an illegal order under which...
Mr. Speaker: The hon. Member says that that order is illegal. I do not 

know whether it is legal or illegal. Whatever it may be, the continuance of 
the order would have been a ground which would have given this motion the 
required urgency contenii)latt‘d in the rules.

Pandit Balkrishna Sbftrma: And the conduct of the Delhi Administration?
Mr. Speaker: 1 "he hon. Member will not go on talking to the Chair in that 

manner.

The point which I am trying to make the House understand is that for a 
motion tc be ndmissible it must be one of public importance, it must be 
definite and it nnist be urgent. This motion may be of public importance 
find n.ay also be definite. But the withdrawal of the order has taken place. 
It may be that porhnps there is a sense of frustration on the part of some at 
the move of the Govennnent in withdrawing the order.

PaLdit Balkriflhna Shanna: No.

Mr. Speaker: But the fact is that the order is not in existence today, 
lhat takes the wind o\it of the sail, so far as the urgency of the matter is 
v"roncerned. If hon. Menibers want to discuss this position on any motion 
and condentn the (lovernment for thiŝ  I have not the slightest objection to 
thoir doinc so. They may do whatever they like. They will be getting ample 
opporti'.nities to discuss th^se things when the Budget comes up for consi­
deration and when the Grants for the Home Ministry come up for vote. 
(Inferruption).

I am not asking f<̂ r the opinion of Members now. I am telling them what 
is passing in my mind and what are the grounds which rob this matter of its 
urgency, apart from other questions.

Br. Pattabhi: The act continues un^er bke illegal order.
Mr. Speaker: The act does not continue. The Government did a parti­

cular thing and the matter has ended the e.
Dr. PatUbhi
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Mr. Speaker: I do not propose to hear any more arguments in this matter. 
There ia no element of urgency now, even if the order was very improper and 
should not have been passed on a Member of the House who was fasting at 
a particular place. In view of the fact that the order does not survive there 
is no urgency now for a discussion of the matter. Therefore, I extremely 
regi'et I cannot align myself with those hon. Members who feel that I should 
give them an opportunity to discuss this matter as an adjournment motion. 
Under the rules and the precedents it is not admissible. I believe I have 
made my position very clear.

Dr. Fattabhi: Not convincing.

Mr. Speaker: It is impossibl® to convince every one of the Members. 
Some Members may not be convinced. That is another matter. I am not 
concerned with that. All I can say is that this is a motion which I cannot 
permit as an adjournment motion under the rules of procedure of the House.

Syed Nausherali (West Bengal): May I make a submission on a matter o f 
privilege...........

Mr. Speaker: No submission now.
Syed Nausheraili: I bow to your decision as regards the main motion. But 

I am seeking to make a submission with regard to a point of privilege. I 
want a clarification of your ruling........... -

Mr. Speaker: He will make an attempt to understand me by reading the 
proceedings. I have already stated that if the hon. Member wants to refer 
to the question of privilege, on his own showing, the adjournment motion be­
comes out of order.

Syed Wausherali roŝ c—
Mr. Speaker: Order, order. The matter of privilege may be raised later on.
Syed Nausherali: According to your ruling, I am entitled.......
Mr. Speaker: The hon. Member is arguing. He is not entitled to do that.

SPECIAL CRIMINAL COURTS (JURISDICTION) BILL 981

SPECIAL CRIMINAL COURTS (JURISDICTION) BILL.
The Minister of Home Affairs and the States (Sardar Patel): I beg to move:

“ Thit the Bill to confer upon special criminal courts, constituted by or under ccrtain 
State laws, jurisdiction to try offences against laws with respect to any of the matters 
enumerated in the Union List, be taken into consideration.”

As the House is aware, certain States, namely, Bombay, Madhya 
Pradesh and West Bengal have enacted measures authorising them 
to set up Special Criminal Courts to try a prescribed category of offences. 
The niain idea underlying the est<iblisliment of these Special Criminal Courts 
is to seek speedy trial without Siicrificing any of the essential principles of 
natural justice. Having regard to the special category of offences which 
these Criminal ( ’ourts try and also to the fact that in such cases, the sooner 
the accused knows his fate the better, these Criminal Courts a/e performing 
a useful function, both from the legal and the humanitarian point of view. 
It has some times happened that in the same transaction in which the acr 
cusod have committed certain offences in respect of which State Legislatures 
have power to legislate, they have slso committed offences for which only the 
Union Legislature can legislate. The Special Courts would not be competent 
to t:y the latter class of cases without any authority from the Union Legisla­
ture. Even where there may be two opinions about the Special Courts, I
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' make bold to say that there can be none on the point that offences committed 

in the course of the same transaction should be tried by the same Court. *An 
emergency arose in that in West Bengal in the course of the same transaction 
some ftccused were alleged to have committed offences both under the Pro­
vincial and Central laws. To cover this case we had to pass an Ordinance 
authorising jurisdiction for the Special Courts to try offences with respect to 
matters under the Federal Legislative List. The Ordinance will expire in 
July. At the same time, the machinery of the special courts will continue to 
function. We must therefore have a permanent measure on the Statute 
Book. The Bill is to serve this limited purpose and I therefore move that 
the Bill be taken into consideration.

Mr. Speaker: Motion moved:
“ That the Bill to confer upon special crinr.inal courts, conslitutod by or under certain 

State laws, juri8diction to try offences against laws with respect to any of the matters 
enumerated in the Union Lint, be taken into ronsideration.”

shri Sivan Pillay (T avancore-Cochin): I support the Bill huh I want an 
explanation from the hon. Minister as to why the scope of the Bill is limited 
to Part A States only. Sub-clause 2 of clause 1 of the Bill reads:

“ It extfnds to the whole of India except Part B States” .

This Bill confers jurisdiction to special criminal courts of the States try 
•oiT(iict*s relating to matters enumerated in the Federal Legislative List under 
the Seventh Scli(‘dule, that is, the Union List. My submission is thai that 
jurisdictioTi is giv< n to courts in Part A States. Special courts in Part B 
States are t xpeeted from having that jurisdiction. That may be correct be­
fore the 25th Jaiuiary but aft-i*r the 26th January these States also have cotu3 
into lii)e with the Part A Stut<»s, in so far as many States have also Legislat­
ed that they aeeept the Constitution of India as far as it affects them. There­
fore then is no valid reason wliy the special courts in these States should be 
excbhled and I request the hon. Minist<-r to include the special courts of 
th-?se States also within the purview of this Bill.

The Minister of Law (Dr. Ambedkar): There are no such courts in Part B 
States.

Shri Sivan Pillay: Clause 4 of the Bill si\ys:
“ I'hc (*<ntra| rioverninent may, by notification in the Official Gazette, add to the

Sihcdule any other Stato..................................... ’ ’ ’

Dr, Ambedkar: When special covuts are brought into existence in those 
States the pwvisions of the Schedule would be extended to them. But today 
no such eourt^ exist anil no sueh law exists.

Shri Sivan PiUay: V nder suh-elause (2) of clause 1 “ It extends to the 
whole of India except Part B St;U<'s.”  The Schedule will have therefore to 
be limited. The Schedule caiuiot be extended to include Part B States unless
the seope of the Hill is als<> extended to include them.

Mr. Speaker: The question is:
* ’That th« Bill to confer upon spevia! criminal courte, constituted by or under certain 

State lawj», jurisdiction to try offences against laws with respect to any of the matters 
•numerated in the Union List, be taken into consideration.**

The motion was adopted,
Mr. Speaker: There are no amendments to the clauses. I shall therefore 

put all the clauses together.
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“ That Clauses 1 to 5 stand part of the Bill.”

The motion was adopted.
Clauses 1 to 5 were added to the Bill.
The Schedule wa9 added to the Bill.
The Title and Enacting Formula were added to the Bill.
Saidu Patel: I beg to move:

“ That the Bill be passed.”

Mr. Speaker: The question is:
“ That the Bill be passed.**

The motion was adopted.

CRIMINAL LAW AMENDMENT BILL 983;

The question is:

CRIMINAL LAW AMENDMENT BILL.
The Minister of Law (Dir. Ambedkar): I bog to move:
“ That the Bill further to amend the Criminal Law Amendment Ordinance, 1944, be­

taken into consideration.”

[S hrimati D urgabai in the Chair.]

The object of this measure is to replace Ordinance No. I l l  of 1950, which 
is called the Criminal Law Amendment Ordinance, 1950. This Ordinance No. 
I l l  of 1950 was passed in order to add a new section 9A to the original Ordi­
nance XXXVIII of 1944. The history of this Ordinance No. XXXVIII of 1944 
may be helpful to hon. Members in order to understand why exactly the 
Ordinance III of 1950 was enacted.

During the war the Government of India as well as the Government of 
the various Provinces had entrusted public property and public funds into the 
hands of certain persons such as contractors and oflfice;s of Government. It 
was found that some of these persons who were entrusted with Government 
property and funds had committed certain defalcations and consequently in 
order to try the delinquents Ordinance XXXVIII of 1944 was passed, which 
constituted special tribunals for trying these offenders. These tribunals we/e 
spread all over India in the different Provinces of United India before the 
Partition. These tribunalc. were gi\'en power to freeze the property of the 
delinquent by passing attachment orders and the courts so empowe:-ed were 
courts within whose jurisdiction the delinquents stiiyed or carried on business.

After the Partition a peculiar situation arose, namely that the tribunals 
which passed the orders of attachment against the properties of the delin­
quents became part of Pakistan, whereas the property of the delinquents 
remained in India proper. This difficulty has to a large extent held up the 
work of carrying on these trials. It is therefore now proposed that the 
power of passing further orders with respect to p;operiy which has already 
been attached by courts (which unfortunately happen to be now in Pakistan) 
should be transferred to courts operating within the Indian llepublic. Conse­
quently it is thought desirable to add this section 9A which permits the courts 
withii* whose jurisdiction the offences are now being tried to exercise the 
powe* of passing orders regarding the property which is held by these deli- 
quents. •

The Ordinance was promulgated because the matter was regarded as very 
urgent. As the power of continuing the Ordinance is of a limited duration it 
is necessary to revise the Ordinance before the expiry of time by this measure.



Mr. CHudrmAa: Motion moved:
“ That the Bill farther to amend the Criminal Law Amendment Ordinance, 1944, be 

taken into coneideration.**

Shti Hlmatringka (West Bengal): On a point of information, may I know 
.if the property that) has been attached by an order of the court is now in 
Pakistan. If the property continues there.......

Dr. AmbedJcar: The property is here.
Mr. Ohairman: The question is:

*‘Thi4t the Bill further to amend the Criminal Law Amendment Ordinance, 1944, be
t/aken inU> consideration/'

Mr. Oluirman: The question is:

Mr. Olialnnan: There are no amendments. 1 will put the clauses.

The question is:
“ That clatuos 2 and 3 stand part of the Bill.”

The motion was adopted.
(Jlauftea 2 and were added to the Bill,
ClauHe 1 was kidded to the Bill.
The Title and the Enacting Formula were added to the Bill.
Dr. Ambedkar: I beĵ  to move:
“ That the Bill l»e passed.”

Mr. Ohaiiman: The question i :̂
“ That the Bill be passed.“

The motion was adopted.
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INDIAN TAIUFF (SECOND AMENDMENT) BILL 
The Minister of Oommeroe (Shri Neogy): I bê  ̂ to move:

“ 'Vhat the Bill further to amend the Indian Tariff Act, 1934, he taken into considera­
tion. ’

Thit? is i)ne of a series of mejusiires lhat this House has been called upon 
to consider from time to time aiul I know the keen interest which the House 
takes in all measures relating to tariff protection. There are certain considera­
tions, however, which to my mind, liave not so far sufficiently weighed with 
the lK)n. Members in the consideration of these measures. It is therefore my 
desire to make a few preliminary observations so jvs to supply the background 
to the policy which the (lovernment have been following for the last few 
years in reganl to protection measures of this kind.

I made an attempt as earlv as September 1948 to tell the House quite 
brieriv about the policy that prevailed before the war in regard to protection 

industry and how that jx>licy differs fn^m the policy that was a^iopted with 
reference to industries that came to be established during the pendency of 
the war. Since then the Tariff Board has published a review' of its own work 
ever since its constitution in 1945. This re\new was published about six 
months ago and it is available in the library of the House. In this review tfie 
Tariff Board have taken considerable pains for the purjx>se of bringing out the 
distlnotion between the policy in regani to protection of industries as followed 
%y Ooirernment in the past and the policy that has been in operation ever 
fliiioe Ae aew Tariff Board waa appointed m November 1945. The Tariff



Board in that review have given a quotation from a statement of Govtmment's 
Industrial Policy which was published in April 1945 where the Government 
state that the formulation of its tariff policy appropriate to :;he post-war needs 
and conditions of the country is under active consideration. “ The subject, 
hcw ever/’ the statement proceeds, “ is one of great complexity and will 
require a little further time for the Government of India to determine its 
policy and devise the machinery for implementing it ."  Eeferring to war-time 
industries, Government on that occasion mentioned an announcement which 
was made in 1940 in regard to the grant of an assurance of post-war protection 
to essential w^ar-time industries. I need not recall to the rnind of hon. Mem­
bers the impelling circumstances during the war that necessitated the adop­
tion of a short-term policy in order that certain essential ihdustries which had 
been set up u.nder the fostering care of Government could be sure of some 

' measure of continued existence after the war had come to an end. But it was 
' ôt exactly the war-time industries in the sense of strategic industries that 
were comprised within the purview of that policy. As a i.iatter of fact, any 
industry that had been set up during the war period and which was essential, 
or rather important, in the national economy qualified for that protection 
which was asfeured to the war-time industries in 1940.

The object with which I have made these observations is to emphasize the 
fact that the policy that is now in operation is essentially a transitional 
policy, a tentative policy, an interim policy if you like; it is not a policy which 
has been considered for a long-term operation in this country as yet. In the 
very nature of things therefore tbe period of protection cannot be very long. 
Then again, the conditions which an industry has to fulfil in order to qualify 
for this kind of protection are not of that rigid kind that ŵ e/e laid down at the 
iijstance of the Fiscal Commission which reported a quarter of a century ago. 
Tf the House will renieriiber, the Fiscal Commission which reported in 1923, 
as far as I recollect, recommended the adoption of a discriminatory policy of 
1 I’ot^ciion. It w-as somewhat :igid and did not satisfy the country as a ŵ hole 
in its operation. In regard to the war-time industries Government deliberately 
adopted a more liberal policy, having regard to the valuable services wdiich 
these industnes—at least many of them— rendered in the matter of the war 
effort of the country particularly. So the conditions that w'ere expected to be 
fulfilled by industries of this description were of a. more liberal character than 
tiie conditions that would be expected to be fulfilled under the policy re­
commended by the Fiscal Commission and later adopted by Government about 
twenty five years ago. In the past the Tariff Board was an ad hoc body ap­
pointed to consider the case of any particular industry whose ease fo* protec­
tion Government thought fit to refer to it. In the present instance the Tariff 
Board which came into existence in 1945 has been functioning continuously 
with reference to a large number of industries whose cases have been referred 
to them for consideration. The Tariff Board is not yet a permanent body, but 
the fact remains that for the time being it is functioning as a st-anding body to 
which reference can be made of any individual industry which may come up 
for protection. And here there is a difference between the policy followed be­
fore the war and the policy that has been in operation of recent years.

As I have already stated, the Government announced in 1945 that the 
nost-war policy with' regard to protection of industries was ‘ 'under active 
>v>nsideration."’ But I do not knoŵ  ŵ hat “ active consideration”  was given 
by the government of tbe day. It ŵ as only w'hen the new Government came 
iiWo being that this question engaged our attention and the House knows that 
abou  ̂ a year ago Government appointed another Fiscal Commission to advise 

I It as regards the future policy to be adopted by Government in the matter of
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protection of industries. That Fiscal Commission has been working oon- 
tinuoiisl}^ for the last one year o ’ so and its report is expected in the course of 
the next few weeks.

Now, Madam, the Fiscal Commission, apart from being engaged in a study 
of the problems directly relating to protection of industry, is also considering 
one or two ancillary matters of some importance in which the House takes a 
special interest. For instance, there is the preference enjoyed by the United 
Kingdom under an agreement which has been in operation for some years.
The question whether that agreement should be continued has also been
referred to the Commission for consideration. It is not that the Commission: 
will have the right to advise Government as regards the policy to be followed 
in this matter, but we have asked it to help the Government in making a. 
facta'il assessment of the pros and cons of the problem. The political aspect 
of it, in which I know many of my hon. friends are deeply interested and in 
which I personally used to be inte ested some time ago, should no longer 
weigh with us simply because we are in a position today, if we like?, to put an 
end to this agreement and put a stop to the preference that the United King­
dom enjoys under it and India also in a reciprocal manner enjoys at the hands 
of the United Kingdom. What we have asked the Commission to do is to
give us an idea from an objective point of view as regards the value of the
reciprocal concessions that are provided for under that agreement: apa;t from, 
the question of politics, would it be to our interest to put an end to that agree­
ment? That is the issue which Government and Parliament will have to 
consider when we receive the report of the Fiscal Commission.

The other ancillary subject which is being considered by the Fiscal Com­
mission is as regards the desirability or otherwise of India continuing to be a 
party to tlie Cieneral Af^roenient on Trade and Tariff which we signed some 
time n^o and from which it is possible for us to get out on six month’s notice. 
Connected with that is the other question of India’s adherence or otherwise to 
the (̂ hartî r, thr Havana Chart<T as it is popularly known. On these
questions also the Commission will us the benefit of its opinion. This
question is a subject in which 1 know certainly some Meml)ei*s of this House 
are keenly inte ested.

I would repeat a>̂ ain that the policy that we are following at the moment 
is of a tvntjxtive charact4.*r and the time is not yet to consider what policy should 
be adopted by us for any number of years hereafter—I would not say a 
permanent policy because there is no permanence in these things. From that 
point of view. I would bej? of the House not to make heavy weather of this 
motion.

Now. I would give briefly...............

Mr. OhAirman: May 1 know whnt time the hon. Minister is likely to tftke?

ShTl Kcogy: 1 am likely to take quite a few miiuutes. I have not yet come
to the merits of the proposal.

Mr, Obalrmaa: Then he may continue his speech after Lunch.

Tlie Hoiue after Lunch at Half Past Two of the Clock.
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The House re-assemhled after Lunch at Half Past Two of the Gloclt, 
[M r. S peaker m  the Chair.]

' MEMBER SWORN.
Shri Krishna Chandra Gajapati Narayaua Deo (Orissa).

THE INDIAN TARIFF (SECOND AMENDMENT) BILL.— Com

Shri Neogy: Before the House adjourned, I was emphasising the Jfact 
that tlie policy tliat we have been following of hite in regard .to protectioii of 
industries has been, admittedly a tentative and transitional one. The T'isoal 
("ommission has been charged with the duty of advising Governnieiit as 

regards the long-tenn policy which Cioverinneut should adopt iĵ  this regard. 
The lieport of tiie Fis*al C’onuuission, I understand, would be ivailable some 
time in May. and thereafter (iovenuuent as well as Parliament will have aai 
oijportuni(y of considering all the various i-eh‘vant issues in this connection and 
then .•dopting a policy suited to the recinirenients of the situation. .Meanwhile, 
the• war-time irdustries which were given a sort of assurance during the 
IKMidency of the war that their interests would be safeguarded pending the 
a(lr)ptio.i of a final policy have to be maintained.

In this particular Bill, there are twenty-two industries dealt with. 01 
these twenty-tv»o, in the cas«? of two, the protection is being withdrawn on the 
recommendation of the T;uitt Hoaid. That leaves us with tweTifcy.

Out of these twenty, again, in the case of fourteen, the protection amounts 
merely to conversion of the r»*venue duty into a protective duty, the ?*ate of 
duty continuing to be the same. There is merely a change in the description 
to give a psychological assurance to the industries concerned. Moreover, in 
the event of an ei'ier^ency. this chang(? of description would enable Govern­
ment to succour an indusirv uixler Section 4(1) of the Tariff Act, but occasion 
for this kind of “xecutive cic'lion has arisen very seldom. So, I submit 
in the case of these fourtee’i industries, where there is no change in the rate 
of duty, the House njiyht as well agree to the continuance of the protection, 
which consists merely in maintaining (he present rates but changing the 
character from “ revenue”  to “ protective” .

As regards the remai)ung six, one, I might tell the House, is the steel baling 
hoops industry. This has been an industry in regard to which the Tariff P.oard 
recommended protection on coi>dition that the main concern engaged in this 
industry, (which is, T understand, a very im|>ortant one), complies with two 
principal conditions. One is that the concern should be tunied from a private 
fiiTT. into a public limited company. The second is that its location should be 
changed from Kanpur to the neighbourhood of Calcutta, because, in the opinion 
of the Tariff Board, there are certain natural advantages to be derived by locat­
ing it in tliB neighboui-hood of Calcutta. This industry has not succeeded in 
complying with these, conditions. It has been trvir^ to secure a site in the 
neighbourhood of Calcutta, and if it succeeds, it will not merely remove the 
factory there but also convert itself into a public limited company. Therefore, 
in this particular instance, the protection recommended has not been enjoyed 
by the company engaged in this industry.

1 8 2 P. S. D elt.
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That leaves iis. with five other industries. As regards these, I may say that 

the proposal is only continuatioii of protection at the old rajes, that is to say, 
the old protect«3d rates, which are not exactly the same as the revenue duty 
rates in force prior to protection. But these are not new cases. Here, the 
recommendation is that protection should be continued on the same basis. 
Excepting in two small cases, there is a slight increase.

1 do not know if the House expects me to give details of all these cases. 
The Ministry of Commerce have circulated two papers containing explanatory 
not)e3, which ^eem, to me l^ast, to be quite full.

Now, there is one other point to which 1 would like to draw the attention 
of the House. Almost invariably, the period of protection, whatever the actual 
period may be, expires at the end of a financial year, which makes it obligatory 
0*1 the part of the Government to trouble this House for a reconsideration of 
ft proposal, if need arises, during the Budget Session, which is the busiest 
i êssion of the Parliament. At the moment, we have only one House to count 
with; hereafter, there will have to be two Houses, which will be expected to 
consider these measures. It has, therefore, been thought advisable that, in- 
fetead of making the perio<l of protection co terminous with a financial year, 
we may fix it in such a way that it will expire at the end of a calendar year, 
BO that the Houne may have greater opportunity of considering and examiiung 
these proposals in detail when they may be, comparatively, more free, that is 
to say, whe*i there would not be this pressure of work that we experience during 
the Budget Se.ssion.

8hrl Sondhl (Punjab): In the Aiituniii Session, you inean?
Shri Neogy: Well, whatever session is available. It does not mean that

the industries will be given this automatic extension.

As a matter of fact, calculations have been made to indicate that in four 
C'ases this system will amount to a slight reduction in thi* period that has been 
rt*commended by the tariff Board. In the case of the others too, if the Tariff 
Hoard reports are received well in time and if after reconsideration of the re- 
fiortB, (lovernTneni are convinced about any modification in protection, or even 
if withdrawal is justified, Government would not hesitate to take action at 
the earliest possible moment. It is really for tlie convenience of Parliament 
that thi<j change in the dntcb has been decided upon. Hon. Members wiil find 
in the Statement of Objects and Reasons the various dates up to which pro­
tection would be operative in the case of all these various industries.

8ir, I do not ih\nk I need say anything more at this stage, but I do hope
tlmt the Houbo is convinced that the BilJ is not of such a formidable character 
m its appearance might have indicated.

Mr. Speaker: Motion moved:

Thai th« BU'. furthar to amend the Indian Tariff Act, 1934. I.e taken into considera­
tion.

Shri mdw (manm Lai (t'ttar Pradesh) : What are the other five industries?

Shll Heogy; Does the hon. Member wish to know the names? I shall repeat 
them. They are; Coated abrasives, Alloy tools and special steels. Batteries 
for motor vAiolos, Calcium chloride. Sodium sulphite, etc. These are the five
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Shri B. Das (Orissa) : The House is very grateful to the hon. the Com­
merce Minister for reviewing the whole policy of protection that is the underly. 
mg principle of the present Bill. The Bill seeks to give extension for a year 
o A w p  id the ĉ *se of certain items of industries.

I am very glad that the practice which my friend followed today was also 
followeiil recently by the Eailway Minister who showed in action that the Rnil- 
way Minister is" a "iiiend of the Parliament and he means to take the House 
into confidence and not attempt the old old tactics of waiting till a question is 
asked for giving th.-i necessary elucidation to the House.

I am glad our Commerce Minister is thinking loudly. Of course, he cannot 
take any decision about the fiscal policy, about the protection to be given to 
various industries, until my hon. friends Mr. V. T. Krishnamachari and Mr. 
Ananthasayanam Ayyangar have produced the report of the Fiscal Commission 
over which they are toiling day and night. My hon. friend the Commerce 
^linister is light in his analysis that most of us have not been enamoured of the 
protective tariff policy of the former Government of India. It still continues 
and my hon. friend rightly referred to the question of ‘ Imperial Preference'. 
\Vt3 had tried in 1924 to develop Indian industries but we had to pay heavy 
price for it. U .K . sucked our blood. Although the Commonwealth stage 
is still continuing, the Dominion stage is over. Although we fancy we are a 
Republic we are still paying that price by being in the Conamonwealth. We 
aro bled, we are still bled, and the sooner my friends Mr. V. T. Krishnamachri 
an 1 Ananthasayanam Ayyangar submit their comprehensive report on the fiscal 
policy of India, the better it would be for the interests of the country and our 
national economy. We can then heave a sigh of relief for we would no uiore 
be tied to the chariot wheels of U. K. simply because somehow, some people 
have willed that India should remain in the Commonwealth.

Sliri Kamath (Madhya Pradesh): Parliament willed it.
Shri B. Das: I am no party to it!
Shri Eamaith: Did you vote against the Resolution in the Constituent 

Assembly?
Sliri B. Das: I think my hon. Friend who knows me intimately knows 

thaL I have my own idea of the Commonwealth and the House knows t:*o.
If ii  1928 tht Fiscal Commission had any independence, if it had not been 

working under abject conditions of slavery, it would have made different recom 
niendations. The policy of discriminating protection was utilised to its maxi- 
lULira by the foreign interests that were ruling India. If we had been a sovereign 
State then, we would not have given protection, discriminating protection and 
pi*otection in the shape of raising the tariffs, which helped the then Govern­
ment to meet its budgetary requirements. These things became so very ovi- 
(h iit; during tlit: 1931 depression We found that these protective tariffs gave 
the Government of India certain definite sources of revenue. For the last two 
or thrae years we ore passing through a period of depression in our finances.
I am Bur3 the Finance Minister must be heaving a sigh of rehef that he has so 
many protective; duties which relieve him of his anxiety to make both ends 
meet. Although we would know what is our fate only at five o ’clock this 
evening when the Budget speech will be delivered, I am sure the Finance 
Minister would not have been relieved of the unpleasantness of imposing 
additional taxes if we had adopted other methods of protection.

Tiiere are two ways of granting protection; one course is to enhance duties, 
that is raising heavy tariff walls; the other is by giving subsidies to an industry> 
-or bounties to an industry. Our rulers in the past were hard put and thej
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waoted our money and therelore though in a particular industry India producad 
o n lj ten per cent, of the requirements in that particular article, still we n.^ver 
adopted the method of grajnting bounties. That was due to the fmancial hard-
fihip of Go\ernment and lack of appreciation of the requirements. At present
though we are hard pressed for money,— the Government of India is heavily over­
crowded, it is top-heavy in every direction, and they cannot cut their coat accord­
ing to the cloth available: they cannot reduce the staff for fear of Communists, 
tho36 Communists who have gone underground. If some of the employees of 
the Government show Communistic tendencies and threaten to go on strike it 
1b something that tl.is House and the country at large should pondv r̂ over. 
However, the Fiscal ( ’ommission must be expressing its feelings and its vi:?ws,
ani this House will also have to consider whether protection to industiies can
be given only by enhancing or creating protective tariff w'alls or whi^thor 
smaller industries ciinnot l)e encouraged, by means of granting bounties.

When I listened to my hon. friend the Commerce Minister 1 felt he is not in 
the (jo\ eminent. He himself admitted he was one of the strongest cntics of 
the tfiriflf policy of the fo»inei Government. And then he refevrod to jjolitical 
aspects! That political aspect is my hcfe noire. F do not want an answer to 
this to-day because we will l;e discussing the repoi’t of the Fiscal Conimi-sion 
in November oi’ O-jtobor and then we will be going fully into this subjcct. 
Whether in their rojxnt also the Fiscal ( ’ommission have gone into this political 
aspect, the relation of India with the Commonwealth, and whether t.ĥ  
of imperial prefevenro—I (io not know huw to call it by any other name, 
rny friend there does iiot agree that it is imperial prefereVe still—as Hrvana 
Charter has stepped in, whethei- it is continuing now ujidei- anv other form. 
It is, I say imperial p>eh‘icnce under the disguise of the Hav^ana Chartoi*.
I do not think my friend the Conuneree Minister liked very rnucli tiie Ha\a»ia 
Chtirter; anyway, I do 'i<jt like it. At that time those who rejtresented me 
and my country abroa.l tiicy vveie siifterin.u from the handicap of an inferio-.ity 
Conii>kK and somehow thev felt that they aie part of the British agency aiul 
there \ve«‘(i nnmerotis ageneies in India and abroad c(jntrolling our otUtr.^e
m those tiade negotiations .)f Havana. But as I said, I am not inteiested in 
tno Havana ( harti'r. 1 am glad the Fiscal Conunissjon was appoinre*! and 
though it was appoiiite«l undi*r Independenee traditions, its report will be lie- 
publican and that tlie report will breathe the air of the new Republic anrl te.-,t.

Ji n ^  ?  n bondage of U.K. economy,
an! Uiau ita repoi-t will ,ie desifvned lor the development of Indian national e<‘o-

k " i ” "  considerations or assurances beinjr give., by the Government 
Oa India, by the people <,>f India to any outsiders

What 1 am concer-^ed «it).. more than wiH, anything else is this nJiether 
^ 0  (.wnmerce \hnis(er hĵ s -uen  a mandate to the Kiseal Commission to re­
S a t ■•'«<> T "as reading .somewhere
that fi-oiTi 1924 and opxva.ds n henever the subject of protection to Indian indns-

small cx)nsolaliou to me. though one feels that we have «ot ei.^ht i . ^

com . iDdmn property and recover our sterling balances “

9 d o  r p a r l ia m e n t a r y  d b b a t b s  ‘ [2 8 t h  F e b . 1950*



I read i.i soir.e of the papers and also in the extracts from America^ournals 
that Americans also want some sort of protection for their capital if l a s t e d  m 
this countrv. We do nol want, after getting ^ e  Englishinan to quit cny 
American v'esttd".interests fo be created here • 
about Chinu, but we l.now how China was helped by President 
President Truman. Look at what happens in Japan J a p a n  is completely 
under the control of that General there— Gen. MacArthur. He is in 
authority there and is’ a greater dictator there than H>tler ever ^
a thifig which I want inv hon. friends in this House to think about. They 
sh(uld think of all these till the Fiscal Commissions report is,out and 
deliberate on it on the floor of this house. We have to see that in ^he name 
of foreisri capital needed for the development of our industries we are not 
again subordinated to the U.K. or U.S.A. economy which would mean Com- 
nionwealth subordination magnified a hundred times.

We have to think of the future. Are we going to be a free country? ^Are 
we goinr to be 'a  free Ptepublic, or are we gohig to patronise a few capitahsts 
who hav8 always been ungrateful? Industrialists in India have never 3ome to 
the succour of the country. The Finance Minister finds that his loans are not 
subscribed. That is o?̂ e ouilt which I will pjace against the industrial com* 
munit',' in India. I do not ^ant to allude to the sugar industry and show how 
at th.3 cost of the pub^’c these sugar industriahsts have gained by moans of 
black-markets. Bv bamboozling the Minister of Food—yes, they bamboozle 
evervbodv— thev have mnJe a lot of money. I hope the Commerce Minister 
has received the report of the Tariff Board and I hope the newspaper forecast 
will come true and that we will have sufficient import of sugar from abroad 
so thâ  these capitalists niav not continue to exploit us by means of black- 
markets find liigh prices. •

Fiuther 1 do hope the House will from today t^ke notice of all implications 
and Jiot blindlly grai'.t protection for many years. Therefore, I have no objec­

tion to protection being given for a period of one or two years and I 
 ̂ entirely subscribe to the ideas of the hon. Minister of Commerce that

protecti(ri should be given to end of 8lst December every year, so that when 
wi* jjieet during tlie Aut’unji session we will ha\'e an opportunity of discussing 
them and coming to decivicn^

I again appeal to the House that the House must now think whether it 
is to be tied down in the ideas of Commonwealth and making the United King­
dom and U.S.A. inaste)s of Indian economy or whether our protective tariff 
policy should be so regulated as to be independent of any kind of foreign domina­
tion. With these lemarks, 1 siipport the Bill.

Mr. Speaker: Before I ask Mr. Sidhva to speak  ̂ I must mention to the 
Hon?e that in view of the fact that we are assembling today for the purpose of 
the Budget at 5 I'.m. we shall be sitting up to 4 o ’clock, so that we may bave 
one hour in the interval. Js that convenient to hon. Members?

Hon. Members: Yes, Sir. Very necessary.
Shri Sidhva (Madhya Pradesh): Within a period of ten days the hori. 

!Mini>tf r has again come before this House for the protection of certain irjdus- 
tries. Last time there veie two items but this time there are 20 iiidustdes 
foi* which the lion. Minister wants protection and I am sure there are ^tilL 
more. I was reading in the newspapers that hair belting and the leather belting 
will also come for protection and as regards the big protection for sugar, we 
not kno\i'—we ara so anxious to know— when we will be informed about it. 
TThe hon. Minister sang the same song which he did on the last occasion and ncA 
xnly did he repeat what he said last year, but every time we are told that these
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industries should be protected in the interests of national requ)remenfcs, and 
in the hour of difficulty these industries should be made self-sufficient. I am 
very anxious myself to see that the industries are made self-sufficient. Nobody 
in this House would deny that the industries should be made self-sufficient and 
that we should stop all our imports from foreign countries. But unfortunately 
that is not the point. The Tariff Board or the Government do not gi*airt pvo- 
tecti<̂ m to industries on this basis. Even though the industry may have been 
started years ago, they consider whether it could stand on its own legs or 
whether it could stand with the aid of the taxpayer’s money. It is immaterial 
for the Oovempient or the Tariff Board whether the consumers are taxed more. 
That again is a different matter but the investor, we are told, should be protected 
because this is our national industry and we must see that it must get protec­
tion. That is the line of argument. I have been hearing all the time from Ixov- 
ernment benches whenever protection is demanded to these industries from thiŝ  
House.

I said the other day, and 1 would repeat the same thing, that unless .m 
industry is able to produce the raw material, it should not be granted protection. 
After all most of these industries have to depend for the raw materials from 
foreign countries. In diffic\ilt times such as when a war is on if the industries 
are there and they are told to carr\- on what would happen to them? For law 
materials these industries depend on foreign countries. That is the main point 
that the Tariff Board or Ciovernment forget while granting protection to these 
industries. In certain matters, of course, the raw material is available, but then 
the Government are not in a position to supply. For instance, for giving pro­
tection to lanterns, which are one of the items in the iron & steel industry, the 
Ministi-y do not supply the iron block which the trade has been demanding irom 
time to time. The Tariff Board has made a grievance of it and have made a ’ 
suggestion to the Government that this block iron should be supplied to the 
people concerned. Neither the Government nor tlie Tariff Board consider all 
theK»3 points and they meri?l  ̂ go on protecting year after year knowing very 
well that the industi-y cannot stand on its legs. My hon. friend, Mr. Das 
stated that protective duties bring in larger revenue. In my opinion it is the 
rexe^rse. The protectixe duty on the other hand restricts our revenue because 
while wo give protection we do increase the percentage of duty <\nd to that 
extent we rebtrct the import of those articles and naturally the ii.iport of those 
articles will be smaller and to that extent the general revenue of the exchequer 
wiU bsi reduced. It may he that we give pi-otection from 15 to 20 per c-nt,. 
but that makes very little difference when we consider the volume of business! 
when it has decreased by way of protection, that is to say, to give protection 
to an indigenous industry our revenue from industry to that extent is redi,ced.

Sir, a point that the hon. Minister put forward was that we shouM wr.it till 
the Fiscal Commission s report is presented to him. I do not know whether 
when t^e report is ready, Government is going to bring it before the House 
^ fore they can Uke any decision. It should be made clear. While the hon 
Minis^r has frequently told us that we should not make any remarks until 
the Fiscal C ^m ission s report is received. I would like to know from him 
W hether the Government are gonig to give nn opportunity to this House fo dis- 
^  This wiU be • very »mportant document which affects our industry and 
^  t  but our economy, our imports and exports and whether

in the m att^ of duties. This 
WiU a subject f.»- serious consideration of the House. I do not desire f  at 
t h e  G o y e r n m e n t  should take a decision on the report which will f S\
them mA  then place it on the table and give a X  for th t h I L  r / -  ^
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our remarks as to the giving of piotection'to the industry, he would kindly make 
an announcement that full ojiportunity will be given to the House to consider 
the report. I am told by one of the members of this Fiscal Commission that 
they are expediting this repo» t and probably by the end of May the report will 
be presented, to Government. I agree that the Commission has been doing 
its work very quickly and I ,\m told it will be a document well worth considera­
tion. I am very anxiously aw^aiting this report because our future economy 
and the industrial policy, will largely depend on the recommendation of the 
Fiscal Commission. I tiierefcie desire that before Government takes any deci­
sion in this matter, I wish the House should be given the fullest opportunity 
to discuss it and aftonvards the Government can take its decision, whatever it 
may be.

Shri B. Das: A special session.
Shri Sidhva: I have no special objection. I reciprocate the views of my 

hon. friend Mr. Dâ > and I suggest that it should not be hustled through by 
allotting one or two days for its discussion but at least a week should be given 
to the Members to discuss this important matter.

I was therefore stating that while some of the industries are on their las^ 
legs, we do not want to stand in the way of Government coming to their rescue 
from time to time and burdening the consumers.

Mr. Das suggested that instead of giving protection give them subsidy. This 
is not a new point and this point has also been raised in this House from time 
to time and Government have failed to give us any reply as to what they have 
thought over this proposal. It came before the Tariff Board also in one of the 
discussions last year and T would like to know to what extent Government want 
this House to commit and to protect this industry at the cost of the general 
tax-payer and consumer. Tf a certain subsidy is to be paid let them have it 
and be done with it rather tlian every year make this performance and repeat 
that very song that is being sung by the hon. Minister and then ask this House 
to contribute certain amount to this industiy which could not stand on its. own 
legs. 'Fhat is a point on which T would like the hon. Minister in his answer to 
give us an indication as to whether the Govemment have considered such a 
proposal.

Shri Neogy: When there has been a proposal by the Tariff Board.
Sliri Sidhva; I agree that the Tanff Board has not made the reconimendation

but during the evidence some industries have made the suggestion and Govern­
ment should not discard the evidence also. While considering the report they 
must go through the matter. Why go on the recommendation of the Tariff 
Board? Other>vise you are not doing justice to both the sides.

Shri Neogy: We do not go through the eviden *e. We go through recom­
mendations.

Shri Sidhva: 1 am surprised to hear that. ' I thought when Govemment 
take a decision, the officers concerned and the Minister in charge go through the 
matter impartially, the evidence and other material placed before them, and then 
come to a decision but I r.nderstand that that is not' the case. I know they ha^e 
gone against the recommendations of the Tariff Board also. Last yeiu' somebody 
wanted to continue a particular protection and Govemment have turned it down. 
The question is the policy of giving protection to this industry. There are 20 
items. I v̂ill only deal with four items, tiz., sewing machines, electric motors, 
hurricane lanterns and chocolates.

There are a few industries of importance out oi the list and I do not attach 
much importance to the other industries. However, if these industries for 
tain reasons, should get protection from Gove?Tunent, I do not mind ijfe; 1
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mean Cocoa and Chocolate. I know this industry— chocolate—was first started 
Ui Poona. It has to be started in a place where climatic conditions are favour­
able,. as we all know chocolate will melt very soon in summer and therefore 
climatic condition for this industry is the first concern. Bearing that in mind 
one was started in Karachi and I had the honour of giving the land from the 
Municipality at a concessional rate to show that we wanted to protect the Indus* 
try. I ’ nfortunntely, that has now gone to Pakistan but what I wanted to con­
tend is that where*vor occasion has arisen, those who believe in it have done their 
best, )>.»i only \ ) \  speeches and propaganda but also by action. Whenever an 
op]K)rtiniity arose from  tini;̂  to tim e we had assisted the industries by various
wavs, by giving free lands, free water, exemption from local taxes etc.
and in all .*>ncli matters I can olairn nnself of liaving done something when I 
had Hoinetlnnj; to do with the Karachi Municipal ( orporation.

Coming U> iht‘ question of hurricane lamps and sewing machines, there are 
two units for sewing machines, one wilh total pi*oduction of 28,00(  ̂ sewing 
machines. The other is of M /8  Malik ^ Sons, the capacity of which is 15(X)
machiuos. Fortunatoly this industry is prf)gressing well. Tn 1046 they pro­
duced P.K027, in 1947 an.l in’ lOlO 40',H1(). ’ '

The first unit which 1 referred to h;»s indented for new machinery and from 
the 'ririt’f I'Jnnrd report I find tli.it they :ut going to increase the numl)cr of 
machines and production by 25 per ccnt. during the current year. I was very 
pr<‘ase»i to iind also that their rat'-s are very eonipetitiv<*. Whih  ̂ tlu‘ Singer 
Sewing marliirn* i.itr is Ks. for h.ind and !{s. H.'iO [or tnsidic, tin* indi-
gv*Tu>iis ons»» (M)st Hs. jor h.ind an»l Ks. 240 tor tri*adK*. 1 should eoiii-
plement this industry. This is thn first industry with a protection, that I have 
g«en, which h.is l>een able to meet (*omj)etition from foreign countries. We 
shall be prepared to protect such industries at all times and i  shall say that 
the industry which can really see that they can produce articles at a competitive 
prices will certainly deserve all kind of support at the lutnds of this House. 
Therefore T do not grudge any p]f»tection.

Shri K60gy; l)oi‘s tlu- hon. Mt“ml>t*r realize* that nothing new has been 
iiientioned by him and revenue duty has merely bo‘?n turned int<3 protective 
dutv. What is the worth of h»»n. Member’s support to this industry?

Shrl Sidhva*. Heea\ise you have comr to the IK)use for piutucLion. They 
wante<| lU. ;>() adtlilional and 'larilT ttoard did not agrt‘e, and said ‘your prices 
are rea>>onable and therefore there is no justitication for giving lis. oO allow­
ance . My friend has unfortunately not rend the evidence and hence is not 
Ov)?ivers,'mt with the details Tlie industry demanded something more which 

turned down very reas,^nably by tin* TarilT Board on the ground that the 
prot-ectinn given was Bu!fi<*ie!it and it did not deserve any more protection. 
There is one factor that the Tariff Board has made out in this viz., that the 
quality of these machineries is below standard an<l they have stated that they 
inust improve the (juality. I have peiNon.-dly seen these sewing machines. 
Wliile 1 do not want to discourage them, I detinitelv feel that compared with 
the bihger Sewing machines these are definitely of a little inferior standard and 
inifortunately tins m the east with several of our industries. The quality is 
not niamtained and that is tlû  reason why our indigenous articles do not find 
favour with everyone, either in India or for export pui*poses. I therefore feel

«''PPoi*t to this industr%% the industry
Jnust see that the quality is iniproved.



Then comes the lantern industry. There also the prices are identical with 
the import prices. To this industry also I feel support is necessary. The de" 
mand in the country is for thirty lakhs of lanterns whereas the eight units pro­
duce 17.52 lakhs and therefore you can see that yet we have to meet 50 per 
cent, of the rcquirenitnts of our country, ft is stated in the report that four 
or five new units are going to be installed and the total production is likely 
to rise to 25 lakhs. This is very encouraging. We know that these lanterns 
play a prominent part in the villages. Dietz lanterns imported from Germany 
were familiar and popularly known tliroughout India and lanterns from other 
countries even Japan, although the price was low’, were not able to compete in 
quality and price with the Dietz lanterns. I am very glad that this induitry 
is in a position to manufacture lanterns satisfactory to the people. Here also, 
unfortunately, tlie Tariff J3oard has stated that the finish is not good, that the 
joints are not perfected and that the burners are also defective. While the 
Government give protection to this industr}^ I hope they will also bear in mind 
to l)ring it to their notice when they come for protection next time that they 
must improve their quality. I would like the Government to tell this industry 
wliicl) deserves support at our hands that they musi; improve their quality. I can 
say even if something more is required and quality is improved, personally,
I would not grudge that. I would certainly give them more and I am sure 
tin* House would <;ive more provided tlie quality is identical with the quality of 
the ioi-eioii aiticles. Quality is an important factor, for, quality means longer 
life of that aiticle and if the quality is pooi*, to that extent the life of the article 
is reduced. It is unfortunate that in this industry also the Tariff Board has 
remarked that an adequate quantity of block tin was not made available by the 
I A S  Ministry, although it was recommended by the Tariff Board. I want to 
know from the hon. Minister what steps he has taken in this direction to see 
that this industry gets the raw material when it is available in this country.

Shri Neogy: Yes, of course;, whcn^it is available.

Shri Sidhva: I mean it must b(? made available. What is your policy, 1
want it) kiunv. WIkmi you want them to woik, you must make it available at the

*)f <̂ iviû  ̂ it to other people* foi- the purpose of fabrieatini* otiuv* articles. 
What is tho meaning of statinus “ when it is available"*.’ My p<'iiU is that the 
Ciovernment must make this material available to this industry when they are 
out to protect them and when tlie Taiiff Board recommends it.

The Tariff Board also suggested that proper statistics should be maintained 
of these industries and a report should, from time to tinie, be made available 
to tlie Tariff Board so as to know what improvement they make* \̂ 'hen tliey next

I'or prott'Ction. I want to know from the Govenuneut whether they have 
taken that point into consideration. The Tariff Board has made a remark that 
tlu* Goveannent have no statistics a)ul that they do nr>t supply the reports. I 
do not know why the riovernment statistics always come in for ciitieism in this 
Housi-. Their statistics are most unreliable. Ministeis after Ministers have 
[)lamed one another. I have got it in writing, one Ministry blaming another 
that its own statistics are correct and the other’s wrong. The Finance Minis­
try stated in one respect that their statistics were correct as far as the acreage 
nn«ler tobacco was concerned while the Ministry of Agnculture stated that 
their figures were correct. This is a typical instance that I can quote. It is 
now univeisally known that the statistics of- this Government are absolutely 
unreliable. The whole machinery of administration depends upon proper 
stati-stics. Without proper statistics, how can they progress in the emancipa­
tion of this industry or any other matter. That is my main point. Yesterday, 
in reply to a question from what countr}^ a particular article was imported.
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the hon. Minister sfiid, “ I have no statistics; I do not know from what countiy 
it is imported; 1 car. only give the Member the number and value.”  My lion, 
friend does not know...................

SlUi ireocy: Who?
8hri Sidtava: You. You deal with commerce and custonis. My hon. friend 

doea not know that before an article is imported, there is a Bill of entry to be 
presented to the Customs House where there is a column—country from which 
the article is imported, country of origin, that is the proper term. I want to 
know why an irKJorrect information was given that no statistics could be had 
whereas the (aislonis have got that information and only they had not collected 
that information for the benefit of the House and the country.

Shri Veogy: This is a very serious charge. Is the hon. Member by any chance 
referring to the question relating to our trade with Tibet, Sikkhim, Bhutan^ 
Nepal? I may tell my friend that there are no land customs between the Indian 
frontiers and those countries. For purposes of trade, they are treated exactly 
like any State of India. Therefore there are no statistics kept; that is not 
foreign trade.

8hri Sidhva: 1 am not referi’ing to Nepal and Bhutan. Probably, he
hove in mind some other thing.

Bhri Heogy: However, this has nothing to do with the present Bill.
Shrl Sidhva: It has got to do with the. present Bill from the statistical point 

of view. The Tariff Board has stat-ed that statistics are not available.
Shrl HosMn Imam (Bihar): For ^what?
Shrl Sidhva: For these industries which are coming for protection. Tiiey

have stated that every year these statistics and the report should be made avail­
able to the Tariff Bo»\rd to see whether the improvements which they might 
have suggested have been carried out by the industry. That w’as the main 
object. The Tariff Board says that there is no machinery available for this 
puri)ose with them and therefore they are not in a position to get this informa­
tion. I am not making any suggestion of my own; this is the Tariff Board’s 
suggestion. The Tariff Board says again that they have no machinery and this 
has to be looked aftier hv (Jovernment. Tlierefore, I want to know what action 
Government is taking in this important aspect of the matter.

These are some of the points that I wanted to bring to the notice of the 
House. As far ns electric motors are concerned, 1 am also in favour of the 
recommendation. I have selected only those items which I have been able to 
understand *vnd ciiticise and for which I feel protection is necessary. I do not 
want to touch on the other items because I have not got any knowledge about 
them, nor am I in a position to say whether they dosene support or not. 1 take 
it that the hon. Minister has thoroughly gone into this matter. I hope he has 
given full consideration to the report and therefore I do not give my views as 
far as the other industrios aie concerned. As 1 st-»Ued. electiic motors also 
deserve sup|x̂ rt although there are many defects as seen from the evidence 
and the report of the Tariff Board. After going into the matter, I do feel that 
electric motors are going to play an important part in our national indû t̂ry nnd 
they do deservo our support.

With these few words, I support the motion so far as the industries that I 
have dealt with are concerned and as for the rest. I leave them to the hon. 
Minister.
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An Hon. Member: What about chocolate?
Shli Sidhvar I have already dealt with that.
Shri D. D. Pant (Uttar Pradesh): I  would not have taken the time of the

Houge today if the hon. Minister Shri Neogy had been present on the day when 
Shri Gadgil moved the Tariff Bill. As hon. Ministers are very busy and cannot 
afford to waste time readin.sr th(‘ newspapers, I vvonld now repeat the views 
expressed on that occasion. But, I do so, I wish to say that, so far as
the principle of protection ib conceiiu il, i entirely agree with the hon. Minister. 
There are certain things that have to be protected. I  would even agree to the 
imposition of a protective duty on speeches of Members like Shri Sidhva who 
take most of the time of the House. As I said the other day,....................

Shri Sidhva: You may take as much time as you want. Why do you envy 
me?

Shri D, D. Pant: I am not angry.
Shri ^ a g i: He is jealous.
Shri D. D. Pant: No, no, I am not jealous a?so. As a matter of fact every­

body will revolt against the idea of protection, because it increases the price of 
the article and the article protected also deteriorates in quality. The only 
ground on which protection can be supported is that national industriea have 
to be protected so as to make them face foreign competition successfully. But 
in that case the hon. Minister has got to see that the industries are really 
national industries. What I mean is that the protection cfranted should beiietit 
the nationiJs of India collectively and not a handful of people.

[M r . D eputy-S pbaker in the Chair].

This principle should be kept in mind by the hon. Minister when he pio- 
poses to ^ant protective duty to any industry. He should see to it that in 
future individual capitalists do not take advantage of these protective duties. 
That is what I said the other day also, though Mr. Gadgil said in the course 
of his reply that it is not easy to nationalise industries. How have other 
countries like Russia nationalised their industries? China is very soon going 
to nationalise its industries. So is U.K. I am therefore surprised when I am 
told that in India such nationalisation of industries is not possible. Shri Neogy 
is going about this business at a very fast rate. We may lose the election, but 
we work here in order to cai'i*y out our ideals. We must be truthful and h ^ ett. 
That is my point. My submission is that before protection is given to any indus­
try, a Committee of the House should examine the case thoi-oughly. The prin­
ciple of granting protection should be that the people of India and not a.fflw  
capitalists should gain thereby. So far as the principle of the Bill goes T sup­
port it. But so far as it gives advantage to individual capitalists, I think every 
Member of the House will agree with me that the Commerce Minister should 
very carefully consider the matter before he grants protection.

Shri B. R. Bhagat (Bihar): It is with great hesitation that I take courage to* 
participate in the debate in which veterans like the hon. Minister for. Commerce 
and other hon. Members lia\e been taking part. But, Sir, I look at the 
policy of protection from a particular angle and I think it my duty to piace 
before the House my views also for its serious consideration.

The hon. Minister in a very able speech delineated the whole story of pro­
tection since the commencement of this policy. During the period before the 
second War when India was not independent and aft .̂r the war when India got 
the political freedom to decide her economic policy certain changes were made 
in our economic policj' but the policy of protection remained in its old form.
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Kow this Bill seeks U> provide protection to some of the industries here and to 
discontinue in others. In most of the industries that are under consideration 
the BiU onlv just changes the nature of the protection—from revenue duty to 
protective duty. But to me it appears that it may not make any change m 
the material basis of the thing qt in the financial aspect of it but it will effect 
a psychological <;haii('<-,,i.i .̂; from revenue to protective duty the change wdl 
bring about a psvchojogical effect. Of course it cannot be said that by this 
change there wilf l>e no effect produced on the industry as a whole. On the 
other hand psycho). >gical factors count for far more effective repercussions m 
imluBirial or ( 'ominj-rcial sectors.

From tl)(* report «>f the Fiscal Commission it appears that before grantmg 
protection t<> any inchistry the following considerations are borne in mind: the 
cost of prr>dnctinn of tlie industry— affecting the whole sale, retail and other 
priccH. I’heN then take into co?^sid(*ration the |)ositi<̂ n of an industry which is 
faced with very unfair competition from ont'^ide when foreign -goods are being 
dumped into the (M)untry which may have a very unwholesome etfect on it. The 
other (jonsi<leratintjs are : what cfTect thi‘ protection will have on the internal 
<»conomy of the industry, what is the nature of the protection whether it is 
ad valorem or specific, whether tlu*rc has lH*en any monopolistic tendency at 
work (X.)unteracting the hejiclits of piott'ction which the industry receives. 
In addition to the>p considerations, the l^oard shoul<l also take into account 
the need for keeping a close watch on the |)rogiess of production made during 
the p<*r:od of prot+'ctioii. In n^gard to the 2*2 in<lustries with which \ye are 
conc,(*/rned just now. it may In* r e m e n i l x T e d  that they have all grown during the 
'War boom wlu-n the position uas such that there were i»leal conditions for their 
development. (he war had slnit out imports an<l the industries grew up like 
m\ishroinns. 'V})r srcoml thii\g to i)e rememl)iTi-d is that these industries ha\e 
enjoyed pi-otection f«»r prrio l̂s ranging fn»m tw«> years to three ears. If you see 
the internal economv of thes<' iu(iustries you will lind that it is not satisfactory.

The other common point in reg:,rd tu lh .se  i.wlustnes is that in most of 
them the raw mat, rials are dimcidt to ohfani oi ;«re of very inferi»)r niialitv. Just 
^  m the cns«' ..1 th.» -luc(»se mdusiry which is dopeiidi*nt on the starch industry 
for which m ai/e is r)ot available at all in spite of protection, the other industries 
also ore languishnig for want of raw materinU. Tn the ease of sewin- machines 
steel belt Imung and non-ferrous metals, they have not been getting 8te.e) nr other 
raw materials, whatever materinls that were available demanded i.i-j .v  v c. 
Mhich raiSi.,1 the cost of produc!ion. Thisr havf Ui\ to the prices of tin- indi­
genous goods »M*uig highrr tha I imported L:.)ods. Th,-M‘ are common points in 
these mdustrirs. Th,‘ hon. Minister has classifie<i these industries in three 
Ri-oups (I) industries that have not been granted protection (2) a larger group 
conHisting of industrirs whieli have been granted Protective l^ot. ctiofi'’ only 
(W) the last group cons'stmg of <‘ertain industrios. winch have received increased 
rote of Irotection. In the case of phosphates and steel l)elt lacing protection 
has l^on discontimied on the -round that the pn»gress of the industries has not 
been quite satKfactory. In regard to the other elassirication consisting of a 
g(H>u number cif industr'es the natuiv of tiio duty has been changed fmm revenuo

pit)tective: whereas in cert4un industries the rate of prot<?ction has been 
jncreaml. lo me it Hp|>e»rs that this olas'iitio;ition conceals behind it a very 
gr^at lacuna. If you see the reasons for not granting pi'otection to certain 
wdustries such as slet-l belt, lacing or the phosphiites. you will, find that the 
iDdt^nous price of those goods is much higher and nls<i that the progress made 
by tte industries is very unsatisfHctory. The cost of production and other 

which weighed with the TaRff Board were taken into account 
oowdertng the cases of those industries, whereas in the case of the 

-oliiw mdustries these principleB were not fully applied.
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Let me take the e^aimples of the three industri-es, cocoa powder and <^ooo- 
iate, glucose, phosphates and phosphoric acid industries. We find that the pro­
gress made by these industries has been quite unsatisfactory, although they 
have been receiving protection for three years. If the House has a little pa­
tience I will quote a few figures. The total domestic demand of cocoa powder is. 
15,000 cwt, whereas the rated capacity of the industiy is a little over 9,000 cwt 
per annum. In the case of the glucose industry which has been receiving pro­
tection for two years the domestic demand is about ^,500 tons, whereas the 
pi-oduction has been only a little over 250 tons. As regards phosphates and 
phosphoric acids, in which case protection has been discontinued sufficient 
ground has been given, namely that in spite of the fact that these chemicals 
had been given protection they had not even pi-oduced 20 per cent of their capa­
city, and that there was no reasonable or feasible chance of these industries 
making up the deficit. The conditions in the factories are unsatisfactory. In 
these cases protection, either in the form of revenue or piotective duties, has 
been given 4n a liberal manner, whereas there are other industrfes which are 
of great importance to tbe national economy and yet they are not granted pro­
tection. Take the cases of the sewing machine industiy, electric motor industry 
and the hurricane lantern industry. Though these industries are very impor­
tant from the point of view of the national economy they are treated on the 
same level as other industries, the reference o( which lias bc'en made above. M y 
contention is that they should be treated on a differeiit level. The conditions in 
these industries are such that they are likely to dc velope and make progn ss with 
the grant of Protection. India has been producing electric motors between. I h.p. 
and 15 h.p. and (heir prices too compare favourably with the imported ones. 
In the case of the sewins; machiiies the total tlemand was M5,000 machines in 
1050-.51 and only during nine months of the same year the industry has produced 
31,r)00 sewin̂  ̂ machines. The quality of the indigenous sewing maehines has 
been satisfactory and the prices are such that with the grant of protection they 
will make good progress. These are facts which we ha\e to take into account 
before we <Iraw any conclusion.

Finally, I want to refer to certain matters which must i>e taken into consider­
ation before we' adopt any policy of protection. From the history of pmtection 
we see th:*t diserirninatiug protection lias been the handm.'id of politics. The 
whole political alniosplure has changed and we must a’so change the character 
of protection. V.’e are at a critical juncture in the economic life of the (^ountiy. 
rrj)tiction is not an end in itself: it merely helps the industry in an indirect 
manner by checking imports. The need of our national economy is such that 
we must have a positive aspect of a State policy, a positive aspe:;t of oeonomic 
policy and a positive aspect of industrialisation. In a planned economy the 
emplvisis should be on the creative and productive utilisation of our »-e.sourcee. 
The country has been goin^ ahead towa.!'ds a- planned economy though slowly 
and gradiwlly. We are talking of setting up a Planning Commission. In this 
state of things ve must have a Resources’ Budget for this (*ountry and in that 
we have not only to calculate the-total resources available in the country’ but 
we have also to see to the rate of allocation, the type of allo(iution we mHII make 
available and also the policy of protection, finance, trade, commevce, nay the 
entire state e(!onomic policy should be such a,s k> sene che need of our national 
economy or the objective that we set up. I appeal to the hon. Myuster, while 
placing a [>oIicy of protection before the country, he must take into account the 
changed condition^ in which we are today, I meati the changed condition of our 
country's economy.

There is one point of importance which I want tc mention. Protection has 
already been reduced to a subsidiary role. Foreign exchange conditions are such 
that we need to have a direct control over Import and export. What we need 
today is a planned economy, in which the entire import, export and commercial 
policy of the country should he regulated through a State Trading Corporation
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over wUch private entei^ise will have no hold. I  want a complete picture of 
our national economy to ^nerage. At present we are giving some protection 
here, ieking off elsewhere .and are doing things in a haphazard manner.

I  i o  not want to take more time of the House, I want to make an appeal to 
the hen. Minister. We are citizens of a great country. To our Government 
many great credits are due. It has a satisfactory record of achievements. It has 
j^iven UB a geographical and national unity based on an integrated foundation. 
In spite of the various difficulties facing the country, our country remains today 
the best administered country irv the whole of Asia and South East Asia. What 
is n>ore important that over its destiny preside personalities like Pandit 
Neliru and Sardar Patel who are not only great in this country but their reputa­
tion IB v' r̂y liigh in the international world. In spite of the fact that we have 
achieved political stability we are standing on the brink of an economic crisis. 
We must bear this consideration in mind before starting on a policy of protec­
tion. The seriousness of the economic situation is so overwhelming that an 
urgent solution has got to be found out. We are on tlie eve of the Planning 
Coniniission being set up. The Fiscal Commission of which you, Sir, are a 
member is going to make its report.

Jn thi*; backgiound 1 will appeal to the hon. Minister thet he should not 
pnH êed with this nianuev of the policy of protection, because this will make our 
ex '̂onomic problMn still worse. We have been lacking in formulating a coherent 
tcoiiouiic policy and it is time that we should mend matters. Other\vise all 
our achievements in the political and international field will be wiped off. We 
bhould not Ihertfore decide things in a hurried or ill-Jigested manner. Pro­
tection or no protection, the amount or quality of protection, protection as an 
instrument of State policy are all things that have to be decided not in an iso- 
late»l manner but in relation to the whole national pconomy that is to be evolv­
ed )ierealter and against its integrated picture. Our whole economic policy, 
or which oonnnereia! policy is a part, must be switched over to the need of 
national progress.

J am perha| s the youngest Member in the House, young both in experience 
well a< in â *̂. I confess that I do not command a mastery over facts and 

my conclusion nuw be wrong. But nobody can deny that the facts as I have
f>tated—facts of the economic muddle and of thr̂  precipice—are there. It does
not niatt(T how the conclusion is derived. What I want is that the remedy must 
be found our. It litt'e matters who finds out the remedy and who executes it? 
Sir, 1 have, taken much of the time of the House and I am very grateful for the 
tin^e givcM to mo.

8im Keofy: Sir, I do not think the House will expect me to take up more
than two minvit<‘s in replying to the debate. Much of what has been said by 
my hon. friends would be quite relevant to a discussion that we m’ght have a 
few months hence when the report of the Fiscal Conunission is before us and 
when we consider a long-term economic ix>licy, particularly a policy of prot^tion 
of industries. In so far as my hon. friends have not been irrelevant they have
supported my Bill. 1 therefore have nothing more to say.

8bri Sidhva: I only want an answer from him. In the case of hurricane 
ianierns the Tariff Board Report says:

*'Fgr this parpoM, it is iwcAMary that the Board abould be in posMaion of relevant 
ftiititiiu. And facU ref̂ arding the development of the industry. All anits in the indaslry 
shottM thei f̂ore be required by Oovemment to sabmit annual progress reports to the Tariff 
Board by v̂Jat January every year, giving information regarding production, sales, stocks, 
cost ol pr\>duction and selling prices for the previoas calendar year.**

I know whether Government intend to this? This is rather important.
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ShTi ISfeogy: Yes, Sir, that has been done.

Deputy-Speaker: The question is:

“ Tiiai the Bill further to amend the Indian Tariff Act, 1934, be taken into coasiddta' 
Xion."

The motion was adopted.

l ir . Deputy-Speaker: The question is

That clauses 1 and 2 stand part of the Bill.”

Tlif motion was adopted.

'̂ioHses 1 and 2 were added to the Bili.

The Title and the iLnacting Fon,iula were added to the BilL 

Shri N eOgy: I beg to move:

riiat the Bill be passed."

Mr. Deputy-Speaker: The question is:

' i'lia; the Bill be passed.”

The motion was adopted.

The House then adjourned till hive of the Clock in ihe Afternoon.



p a b u a i® jtaby debates [2 8 th  1^>50

The House te-assemhled at Five of the Clock in the Afternoon.

> [M r. S p e a k e r  in the Chair]

THE BUDGET FOR 1950-51.

Shrl Sidhva (Madhya Pradesh): (Sir, may I-make a submission? If you will
kindly allow the hon. Minister’s speech to be distributed while he is reading it, 
it will enable us to ^nake not<?s.

Mr. Speaker: 'J'here is no written speecli to be distributed at present. He
is making an e.r. tempore speech.

The Kinister of Finance (Dr. Katthai): I rise to present the estimated
Kecripts and Expenditure of tlie (lovernment of India for the year 1950-51. 
This is the first Budget of the Republic of India and I consider it a great honour 
that it has fallen to me to present it to the TTouŝ *.

' r̂iieie is one Tiiattor, Sir, which I would like to mention befoie L |)ioceed any 
furtht r̂. t liave arranged for clistribution to lion. ^Members at the end of today’s 
sitting, not merely the Explanatory Memorandum which is usually circulated 
with the Budget but nlso a White Paper on the Budget which contains practi­
cally all the material set out in tlû  Budget speech, in more or less the same 
form and somewhat nuiplified. For this reason, 1 propose to allow myself today 
the freedom of speaking somewhat informally on the matters covered by the 
Budget, instead of delivering a set addrr;ss ns is usually done on occasions of 
this kin<l. TIu* House will find that the m;iteiial set out in the White Pjt])ei* 
would give hon. Members mII tin.' 'lata which they would re<piire for the consi­
deration and discussion o f  the Budg't later in the session. All that I ])roposo 
to do at this stage is to.give lion. .Vh uibers a la-oad outline o f  the Budgetary 
position and the geu(*ral economic background of the Budget.

This Budget is being preseute<l under the new Constitution. From that 
fact there are two matt<M*s that arise to \n Inch I would like to invite the attention 
of the ITo\ise. The tu'st is this, that (he (.’oustitution lays down a somewhat 
elaborate proetMlure lor the consideration and iliscussi()n of the Budget. We are 
not following this year the procedure prescribed by the ( ’oi.stitution. largely 
for the reason that this procedure has imjilications which it would take the 
HoOse and the (iovernment a littK* time to consider, and the arrangements 
required for carrying o\it this procedure would also take a little time. But theie 
is one rather important change which we propose to make this year. As yoi.\ 
Sir, announced earlier in the session, we propose to ask the House to set ui) an 
Estimates Committee to scrutinise the expenditure of each Department of 
Government and of the Government as a whole. Personally. [ am lo îking 
forward to the work of the Estimates Committee when it is set up because I 
think in two directions it is going to exert a healthy influence upon the cours î 
of public expendit^uv. In the first phice, the suggestions and criticisms which 
may be made by the Estimates Committtje would, in my judgment, give a useful 
direction and guidance to the (lOvernment  ̂ in the matter of regulating 
expendit-ure. Secondly, f thi’ik the knowledge that the expenditure of (rovern-
ment and of the various Departments of (iovernment would be examined in
detail by an independent authority set up by the House would act as a
deterrent to extrftvagftnce in public expenditure.

Although it is a matter which, ultimately, has to be decided b y  tiie House,
1 would Ifte to say, at this stage, tiiat, as far as I am concerned, I would like



the Standing Fkiance Committee to continue at the same time. There is i§ 
real distinction between the work of the Standing Finance Committee and the 
work of the proposed Estimates Committee. The Standing Finance Committee 
is concerned with specific proposals of expenditure by each Department of 
Government, but the Estimates Committee's business would be to make & 
comprehensive examination of expenditure in relation to the resources available 
to Government. The real business of the Estimates Committee would, there­
fore, be, ta\'ing the policy and the objectives of Government (with which they 
are not concerned), to suggest how- this policy and these objectives could be 
carried out with the least expenditure of public resources. That, Sir, is the 
^rst matter to which I wouki like to I'efer as arising from the introduction of 
the Constitution.

The second matter is this. The Constitution of India envisages not merely 
the India : f the Provinces, but also the India of the St^ates. The estimates for 
the year 1 5̂0-51 which I am going to present to the House would, therefore, 
cover not merely the finances of the old Provinces, but would cover also the 
federal expenditure and the federal revenues of the integrated States. The 
result of ti:at is that the estimates of 1950-51 would not be strictly comparable 
with the figures of 1949-50 or the preceding years. The House will realise that - 
that is going to mean a break in the continuity of our budgetary figures. The 
year 1947 which saw the partition meant a break in the continuity of our 
statistics, and the integration of the States in 1950 is going to mean a further 
break. Therefore, this period of 1947 to M)50, from the point of view of 
com[)arison of economic and financial trends over a continuous period of years, 
will be an awkward period of transition, and call for laborious work before the 
Budgetary figures of ftiture years could be compared with those of past yeaft.

That is looking at the question from the point of view of those interested 
in statistical comparisons. But there is, as will be obvious to the House, 
another way of looking at this period of transition, because this period of 194'" 
to 1950 will, I have not the slightest doubt, appear to the future historian of 
India as a dividing line between one segment of our history, of the storied past 
of India, from another segment of our history which is just opening out and 
which as it widens and moves forward will have witnessed the fulfilment of the 
aspirations of the generation that strove to build the New India of our
dreams.

I want at this stage to take the House back to the main economic events
that occurred during the year 1949. What I want to do is to ask the House
to survey the principal economic trends which wt're in evidence since the lagi 
Budget was presented. It ha« been a ye îr of groat difficulty and of great 
anxiety. It has been a period of almost unprecedented difficulties. There were 
times during the year 1949 when some of us more immediately concerned witfe 
the economic activities of Government felt a sense of abnost ovenvheljning
crisis. But on an objective examination of the facts as they stand today, I feeJ
I am in a jx^sition to tell the House that the stage of crisis at any rate is now 
definitely past. I do not want to hide from the House or hide from myself that 
there are still difficult proMems ahead of ns- But I think I am justified iu 
saying that we have now been able to take the measure of these problemfl and 
if there are problems in front of us they are problems which would not be beyond 
the ability of Government to meet and to solve in due course.

The first main economic problem to which I  would like to refer is the
problem which is compendk>usly referred to as ‘ inflation’. Inflation has many 
aspects to it. I want today to confine myself to that aspect of it which is 
reflected in the level of prices. The first thing I w’̂ ant the House to realise in 
regard to infiatk>n is that it is a problem which is not by any means confnred 
to this country. It is a world problem which has come to us as a legacy
principally of the war. It is interesting to iarace the difference betjireen inflation
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as it was created by the First War and the inflation that has been generated 
l^y the Second World War. In the first war, the position was that the war 
ended in 1918 and the inflationary trends created by the war continued until 
1920. In 1921 a marked downward trend began. In the case of the second 
war, the war ended in 1945. To-day we are in the fifth year after the termi­
nation of the war; but the inflationary process set going by the war stiU 
continues in many countries. Not merely does it continue, but in several 
countries it is actually on the increase. India, therefore, is finding itself 
entangled in a world situation many aspects of which are beyond the control 
of this country. What exactly are the causes that distinguish inflation as it 
emerged from the first war and as it has emerged from the recent war? The 
House will appreciate there was much larger destruction of national assets and 
productive capacity in the second war. There was a much larger expenditure 
in pursuance of the war which resulted in a larger increase in purchasing 
power. There was also a large redistribution of purchasing power with the 
result that the less well-to-do sections of the population in many countries found 
themselves in a position to spend more upon consumable goods than they did 
before and a large degree of potential inflation thereby came into existence.

Another factor which is also important, is that the end of the first war 
was followed by a relatively long period of lull, people feeling they have been 
through a war of vast proportions and another war of that kind was not likely 
to come again in the near future. But the end of the second war has coincided 
almost immediately with talks and thought of another war. Re-armament is 
already in the air. Stock piling has already started and increasing demand has 
already come into existence for basic and strategic materials. Therefore, to-day 
we lire in a position much more difficult than the position created by the 
first war.

Taking our own country, we are necessarily affected by all these inter­
national forces. India to-day has far more points of contact with the outside 
world than she had at the end of the first war. We are therefore .exposed to  
those influences that are active in the world to-day. On top of it, we have had 
difficult problems created by partition. We have also problems created by the 
fact that a large part of our expenditure during the war was met by fiduciary 
currency backed by foreign assets, inst-ead of by loans and by taxes as a large 
part of war expenditure in other countries was met. We are therefore in a 
specially difticult position, and I ask the House to take that fact into account 
in judging the inflationary position in India to-day.

Now, I vN'ould like to briefly exanune the movement of prices in 1949. As- 
hon. Members will remember, the (lovernment adopted certain anti-inflationary 
measures towards the end of the year 1948— to be precise, in October, 1948. 
As the result of these anti-inflationary measures, prices slowly began to come 
down fn^ni October, 1948, and that steadv downward trend continued until 
March, 1̂ )49. It was a steady downward movement. I was one of those who,̂  
having observed this steady downward movement during a period of six months, 
thought, and I think I said so in the House, that that movement would 
continue. But my expectations in that matter did not materialize. On the 
other hand what happened was that from April 1949 for several months there- 
afti>r the trend of prices was upward and that upward trend continued until  ̂
I think, October 1^9, a few weeks after de-valuation. Then we took certain 
special measures for coimtering the possible effects of de-valuation. The result 
of those measxires has been that although we have not been able to bring down 
prices, we have, at any rate, been able substantially to hold the level of prices. 
From Octohejr right until the end of January the level of prices remained 
stationary. The result, therefore is briefly this: We have considerable cause
lor what 1 may call negative satisfaction. I frankly confess ê. have not very
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much cause for positive satisfaction. Although that is the real position, I want 
the House to observe certain redeeming features in the situation. Although 
it is perfectly true that there has been no fall in prices generally, there has 
been, judged by the Economic Adviser’s index number, a steady fall 
in prices of food grains from October 1948 till now. As far as the whole group 
of food articles is concerned, there has also been a fall, though not to the same 
extent. The fall in the general group of foodstuffs might have been greater but 
for the fact that certain articles included in the food category behaved in an 
erratic fashion as the result of certain special circumstances. I am referring 
particularly to sugar and gur. But for that, the whole group of foodstuffs would 
have shown a more marked decline. That is one factor which I would like the 
House to consider as a factor that to some extent redeems the situation. The 
other is this. I believe India is one of the few countries in the world which 
attempted de-valuation in September in which there has been no rise in the 
general level of prices as a result of de-valuation. Tf you take for example, 
the movement of prices since September in a country like the U.K. you find 
that there has been a perceptible rise in prices. We, at any rate, have been 
able to keep our prices steady. To my mind, it is a circumstance which offers 
some room for satisfaction. I have brought the story right up to the end of 
January. Since the end of January or since the beginning of February, I regret 
to say there have been signs of a slow upward trend and the situation, therefore^ 
needs very careful watching. We have not by any means reached the stage 
where in this matter we can afford to stand still. In connection with the rise 
which has started in our level of prices since the beginning of this month,.
I would like to bring a particular circimistance to the notice of the House. If,. 
Sir, you observe the trend of movements of prices in the various categories 
covered by our Index Number, you wnll find principally the recent rise in prices 
has been in regard to industrial raw materials.

I consider that a factor of some importance. I could probably make the 
point clear to the Houhe by explaining the difference between the movement of 
world prices after the devaluation of sterling in 1931 and the nu vement of 
world prices after the devaluation of sterling in 1949. In 1931 when sterling 
was devalued, it was followed by a decline in dollar prices, the result being 
that prices of commodities of dollar origin in terms of sterling did not rise 
to the whole extent of the devaluation. What is apparently happening to-day 
is that the devaluation of sterling has, as far aî  America is concerned, resulted 
in the maintenance of the original level of the prices. Dollar prices have 
re*niai>n*d >̂ tejuly sir»ce September 1949 on the whole. The re.siilt is that ster­
ling |>rices of imlustrial commodities have gone up almost to the extent of the 
devaluation. That has happened a.s regti.i’ds not merely the commodities of 
dollar orii.nn but by psychological reaction and directly, also in the case of 
industrial materials of non-dollar origin. Therefore the movement that we are 
w itnessing to-day, the upward movement in the prices of industrial raw 
inatterials in our index number is really a symptom of a world movement and 
the cor.trolling of that therefore is not entirely in our hands.

Next, 1 come to the question of production. 1 place production second 
because the crux of the problem of inflation in our country is increased 
production. I do not be ieve that the monetary* factor of inflation is nearly a9 
important in this country as it is in others. And if vve want to find a solution for 
this problem of inflation, we could do so effectively only by increasing the quan­
tity of goods and services available in the country. Now if you take production 
in 1949. I think there has been a substantial increase in various important! 
industries— steel, cement, coal, heavy chemicals, paper and generation of elec-< 
trieity. Tliere are two industries and very important industries in our country of 
which that particular propostition cannot be macte. The fir-t is cotton textiles 
and the other is jute manufactures. In both thecje cases the limiting factor 
in the matter of production is the supply of raw material, particularly as th®
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result of the deadlock that has arisen in the trade between us and Pakistan. 
As regards raw c-otton, I want to tell the House quite briefly whot Government 
are doing. We have, as the House knows, definitely arranged fcr the import 
o f  10 lakhs of bales of cotton. If the situation needs it, we are also prepa.red 
and we are in a [>osition to arrange for the importation of further raw cotton; 
I  think also active steps with promising results have been taken in the matter 
of increasing the indigenous production of raw cotton. The results so far 
I think have bef̂ •l promising. •

VVitli ru ;̂ard io ravr jute, the position is that the productio)i of raw jute in 
the Indian Union has, during the past 2 years, delinitely shown signs of im­
provement. The estimated production of jute in 1949 is 80 lakhs of bales against 
*20 in 1048, and we expect as the result of special efforts which are being made 
by double crop[)ing, by bringing fallow land under cultivation, by the extension 
of cultivable lands we are expecting that the production would go up to 
somewhere about 50 lakhs in lOoO. In the meantime, I believe there are 
sutljcient stocks of raw jute to maintain our jute mills in production until the 
end of the current jute season.

With regard to production of food grains, I think the indications are also 
encouraging. The estimated pitxluction in 1049 is 43 million tons against 41 
in 194H and we have every expeet4\tion that in 1950, there would be an increase 
of 2.8 million tons over 1949. With i-egard to the availability of foodgrains, 
proceurement is (juitt̂  as important a factor as production. I thiuk the recent 
figures of piocurement have b(*en satisfactory. The procuretnent for the 
eLev.Mi Hionths of 1949 ending November is 4.2 million tons against a target 
of 4.0 for the whole year of twelve montlis. The procurement target for 1950 
is a million tons above the t̂ i get of 1949. The concjusion that I would come 
to is that although [)roduction still leaves a great deal of room for irnprove- 
nijent, there is no ca\ise for anxiety.

There are two important factors which have assisted this increase in pro- 
^luction. The tivŝ t is the marked improvement that has taken plaoe in rail­
way transpoi’t. Tlie figures that my hon. colleague the Minist-er for Railways 
plaoeJ hofr)r(* the House in the Railway Budget are aniple pi*oof of the im- 
provi nient that has taken place. 'Fhe other factor which has helped is the 
improvement in the labour situation. All the figures indicat-e that there has 
be ‘̂U a perct'ptible impn)venient in the relations between labour and manage­
ment. There have been fewtr labour disputes. There has been <j4iite a 
marked reductJon in tiu' number of ])ian days lost as the result of industrial 
disputes, r think that is i\ fact that ought to give us encouragement and T 
want, in this connection, to pay a tribute to the great labour oi*ganis:it:ons of 
this cojnitry. They have grown in stature; tliey havi‘ gathered strength. 
They have developed a greater consciousness of their legitimate rights; they 
have developed a greater sense of self respect. Along with that, it seems to 
me that they have developed also a spint of patriotism and a sense of res­
ponsibility and of their duty to the other sections of the community, which, 
to i'\v mind, justify us in looking forwaixl with confidence to the future of 
India \ industry.

Tb«' third problem that I want to refer to is the situation in the money 
market. The conditions in the money market have a direct impoHance for 
production. The position of the short term money market has a direct re- 
Mtiori on c\irrent pmduction; the position in the long term or investment 
JttiMrkê  has a direct ix^action lu ôn the de^elopn^ent and expansion of produc­
tion. Prac^cally idl liirough the first half of 1949 the conditions in the 
inoney market, T regret to «ay, showed very little improvement. 'Jius posi­
tion iiA the Hbort lerm mrrke^ wn? of Sfouiio s^jringeaoy. The position in
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the long term market was one of continued stagnation. It is usual to 
explain the stagnation in the investment market by the allegation that 
capital today* is on strike.

I have looked into this matter with some care, and I have come to the 
conclusion that there is no foundation for this allegation. . The position of 
the investment ma ’̂ket can be fully and intelligibly explained with refereiice
to such factors as increased costs, reduced margin of protits and unstable eco­
nomic and psychological conditions which, if they had prevailed in nny other 
country, would have resulted in exactly the same situation in the investment 
market It is unnecessary to resort to the somewhat far-fetched hypothesis 
that capital for tactical reasons is deliberately declining to utilise avenues of 
safe and gainful em])loyinent. It is quite unnecessary to resort to this 
thesis. J have made this statement with regard to capital becaus?, having 
givcii some thought to the whole question of industrial relations in the spirit,, 
may 1 say, of a detached student, I have come to the conclusion that in spite 
of everything that we hear about us, the relations between labour and capital 
in this country today are fundamentally sound. The predominant sentiment
in this country today is nationalism and we are not so far removed from the
successful conipletion of the national struggle for freedom that the country’s 
interests could be snbi^ierged in peoples minds by sectarian interests. I f 
only Govermnent and Parliament and the Press would avoid mishandling and 
misjudging one section or the other, I have not the slightest doubt in my 
mind that both sectors of production will continue to play the game.

1 said that in the first half of 1949 conditions in the money market W’ere 
unsatisfactory. There was a Tnarked fall in bank deposits. There was also 
an increase in bank advances. The result was that during the first six 
months of 1949, the ratio of deposits to advances which is the test by which 
we can judge the stringency of the market,— the ratio was higher than in the 
preceding years. If you take a normal year in our countrs% in the slack 
season, the ratio is somewhere about 45 per cent, and in the busy season 
about 50; it varies between 45 and 50. In the first half of 1949 it rose 
above 55, an unhealthy situation. I am glad to say that since July 1949 the 
position has improved but it is not improvement of the kind that one would 
accept, as wholly satisfactory, because part of the improvement is due to the 
fact not that the deposits have gone up but that advances have come down, 
because banks are more cautious and because also of the deadlock in our 
trade with Pakistan, but judged by the ratio test, the position is more 
satisfactory. That is as far as the short-term market is concerned. So far 
as the investment market or the long-term market is concerned, as the House 
knows, right from August 1946 when the g eat communal disturbances start­
ed in Calcutta, there was a continuous fall in industrial investments which^ 
with occasional ups and downs, continued almost until July 1949. Since
July 1949 there have been signs of revival of confidence and a restoration of
what might be called normal conditions, and I cannot remember a ]>eriod 
since August 1946 when there has been a similar period of six months when 
the movement of revival was kept going. I regard the situation with some 
confidence. It is still too early to predict a permanent recovery in the 
investment market. As far as I am able to judge the activity in the invest­
ment market— I am particularly thinking of the Stock Exchanges—It is stili
coiifined largely to professional operators. I am not for a moment suggest­
ing that professional operations are unhealthy; but unless the activity of the 
professional operator is supplemented and corrected by the activity of the 
genuine investo •, the investment market will not be sufficiently broad-baBed, 
will not be restored to really healthy conditions, and there is the big problem 
that is facing us today: what exactly ŵ e can do to bring the genuine investor 
back into the investment market. One of the reasons w’hy the genuine

THE b u d g e t  F9R 1 9 5 0 -5 1  lO O f



[Dr. Matthai]
investor is holding aloof is that he has uot got the measure of confidence 
which would justify his putting what little he has into investment. Here 
again, India is by no means in a peculiar position. The result of the wider 
distribution of current national income which has occurred since the war in 
znany countries of the world is having this effect that large numbers of people 
now are having a small margin of savings in their hands. When tlie amount 
o f saving tliat you have is small, you want a much la/ger degree of security
|ban you would if you had large amounts to save and invest. Therefore,
since the large number of potential investors in this country belong to exactly
the same class as you and me, it is necessary that the spirit of confidence
should be fostered by every means in our power.

Tliere is just one point in connection with investment to which I Wf»uld 
like to refer before I turn on to other topics, and that is the question of foreign 
cai>ital. 1 consider that foreign capital is necessary in this country, not 
merely for the purpose of supplementing our own resources, but for the pur­
pose of instilling a spirit of (tonfideuce among our own investo s. I would 
like to make just this brief proposition that any considerable assistance in 
the way of capital from foreign countries must hereafter be looked for not 
in thri shape of fixed interest-bearing^ loans nnd bonds, but in the shape of 
equity capital on the basis of joint participation on strict business considera­
tions without any political strinijs attached to it. I consider that kind of 
assistance (K‘sirable from our point of view, and feasible from the point of 
view of the foreign investor.

The House will appreciate the change that has come over the investment
market in foreign countries. The difference between the position to-day
and thf position in the 19th century is this: In the 19th century when
foreign capital went out from advanced coimtrii*'  ̂ to undeveloped countries, 
they had the seeuiity horn of political control. In other words, colonialism 
provided th<? necessary sense of security to the foreign investor. Today, 
since eolonialisni has disap|)eared. the only way in which the same sense of 
securitv could be imparted is by friendly agreement. Therefore it is neces­
sary that w’e should consider providing reasonable conditions of secinity ;ind 
fair treatment for those who are willing; to take the risk of investing their 
money in this country. The stiitement that the Prime Minister made last
year still represents our policy in this matter and I believe t;hat the terms
and conditions outlined in that statement o\ight to provide reasonable security 
for fore ign investors.

May 1 in this connection also refer to the question of the Dividend Limita- 
tio i Act. The House will remember that orij^inally the Bill as it was placed 
before the House was intended to extend the operation of the Act until 
December 1050. The Select Committee of the House on a thorough 
examination of the position decided to advance it from December 1950 to 
Marcli 1051. The q\iestion now arises whether this Act should be renewed, 
W’hen 1 spoke on the Bill last year in this Hoxise I said that the whole posi- 
tton would be fully examined and unless the situation was such that the con- 
tinuiiuoe of the Act was necessary Government would not extend it. We 
hnve now decided not to extend the Act for the following reasons. On ac­
count of the general fall in the level of profits the limit fixed in the Act is 
practicallv inoperative. Secondly, as an anti-inflationary measure the effect 
o f the Act has been neirligihle. Thirdly it has had n disnroportionately 
depressinsr effect on the investment market. For these various reasons we 
have decided not to extend the Aot.
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Tho next problem I want to deal with is the balance of payments. The 
fioufle is fairly familiar with the problem of balance of payments, because we 
Ihave discussed it on the floor of the House several times in recent months. 
The main fact is that for the period July 1948 to June 1949 we had to draw 
from our sterling balances to the extent of £81 million, in addition to the 
amount provided in the agreement of 1948. The position since then has 
ghown improvement.

In connection with this question of balance of payments there has been a 
great deal of criticism Regarding the Open General Licence, and the articles 
which were admitted into the country under the O.G.L., the main charge 
Bgainst Government being that under the Open General Licence-«  large 
quantity of goods of a purely luxury character was admitted into the country. 
On a careful examination of the figures I am satisfied that what can be called 
luxury goods amounted to not more than 1*5 to 2 per cent, of Ihe total im­
ports. My hon. colleague the Commerce Minister has more than once 
explained to the House that the reason why it has become necessary to im­
port articles of this kind is that in the bilateral agreements that we make 
with other countries, the^e countries generally insist upon a certain proportion 
o f their non-essential goods being imported into India. They do that for this 
obvious leason. We as one of the parties in an agreement have no right to 
say “ We will export all the commodities that we want to send to your country 
and in return we will accept only such articles as we specify.”  That is not 
business like: in actual practice it is not workable. That is the attitude of 
the Commerce Ministry and it is perfectly valid. But I want to bring to 
the notice of the House a consideration which has some importance for the 
Finance Ministry. If we decided to confine our imports completely to 
essential a. tides, I can assure the House that the Budget of this country 
would become unmanageable. Because from the revenue point of view 
these essential articles are not particularly profitable. If, for example, you 
confin • 3̂ o\ir imports to foodgrains and plant and machinery, foodgrains bear 
no duty at all, agricultural machinei-y bears no duty at all, hidustrial 
machinery bears a duty of 5 per cent, industrial raw materials bear relatively 
low lates of duty. If, therefore, I confined imports to these nrticles, the 
customs revenue would be exactly half of what it is today. We would be faced 
with a huge deficit which would create inflation in its turn. It is a fact which 
5s recognized in other countries that for the sake of maintaining a reasonable 
level of customs revenue it is justifiable to allot a certain portion of your 
exchange resources for articles which bring revenue to the exchequer.

I said there has been improvement since July 1949. At the end of June 
1949 our Sterling Balances stood at 820 crores. In the first week of 
September they declined to 776, a drop of 44 c ores. Since September they 
continued to rise, and the latest figure that I have is 846 crores. In other 
Words, in the course of seven and a half months there has been not merely 
no decline, there has been a surplus of 26 crgres. During this period our 
dolla/ receipts also exceeded our dollar payments. As the House is aware, 
this situation is due to a number of temporary causes—the suspension of 
dollar licences, the late issue of import licences, and partly the loan that 
we have had from the International Bank. But I think the figures of ex­
ports are sufficiently encouraging for us to hope that there has been a de­
finite turn for the better as regards our balance of payments. As, Mr. 
Neog,/ told the House the other day, the figures of exports for November 
and December were practically record figures.

There is one aspect of the matter, however, which the House ought fo 
realize. The figures undoubtedly show an improvement for the time being. 
But there ie no room for complacency. It is much too soon for us to
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in this matter of resting on our oars. A balance of external payments which 
is based upon a drastic reduction of imports and by continued releases of our 
accumulated balances abroad is an unhealthy balance. A healthy balance 
is the sort of balance that you attain at the highest possible level of imports 
as well as exports. If you look at the p esent size of our Sterling Balances, 
making allowance for an adequate reserve against our currency in foreign 
assets, and assuming for the time being that the releases would be more or 
less at the average rate of the past two years, our Sterling Balances are not 
likely to last us mo e than six or seven years. Therefore, it seems to me a 
matter of the highest importance that we should begin to plan for an external 
economy which would be self-balancing. And that can be done only by a 
stimulation of exports. 1 am glad to say that the steps that have been 
taken recently by the Ministry of Commerce in respect of their export drive 
have already produced results which justify our looking foi*w'ard with confidence 
to the future. •

When you come to the question of exports again, the crux of the problem 
is prod\iction, more production and still more production. Whichever ŵ ay 
you look at the economic difficulties of this country, over and over again at 
every turn you come up against the problem of increased production. Gov­
ernment naturally, therefore, attach the very highest importance to this question 
of increasing the level of production.

The House will remember that early in this session the President announc­
ed to the IFouse that a Planning' ( 'oniniission would l)e set up. It is necessary 
to undeHake a review of our existing progi’amine of development and our 
#^xisting Bchemos of production. The geographical and economic facts on 
which the present progranunc is based, r.o longer hold good, the estimate of 
financial resources on which the pro,izr.inunc is based is no longer
valid, and public opinion rightly dem.uuls a ditfercnt kind of approach to the 
whole problem of developmL*nt. In view of these fact<, (rovernment have de­
cided to set up a Planning (Jomnussion as amiounced by the President. The 
composition of the Commission has been settled. The Commission will con- 
Bist of the following: —

Cliairtnan.— Pandit Jawaharlal Nehru.
Deputy ('hairmau.—Mr. Ciulzarilal Xanda, Labour Minister in the Bom­

bay (lovernment.
Mctnhern.—Mr. Chintjunan Deshmukh, formerly (lovenior of the Peserve 

Bank and now our representative in matters of extern.^ finance.
Mr. Onganvinari Lai Mehta. President of the Indian Tariff Bonnl.
Mr. K. K. Patil, Food Commissioner of the Ciovemment of India.
A fo\u*th Men^ber whose name would be announced later.

Mr. N. K. Pillai, the Secretary of the (.'abinet, will function as the Secre­
tary ol the Commission and will be assisted, as Deputy Secretaiy, by Sardflur 
Tarlok Singh, Deputy Secretary in the Finance Nlinistry. The terms of 
reference and other mattvMS relating to the Conunission will be announced in 
due course.

Before I leave this question of balance of payments, I want to make a 
brief reference to our position vis-a-vis Pakistan. Unfortunately, the dead­
lock with Pnkistnn over the exchange issue still continues. We have express­
ed our agreement to the pi*oposal that there should be a joint discussion be­
tween the two countries. Our proposal is that that discussion should cover all 
matters which are relevant to the economic relations between the two coun­
tries. but so far the Pakistan Government have not seen their way to r^xtend- 
ing the scope of th«̂  conference as we have suggested. They are definitely



opposed to the question of prices and the exchange ratio being brought with­
in the purview of the discussion. As far as we ore concerned, we do not think 
that a conference which is not able to discuss prices and the exchange ratio 
would sen^e any useful purpose. That is how the matter stands at present.

As the House knows, the admission of Pakistan as a member of the In­
ternational Monetary Fund has been agreed to although the admission has not 
become effective yet. I presume, therefore, in the near future the Interna­
tional Monetary Fund will examine the question of the exchange value of the
Pakistan currency. I do not want to anticipate the opinion of- the Internation­
al Monetaiy Fund, but I think I must make a few relevant facts clear. Firstly, 
that if Pakistan ha? an overall favourable balance, which from the figures I 
have seen I doubt, that favourable balance is due entirely to her favourable 
balance with India.

Secojidly, this favourable balance with India is due to a very large extent 
to the open door policy in trade matters which we had adopted towards Pakis- 
6 P M restrictive policy adopted by Pakistan towards India. Third-

‘ ‘ ly, from such facts as have come to my notice, Pakistan has recently
been running a deficit both on her sterling and on her dollar accounts. In view 
of this, it seems to me an anomaly that Pakistivn could remain in the sterling 
a:ea and yet decline to de-value her currency as & means of rectifying her ad­
verse balance like every other member of the sterling area. Lastly, whatever 
rate may be agreed to by the International Monetary Fund for the Pakistan 
currency, it will not, in practice, result in a normal restoration of trade be­
tween India and Pakistan unless that rate fits the facts of the economic situa­
tion. {Hear, hear.)

Now, generally to sum up the economic position, let me repeat that al­
though the position is still replete with dangers and calls for the utmost care 
and watchfulness, there is, in my opinion, no cause whatever for pessimism. 
Government have been strongly and wideJy criticised for the way in which 
they Iiave handled the economic situation. I do not, for a moment, complain 
of this criticism. On the other hand, I welcome it and I welcome it for two 
reasons. Fii-st of all, I think it has had a very stimulating effect on members 
of Government. All of us are the better for this criticism. Secondly, I think 
it has done a great deal of good to the people who make the criticism. My 
own observation of democratic Governments is that it is the great advantage 
of a political democracy that, under it, the Government provides a target for 
all the* criticism and fire going in the country; it provides a very useful and 
essentia! outlet for the suppressed emotions of people which, but for this out­
let, might some day burst and break up society— Mr. Speaker, even they 
serve whose business is just to get shot.

I now turn to the revenue and expenditure of Government. As regards 
the current year. 1949-50, Members will remember that last year I estimafed 
a total revenue of about Rs. 323 cmres and a total expenditure of Rs. 322| 
crores. leaving a small surplus of about Rs. 49 lakhs. The revised estimates 
now show a total revenue of a little over Rs. 332 crores and a total oxx>enditure 
of a little over Rs. 836 crores, thus converting the token surplus of Rs. 49 
lakhs into a deficit of Rs. 3.74 crores. May I say, in passing, that there w'as 
a time, in the course of the year, when I expected to be faeed with a deficit 
of much bigger dimensions? Therefore, this small deficit of Rs. 3.74 crores,
1 regard with a sense of relief.

3hri Hoesain Imam: We all do.
Dr. Matthai: There are various minor changes both on the side of receipts and 

and on the side of expenditure which cancel out. The outstanding fact is this: 
defence expenditure during the current year went up from the estimated figure 
of over Rs. 157 crores to about Rs. 170 crores— an increase of about Rs. 12 2 /0
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erores. Against that customs revenue went up by about Rs. 9 erores. The 
•difference between the increase in the defence expenditure and the increase in 
customs revenue gives exactly the measure of the deficit. The increase in 
defence expenditure, the House will appreciate, was due to inevitable circum- 
^stahcesc When T put my estimates before the House last year I made it clear 
that my estimates were based on the assumption that the ‘Cease Fire Agiee- 
ment”  would lead to a peaceful solution of the Kashmir problem. That antici­
pation did not materialise and we did not think it right or safe in the interests 
•of the country not to make the necessary provision.

As regards the customs revenue, the increase is largely due to the fact that 
we liad a very liberal import policy working over the greater part of the year 
:and alpo we have had some extra receipts from exnort duties levied since 
•devaluation.

I .will now come* to the estimates for 1950-51. I want the House again to 
appreciate that the figures for 1950-51 are not strictly comparable with the 
£gurerf of 1U49-50, because the finances of the States come into the picture. 
The position regarding financial arrani;ements between the Union and the 
States is this. We appointed a Committee to go into the whole question of 
the financial arrangements necessary on account of the integration of the 

'States. Mr. V. T. Krishnamachari presided over that Committee which did 
ve y valuable work. Government have, with slight modifications, accepted 
•iihe recommendations of this Committee.

I will briefly sunmuirise the recommendations. They boil down to this 
that the integrated States, would be placed on exactly the sĉ me footing as 
the old i>rovinces, the Centre having responsibility for Federal Subjects and 
Services and the ('entre also taking over the Federal assets and liabilities. In 
several cases where what was once a single composit<? Government is broken 
up in this way on a functional basis, serious financial dislocation results. In 
such cases what have ai;reeil to do is that the whole difference between 
the Federal n^venues which the States have surrendered and the Federal 
expenditure which lh(* States have been saved, would he reimbursed to the 
-States. This airangement is to last for a transitional period of ten years. 
Dtiring the fii*st five years of this ten-year period the reimbursement will be 
made in full— the whole of the difference between Federal revenue and 
Federal expenditure. During the next five years reimbursement would be on
0 diminishing scale. At the end of this ten-year period the whole matter would 
be Huhject t<̂ further n*vie\v. l^uf it is our expectation that the States would 
be able so to adjust their financial resoiuces that there would be little demand 
on the Centre. ,

With regard to States which are not likely to suffer any financial disloca­
tion, that is States which are able under the financial integration programme 
to make a surplus, will he allowed to retain the surplus. The Privy Purse of 
the original Kulers would come out of this suiplus. Those States would 
})owever be allowed to retain their share of the divisible pool of the income- 
tax. Now this is with regard* to the integrating States—both the continuing 
States and the Unions. With regard to States which have been merged into 
the Provinces, the Krishnamachari Committee did not go specifically into 
ihat question; but they bad dealt with the individual case of Baroda. W^hat 
they said with regan! to Baroda was that the principle which they had pro­
posed in regard to acceding States should be adopted also in regard to Baroda 
merged in the Bombay Province, the reimbursement being made to the Pro- 
'Tinoe into which the States is marged. That suggestion they made with regard 
^  Baroda and we have accepted that and we have extended it to all Provinoe* 
into which States have been merged.
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As legards States which have been constituted into Chief CommiBsionet- 
ships, the House reahses, the problem does not arise because we a:e pea- 
ponsible for federal and for provincial expenditure.

At the existing level of taxation, the total revenue for 1950-51 is estimated 
at Es 347.5 crores, and the total expenditure at Ks. 837.88 crores, leaving a 
surplus of 9*62 crores. On the revenue side the principal changes are: Customs 
show a drop of very nearly 14 crores, due to our present poHcy of strict 
limitation of imports. Income-tax shows an increase of nearly 35 crores 
which is due to three factors. First of all it allows for the income-tax derived 
from the integrated States. Then there is the larger receipts that we expect 
by a prompter collection on current assessments and by better recoveries of 
arrears. Lastly a considerable part of it represents the advanced payments 
made under section 18A of the Income Tax Act which have been taken to 
reven’ie instead of deposit, maintaining the accounting change which was 
made two years ago and which we expect to complete in 1951-52.

On the expenditure side, in 1949-50 the revised figures of defence expendi­
ture show an expenditure of Rs. 170 crores. We are providing for 1950-51 
an expenditure of 168 crores for Defence. This sum of Rs. 168 c/ores includes 
Rs. 8 crores for the pay, allowances and maintenance of the Indian State 
Fore?s which were taken over under the integration scheme. The intention is 
to bring up the training, equipment and establishment of the State Forces to 
the same standard as the rest of the Indian Army, and my hon. colleague the 
Defence Minister expects that these forces will, after the training be in- 
distingui.^hable from the regular Indian Army in efficiency and in fighting 
«pirit. Defence represents 50 per cent, of the expenditure which is a high 
ratio; but in view of the present circumstances I want to make a qualification 
to these estiniates similar to the qualification I made with regard to the esti­
mates of last year. These estimates are based on the assumption that no 
abnoiinal developments will occu/.

Our policy, as the Prime Minister has declared more than once, is to con­
tribute in evety way we can to the maintenaiice of peace and to the employment 
of peacc-ful methods in the settlement of international disputes. As anybbdy 
who knows the Prime Minister will appreciate that declaration has been made 
from the highest of motives and with the completest sincerity of purpose. If, 
however, contrary to our expectation events so develop that the feace and 
secinity of this country are endangered, Government will have no hesitation in 
raising whatever finance may be required for meeting the situation. Govern­
ment will not hesitate to call upon the people to make whatever sacrifices may. 
be necessary for safeguarding the vital interests of the country.

Now I come to the estimates of Civil expenditure. The Civil ercpenditure 
estimate for 1950-51 is 169-87 crores against 166-04 t̂he revised estiniate of 
1049-50, ehowing an increase of 3*83 crores. Hon. Members will gtraightaway 
ask: “ Is this what your much boosted economy campaign has led to ? ”  Mav 
I stop for a moment and offer a word of explanation, because, I think, it i"s 
important that the House must know the real position? ’

This figure of 169-87 includes expenditure under the following items: Ad­
ministration of States.taken over as Chief Commissionerships; Administration of 
Central subjects in States and Unions, under the integration scheme; Privy 
purses of Indian Rulers with whom we have"̂  made solemn agreements; and 
grants by the Centre under the financial integration scheme. These four items 
of eixpenditure aggregate to 26’ 18 crores. Deducting that you get a figure of 
143-69 which is the comparable figure with 166-04 in 1949-50, a reduction of 
22 ’35 crores. I would like to give the House another breakdown of this total

THE b u d g e t  f o b  1 9 5 0 -5 1  1013



[Dr. Matthai] ^
of 169 crores. It iucludes such special items as these: Relief of displaced
persons; Food subsidies and bonuses on production of food; Expenses of the 
coming electicms; Prc-partition payments due to our own people. These amount 
to 30*84 crores which would leave a balance of 189 *5»̂ . Now taking this 
tmtaoce of 139*53 it includes expenditure on tax collection. My experience is 
the mote you spend on tax collection, the more you get in returii, a good deal 
more. Theroforc it is a good investment. Another item is interest charges, 
pensions, and debt ridemi)tion charges amounting to very nearly 14 crores. 
You cannot touch a pic of it. Then there are the grants in aid both to the 
Stutes and Province s. Then there is expenditure on various nation-building 
activities, scicntil'.c; sci vices, agriculture, medical, health and so on.

After allowuig for tbesc various items of expenditure we are left ultimately 
with a balaju'c crores and I suggest very respectfully to the Hpuse that
the field of expenditure* to uliich economy cuts are pro])i*rly a[)i>licable is denot­
ed by this figuK*. I am not for a moment Miggesting that economy even to 
this extent is to be despised. Tt is my intention to watch the course of public 
expendiOure in llu* c<*ming year with the closest possible care. A Finance 
Minister \̂ho dots not do it is not worth bis suit and T trust 1 shall have the 
fullest confidence of the Ilouse and of the Estimates (Vmnjiittee vhich the 
'House will appoiiit in tins essential but soniewbat tliankli ss joli.

The estiinatc'd surplus is, as I told tbc House, 0 02 crores. I will explain 
later how I pro|)ose to deal with it.

Now T come In thr capital bud̂ M't. The fij'uros for capital cx])e]iditure, 
meaning; thereby developnient expeiuliture by the C entre, loans to St.ites for 
long-term expenditure, expenditure from, depreciation and Reserve Funds, 
stand like this.

For lOiO/50 the budge t ‘ 'stiniat*> was 203 orores.
Revi.sed figure for 1049/50 is ... 165 crores.
Budget figure for 1950/51 is ... 133 cror» s,

I will now take the i*apital receipts meaning by that revenue taken to reserve^ 
borrowing ii- the market, small savings ;ind foreign loans (foreign loans in this 
case are loans fi-om the Tnternationnl Bank). The figures; are—

Builget for lOl'.) .V) ... 140 crores.
Revise 1 fi;;ur( frn* 1919 .")() lOl :*rores.
Budget fifjure for 19r)0 r)l ... 148 crores.

Ac regnids tho moie important of these receipts viz., loans from the market, 
the House 'vill remember that we were able to raise only 40 crores in 1949/56 
against our estinuitv of 85 crort‘S. From Small savings I expected o7J crores 
while it yielded only 20. Hut in view of the signs of improvement that aie visible 
I am estimating 75 crores for 1950/51 from market borrowings and *28 crores 
from small savings.

Apart fro»a capit<\l expenditure, wo have other non-recuiTing expenditure 
to meet. There is the redemption of our permanent debt like tl.e 2J per cent, 
loans of 1950 we are going to pay. Also the outst^mdings on Mie 4A per cent, 
loan of 1950-55. We have also to pay the first instalment of oni dues to the 
Worid Bank this yê >r and there are certain Railway Annuities falling due. 
Alt<^thvT the discharge of permanent debt would mean about Ks. 48 crores. 
Taking all our non-recurring receipts and expenditure i.f., those outside the 
revenue budget, the deficit figures stand as follows.
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In 1949/50 budget we estimated a deficit on capital amount of 134 ''irores. 
The revised esiiinate shows a deficit of Rs. 120 crores. For 1950-51 I 
estimate a deficit of Bs. 24 crores. Taking all Government transactions and 
allowing for them, our Cash Balances position would be as follows:—

At the end of 1949-50 1 expect our cash balances will stand approximately at 
Rs. 95 against a figure of Rs. '58 which 1 estimated in my budget last year. At 
the end of 1950-51 1 expect the bcalanccs would stand at Rs. 78 crores.

Now Sir ] turn to the taxation proposals. I have no proposals to make for 
any increase hi tbe taxes either indirect or direct. As regards indirect taxation 
a few weeks ogo by executive order we reduced the excise duty on cotton piece- 
goods on superfine from 25 per cent, to 20 per cent, and on fine from to 5 
per cent. These reductions have been taken into account into the budget aJid I 
propose to incorporate them in the Finance Bill. Although it is not really a 
taxation nieasui-e, I want to invite the attention of the House to the fact that the 
Budget estimates pio\ide for an expenditure of Rs. crores foK subsidising 
importoil cotton .islhI for the manufacture of yarn for the benefit of the hand- 
loom weavers.

Witli 1 earn’d to postal ?ind telegraph charges, our proposals are these. In 
fccorcl.nu'c with the practice in other couniries, it is proposed to introduce con­
cessional ratdK in respect of local deJiveries. For letters, for t|he first toki, it 
is piopu.':\*(j L', the rate irojn two aniuis to one anna. For every subsfquent
tola, the exi^tirg rite of one anna will remain unchanged. For local deliveries, 
the rate for post-cai'ds would be reduced from nine pies to six pies. May I say 
in parsing that (Hu ernment in^ind that these concessions should not by any means 
be confined lo uri>an areas, but by a liberal interpretation of the rules relating 
to local deliveries and by extension of sorting offices, this would be extended as 
inucli as po'^sil)le to lural areas. With regard to telegrams, the proposals ore 
that the basî * v inimnm charge for an ordinan" telegram should be reduced 
from nin.-̂  ainias to eight annas. The basic minimum charge for express tele­
grams will I)e reduced from Rs. 1-2-0 to Re. 1/-. With regard to telephone 
rates, I he maximum trunk call rate for a three-minutie call will reduced from 
Rs. 10 - to l\s. 12/-; for a six-minute call from Rs. 32/- to Rs. 24/-. It is 
propos(nl al>o to extend slightly the periods for which calls can be made at 
poncessio.i il latcS. My hon colleague the Minister for Commimications expects, 
and rightly, that with these concessional rates traffic will more than correspond­
ingly inere-ise. May I say we can trust my hon. colleague the Minister for 
Com!]!unications to see tliat the traffic increases according to schedule.

With regard to direct taxat'on. our proposals are the following. First, the 
Business Profits Tax to be abolished. This was introduced three year<? ago ns 
a temporary me;;sure of taxation to replace the Excess Profits Tax. With the 
present gi’eatly reduced levf̂ ls of profit, this tax is bearing hardly upon industrial 
concerj!S. It bears more directly upon equity capital, eapita! which hears the 
risk rather than the fixed interest bearing capital. The ve(5eipts from the 
Busitjess Profits Tax have been steadily falling. We are today three years 
aft^r it was impo.sed «nnd there is no justification for maintaining thi  ̂ Tax. 
Secondly, with regard to Income-tax, I have three proposals to make. The 
maximum rate of Income-tax to be reduced from five annas to four annas. The 
T;>tp applicable to the slal) 10.000 fo I5,0(X) to be redu '̂.ed from three and a 
half an ias to three annas. As rejrards the slabs below this, last year, T made 
some changes, the result of which in coniunction with the >*olief oil earned 
income applicable to Income-tax. slabs below Rg. 10,000 todav hear a per­
centage r?rte which is lower than the in force *n 1089-1940. My third
proposal iii regard to Income-tax is that the exemption limit for an undivided 
family, which was raised from Rs. 3,000 to Rs. 5,000 last year, should be
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ndsed to Ks. 0,000. With regard to the Corporation Tax, I propose that the 
Corporatiou T»j:; should be increased from two annas to two and a half annas* 
But, the net result is that/ in conjunction with the reduction in the raaximum 
Inooine-tttx rate, the total company rate of taxation will be reduced from seven 
to six and a half annas. As legards Super Tax, there are two proposals. It  
is propose I to abolish the distinction between earned and un-eamed income 
snd to le\ y a uniform rate on both. This distinction in the matter of Super 
Tax is not recognised in any other country as far ag I know and the administra­
tive difficulties in applying it have been enormous.

The second proposal is that the maximum super-tax rate will be reduced from 
nine imnas in the case of earned income and ten anaas in the case of unearned 
income to a uniform rate of eight and a half annna for both earned and unearned 
iDCome and v ill bo applicable to incomes above l ikhs ol rupees. The super­
tax rates applicable to slabs below the highest wiil in the descending order be 
eight uniias, seven and a half annas, seven anuus, six annas, four annas and 
three anras. The maximum rate of personal taxation in the country will 
therefore be tuelve and a half annas or about 78 per cent. The total amount o f 
revenue involved in this tax re-duction is about Ks. 15 crores, of which the 
Centre will bi-.ir about 8 crores and the States about 7 erores bearing a final 
surplus of lis. 1 ‘U crores for 1950-51. The share of the States in the visible pool 
will not, ho\vi \< r, be affected as compared with the budget estimates of 1949-50. 
In the budget estimates of 1949-50 the provinces’ share of the divisible pool o f 
incometax was 40.65 crores. On the revised figures for 1949-50 their share will 
be 45.74 croiew. Allowing for all these tax reliefs, the budget for 1950-51 pro­
vides a share «>f a little over 48 crores for the States. I may point out that witb 
regnrd to the integrated States, in many cases where the difference between 
Federal revenue and Federal expenditure is reimbursed to the States, their 
share of the <li\isible pool of income-tax will be set off against this grant so that 
practically the whole of this will be available to the other provinces. The 
Deshmukh Award will apply from the 1st April until the Finance Commission 
has reported, and it is the inteaition of (ioverninent to set up the Finnnce Com­
mission at the earliest possible date

There are two general considerations which I wish to nient'on with regard 
to these taxation proi>osals. I have for some time held the view that the present 
level of taxation in this country is uneconomic in the sense that the economy o f 
the country cannot bear it. T know there is a considerable body of academie 
economic opinion in the country which holds a different view, but I am per­
fectly clear in my own mind that the effect of the present level of taxation is not 
disintlationary hut positively inflatioiuiry, because. If you take the line that 
the solution to the problem inflation is production, then a very hi*:}! level 
of taNation which reduces the margin of -aving and the amount available for 
investnuMit is a potential inllatioiuuy force.

There is anoth%»r general consideration that I want to mention. It is a matter 
of regret to nie that I have had to make these adjustments in taxation within 
the existing framework of our tax structure. I should have preferred to mak^ 
these adjustn^ents on the basis of a more fundamental revision of our tax struc­
ture, b\it I have refrained from doing so because we are still in the n^iddle of a 
very difficult period of transition and our receipts and our expenditure are still 
in  such a very fluid stat<e that no responsible person could undertake a drastic 
revision of the tax structure at this stage. Also we do not have sufficient data on 
which we could maKe a scientific revision of the present position. It is for that 
purpose tliat (lovemment have set up a Committee to inquire into the whole 
question of national income and its distribution. That Committee wnicn ^
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composed of three of the most distiuguished economiflts and statisticians of this- 
counti7  together with three foreign advisers equally distinguished, I expect, will 
be able to give us a report by the end of 1950 on the basis of which, I hope,
Grovernment would be able to make some satisfactory proposals regarding our
taxation system.

This is all that I have to say in regard to budgetary matters. I must apolo­
gise for having detained the House so long. In so drawing on their time and' 
patience my excuse is that this is a budget presented at a very importcuit time 
in India’s history. I may be pardoned for dealing at some length with some*
aspects of our general economic and financial position.

Sir, I must apologise also for the unconventional character of my speech. 
There my excuse is that I have always held that a Government Budget in the* 
last analysis is a human document in the sense that it involves and has reac­
tions upon the experiences and the emotions of multitudes of men and women* 
all over the country. I think therefore it is appopriate that its presentation to- 
the people’s representatives in Parliament should be somewhat less impersonal 
than ha-s been customary with us hitherto.

]\[r. Speaker, in conchision may I thank you again and the House for the. 
indulgence you have shown me tonight.

Mr. Speaker: The Budget sets are being distributed to hon. Members..
Thereafter the hon. the Finance Minister will ask for leave to introduce the Bilt 
to give effect to the financial proposals of the Central Government.
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FINANCE BILL.
The Minister of Finance (Dr. Matthai): I beg to move for leave to introduce 

a Bill to give effect to the financial proposals of the Central Government for the* 
year beginning on the 1st day of April, 1950.

Mr. Speaker: The question is:
“ That leave be granted to introduce a Bill to give effect to the financial proposals of 

the Central Government for the year beginning on the first day of April, 1950.”
The motion was adopted.
Dr. Matthai: I introduce the Bill.
The Hovse then adjourned till a Quarter to Eleven of the Clock on Wednear 

day the 1st March, 1950.




